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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this 9th Report on the 
Action taken by the Government on the recommendations of the 
Public Accounts Committee contained in their 34th Report (Third 
Lok Sabha) relating to grants, loans, contracts and facilities given 
by the Central Government Departments/Ministries to Bharat 
Sevak Samaj-paras 65, 86 (A), 86 (B) , 86 (C) , 86 (D) , 88 (d) and 
117 of Audit Report (Civil), 1964. 

2. On 27th June, 1967, an "Action Taken" Sub-Committee was 
appointed to scrutinise the replies received 
suance of the recommendations made by 
earlier Reports. 

from Government in pur- 
the Committee in their 

The composition of the Sub-committee 

1. Shri D. K. Kunte--Convener. 

2. Shri C. K. Bhattacharyya ] 
3. Shrimati Tarkeshwari Sinha Yembn8 
4. Shri M. C. Shah , 
5. Shri B. K. P. Sinha I 

j 

3. The Draft Report was considered and adopted by the Sub- 
Committee at  their sitting held on the 5th October, 1967 and finally 
adopted by the Public Accounts Committee on the 28th October, 
1967. 

4. For facility of reference the main conclusions/recommenda- 
tion$ of the Committee have been printed in thick type in the body 



bf the Report. A statement showing the summary of the main re- 
commendations/observations of the Committee is appended to the 
Report (Appendix VII) . 

5. The Committee place on record their appreciation of the 
assistance rendered l o  them in this matter by the Comptroller and 
Audibr General of India. 

NEW DELHI; 
28th October, 1967. 
Kartzh 6. 1889 ( ~ n k a ) ;  

M. R. MASANI. 
Chairman. 

Public Accounts Committoe. 



GENERAL 

In this Report the Committee have dealt with the action taken 
by Government on their recommendations/observations made in 
their 34th Report (Third Lok Sabha), which had dealt with the 

grants, loans, contracts and facilities given by the Ministries/Depart- 
rnents of the Government of India to Bharat Sevak Samaj-par= 65, 
86, 86(A), 86 (B), 86 (C), 86(D), 88(d) and 117 of Audit Report 
(Civil), 1964. 

1.2. The 34th Report was presented to Lok Sabha on 12th April 
1965 and some of the Action Taken Notes received upto April, 1966 
were reviewed by the Committee in their 52nd Report (Third Lok 
Sabha) . At that time, as would be seen from Appendix 111 of 52nd 
Report, a large number of replies were awaited from the various 
Ministries (Departments. The Committee, therefore, observed in 
para 2 2 6  of the 52nd Report that "The Sub-Committee decided to 
keep the matter pending till all the replies are received frm the 
MinistriesjDepartments concerned. They would urge that the re- 
plies on all the recommendations may be expedited.". 

1.3. The number of mcommendations contained in the 34th 
Report and the number out of them to which interim or no replies 
have so far been received are as follows:- 

Total No. of Kecom- No. of kxommenda- No. of Rccommend~- 
menda tions tions to which no reply tions to which only 

has been received till interim replies have k e n  
September, 1967 receivcd 

1.4. A list of recomnwxiations of the Committee in respect of 
which no replies have so far been received is given in Appendix I. 



A list of recommendiations of the Committee in respect of which 
interim replies have been received is given in Appendix 11. 

1.5. The Committee are glad to note that replies to almost all the 
recommendations have since been received, though the time taken 
by the Ministries to furnish them was unduly long. 

1.6. The statement showing'action taken on the recommendations 
of the Committee contained in their 34th Report have been categorised 
under the following headings: - 

(1) Recommendations/observations that have been accepted 
by Government. 

(2) Recornmendations/observations which the Committee do 
nut desire to pursue in view of the Government's reply. 

(3) Recommendations/observations in respect of which replies 
of Government have not been accepted by the Committee 
and which require reiteration. 

(4) Recomrnendations/observations to which Government 
have furnished interim replies. 

1.7. The recommen~ons/observations in respect of which Gov- 
ernment's replies have not been accepted by the Committee and 
which requim reiteration have been dealt with in Chapter 11. 

1.8. The Committee would l i e  that the Government should fur- 
nish the replies to outstanding recommendations/further information 
where required at an early date. 



CHAPTER I1 

RECOMME;NDATIONS/OESERVATIONS IN RESPECT OF 
WHICH REPLIES OF GOVERNMENT HAVE NOT BEEN 

ACCEPTED BY THE COMMITTEE AND WHICH REQUIRE 
REITERATION 

Release of grants to Bhurat Sevak Samaj in contravention of the 
provision of G.F.R. 149(3)-para 14-3.  No. 4 of Appendix 
XLVIll to 34th Report of PAC (Third Lok Sabha). 

In para 14 of their 34th Report, the Public Accounts Committee 
(1964-65) observed inter alia as under:- 

"The Committee regret to note that the Commission has adopt- 
ed a complacent attitude in respect of the contravention 
of the provisions of the Rule 149 (3) of G.F.R. in spite of 
the magnitude of the grants given year after year. The 
Committee cannot escape the conclusion that the Planning 
Commission has not exercised the financial controls that 
the rules prescribe and that whatever check has been 
exercised has been perfunctory and inadequate. 

The Committee, therefore, recommend that the Planning Com- 
mission should without any further delay insist on the 
submission of consolidated and duly audited accounts of 
Bharat Sevak Samaj showing the overall financial position 
of the organisation for every year since it started receiving 
grants from the Government. The Cornmitilee further re- 
commend that no further grants should be made till the 
provisions of Rule 149 (3) are fully complied with. How- 
ever, a time limit of six months may be allowed to B.S.S. 
for the submission of consolidated Accounts in respect of 
all the earlier years." 

2.2. In their reply the Planning Commission have inter alia stated: 

". . . . . . . .However, in compliance with the m~nxnendat ions  
of the Public Accounts Committee, the Bharat Sevak 
Samaj have been requested to furnish their consolidated 



4 
statement of accounts for all the previous years. To faci- 
litate compilation of their accounts and later check by 
the Government, a proforrna has been prescribed in con- 
sultation with the Accountant General, Central Revenues, 
New Delhi, in which the consolidated accounts are to be 
maintained. 

The Bharat Sevak Samaj had been given time to submit the 
consolidated accounts by the 10th November. 1965. This 
marked the expiry of a period of 6 months since the Samaj 
were first invited to a meeting to discuss the recommen- 
dations of the Public Accounts Committee. However, the 
Samaj have so far submitted their accounts for the years 
1962-63, 1963-64 and 1964-65 only. These do not include 
the accounts of the Construction Service. Certain gaps 
have been noted in these accounts and the Samaj have 
been advised to fill them. The accounts of the construction 
service are also awaited. 

The Samaj have since been allowed time to compiet? thc 
accounts for the three years 1962-63, 1963-64 and 1YCi4-(i5 
upto 31st May, 1966 and to submit the accounts for the re- 
maining period since the inception of the Samaj by the 
30th September, 1966. 

Meanwhile. in order that the Government progranlmcs wi~ich 
are being implemented through the Samaj do not comtS to  
a standstill the grant due for 1965-66 was released to  tnc 
Sarnaj . . . . . . . . . . ". 

2.3. The Planning Comn~ission have furnished the following fur- 
ther information on 25th September, 1967 (not vetted by Audit) :-- 

" (i) The Bharat Sevak Samaj has not yet furnished consolida- 
ted accounts including those of its Construction Service. It 
has submitted the accounts for its general activities (i.e. 
other than its construction activities) for the p a r s  1962-6.7 
onwards. In respect of the earlier years it has produced 
accounts for activities supported by grants-in-aid from 
Central Government agencies only. These accounts h a w  
already been audited by Chartered Accountants. 

(ii) I n  regard to the accounts of the Construction Service, the 
Samaj has furnished the audited ac6ounts of its Central 
Construction Service upto 31st July, 1963. I t  has also 
furnished the accounts of the Central Construction Servicc 
for the period ending 31st March, 1966. But these have 



not been audited. I t  is understood from the Samaj that 
the audit of thcsc accounts is in progress. I t  is further 
understood that the Bharat Scvak Samaj, Central Office 
has received construction accounts, some audited some un- 
audited, from several Pradesh/District, units but it has no' 
been able to furnish an integrated picture of such con- 
slruction accounts because of gaps which have yet to bc 
iilled. 

(iii) Auditing and verification of the correctness of the accounts 
uf the Samaj will be done when consolidated accounts are 
received. 

( I V )  An amouni 01 Rs 3,66,750 was relcased to the Bharat 
Scvak Samaj as $-:ant-in-:lid d u r ~ n g  1966-67 with a stinu- 
lation that it should w b m l l  'he ccmsolidnted accounts tor 
the organisation as a whoir and 2 :  rcccmmcnded by the 
P.A.C. b ~ f o r c  the releasc. . I f  further tnstalrnc~~~ts 1s consl- 
dered The above amount replescntcd a n  instalment 
cow1 nine approxlniately th l  ee n ~ t , i ~ t  hs nctivltles of the 
Sarnaj. 

(v)  No fu:rher grant-ill-aid was girVen t o  the  Si~rnaj ciuring 
the year 1966-67 and none in 1967-68 so fa:.." 

2.4. The Com~nittee arcB con\trainc~1 to note that after a lapse 
of ]nore than two years since the presentation of the 34th Report of 
thC P.A.C. in April, 1965, the Rharat Svvak Samaj have not been ahlc 
to submit their consolidated acru~mts (incluiive of Construction 
Service), even though the timc-litnit for sahmi.4-ion of these account5 
was extcbnded by Government I:om tilap 1 0  time. The Committee 
waul:l like to know the action tnkcn by Govcr~uncnt on the coasoli- 
dated accounts when rerei\t.d from Bharat Sevak Samoj. 

2.5. The Co~nniittcr are not h a p p ~  over the manner in which the 
Governlrwnt have extcncled the time-limit for submission of the cua- 
solidatcd accou~~ts  by Bharat Sevak Samaj. The Committee also 
regret to note that -the grants for the gear 3965-66 and partly Lor the 
ymr 1966-67 were released to the Rharat Sevok Saniaj without fur- 
nishing of the consolidated accoumts. The Committee note that no 
further grant-in-aid was given to the Bbarat Scvak Samaj in the 
year 1961.68 so far. They wouM also like to reiterate the observe- 
l ion contained in para 14 of their 34th Report rtgarding submiden 
of the consolidated a d  duly audited awounte of the Bhrrst  Stvak 
Samaj. 



2.6. The Committee hope that the Govemmebt will strictly adhere 
to the provision of Rule 149(3) of General Financial Rules in fnture 
in such cases. 

MINISTRY OF INFORMA'IXON AND BROADCASTING 

Para 32, S1. 22(i) of Appendix XLVIII to 34th Report of P.A.C. 
(Third Lok Sabha). 

2.7. In para 32(i) of their 34th Report, the Public Accounts Com- 
mittee (196465) suggested inter alia as under:- 

"The Committee desire that the Ministry of Information and 
Broadcasting should also follow the same course of action 
as has been suggested in para 14 of this Report in regard 
to insisting on the immediate submission of consolidat(~r? 
and duly audited accounts of the Samaj and the stoppage 
of grants till the provisions of Rule 149(3) of the General 
Financial Rules are fully complied with.'' 

2.8. The Ministry of Information and Broadcasting have in then 
action taken note inter-alia stated as under:- 

". . . . . .The Bharat Sesvak Samaj has since submitted state- 
ments of consolidated accounts for the years 1962-63, 
1963-64 and 1964-65 to the Planning Commission. These 
accounts are, however, not complete in certain respects. 
The Planning Commission allowed the Samaj to complete 
the accounts upto 31st May, 1966 and to submit the ac- 
counts for the remaining years since the inception of the 
grant to the Samaj by the 30th September, 1966. Mean- 
while, in order that the Government publicity programmes 
which are being implemented through the Samaj do 
not come to a standstill, the grant due for 1965-66 was re- 
leased to the Samaj." 

2.9. The Ministry of Information and Broadcasting have also in- 
timated in October, 1967 that no grant was released by that Ministry 
to Bharat Sevak Samaj during the years 1966-67 and 1967-68 (till 
7th October, 1967). 

2.10. The Committee regret to note that the Ministry of Informa- 
tion and Broadcasting also released grant to the Bharat Sevak Samaj 
for the year 1965-66 without insisting on the receipt of consolidated 
and duly audited accounts from the Samaj. Furnishing of consoli- 
dated accounts by the Samaj, the Committee feel, was a pre-condition 
for the release of grants and should have been insisted upoa 



2.11. The Committee hope that the Government will strictly adhere 
to the provision of Rule 149(3) of General Financial Rules in future 
in such cases. 

Government officers doing the work of Bharat Sevak Samaj- 
Technical Personnel made available. (Para No. 59, S. No. 45). 

2.12. In para 59 of the 34th Report, the Public Accounts Com- 
mittee (1964-65) inter-alia observed: - 

(i) "The Committee feel that this practice of utilising the 
services of Government Officers exclusively for the work 
pertaining to a private organisation is improper; 

(ii) . . . . . .The Committee do not understand on what basis 
and under what procedure increase in the staff of Govern- 
ment Departments can be made for peeting the needs of 
technical personnel of a volunta4 organisation. This 
means in other words that Government should recruit 
technical officer for appointment in Government Depart- 
ments and then make them available to the volunta:.y 
organisations. The Committee are unable to appreciate 
the logic or the desirability of introducing such a proce- 
dure. The Committee are of view that the practice of 
deputing Government officers on loan to private bodies 
who execute works on contracts, and earn profits is objec- 
tionable in principle and should be discontinued." 

2.13. In their reply the Government have stated. "Government 
have accepted the principle underlying the recommendation ( i )  . 

Recommendation (ii) of the Public Accounts Committee is a corol- 
lary to recommendation(i). We agree that it is not correct for a 
Government servant remunerated by Government to work on behalf 
of voluntary and private organisations. It, therefore. goes withcut 
saying that Government Departments cannot be permittzd to augment 
their staff to provide the manpower for private and voluntary orga- 
nisations. Government have, therefore, accepted this recommenda- 
tion also. 

Necessary instructions, giving effect to the above recommenda- 
tions, have been issued by Government (copies enclosed at Annex- 
urns I and 11). 



The recommendation ( i ) ,  namely that the practice of utilising the 
services of Government officers rxclusively for the work pertaining 
t o  a private organisation is improper, arose out of the appointment 
of the Director. Construction Services, and the Financial Adviser 
attached to the National Advisory Commit,tec on Public Co-operaticn 
in the Planning Commission who dcvotcci their llilmc main1  to thc 
Bharat Sevak Samaj (vide para 59 of the Rcport). So far as, thcst, 
two officers are concerned, the matter has been reviewed bv tht- 
Planning Commission and the following dwisions have b w n  takfm:-- 

(a) The Financial Adviser attached to  the NACPC will in 
future function as Intttrnal Financial Adviscr to the Plan- 
ning Commission not only for ( i )  id1 Public Cooperation 
Programmes which include other voluntary orgnnisatlons 
and institutions such as the Bhnriiya Grameon Mahi1:t 
Sangh, Central 1nsti:ii;c of Rcs~arch  and Training ir l  

Public Coopcrntion. Planning Forums ttc., and ( i i )  the 
Rural 1ndustr;cs Plrinning Committee of the P l n ~ l n i n g  
Commission. 

The quantum of grants disbursed under thc various Public Co- 
operatmn schcmr~s durinq: thr last two ycsrs !s as follows: -- 

( i )  1965-66 . . Rs. 13.62 lak!;;;. 

( i i)  196647 . . Rs. 6.47 lakhs. 

Thu reduclion in the quantum was mainly dutx t o  the cu~tailment 
of grants-in-aid to thc Bharat Sevak Samaj. 

There hatre. hor;.t.ver. heen addshonx t o  thr  sesponsjbiliflr,s o f  thc 
Fmancial Adviser during the period as shown below: - 

( i )  assessment of financial position of the Samaj as a w h ~ ~ l e ,  
particularly construction service: 

( i i )  watching and suggesting methods for rccoverv of loans 
given to the Construction Services of the Samaj. repay- 
ment of which has been delayed by the  Samaj; 

(iii) advisjnq he Central Institute of Research and Training 
in Public Cooperation; 

(iv) advising the Rural Industries Planning Committee which 
is handling p a n t s  and loans of about two crores of rupees 
per annum; 



(b) The Director of Construction Service will in future 
supervise and generally guide the working of (i) the 
Construction Service of all voluntary organisations (and 
not Bharat Sevak Samaj alone) who come forward to 
undertake construction works and (ii) Labour Coopera- 
tives whose activities are proposed to be intensified and 
expanded in the Fourth Plan. He will also assist the 
Economy i n  Construction Costs Division to the extent 
such economics are proposed to be achieved through the 
efforts of voluntary organisations and labour cooperatives 
such as opening of brick kilns, quarrying of sand etc. 

The value of work done by the Bharat Sevak Samaj Central 
Construction Service in 1965-66 was Rs. 260 lakhs (approx.). But 
during that year. as some sanctioned posts in the newly created 
Construction Economy Division of the Planning Commission could 
not be filled, the Director (C.S.) had to perform substantial work . 
in the Division. The post of Director (C.S.) fell vacant in June 
1966 and has not been filled so far." 

2.14. The Committee have no doubt that, having regard to the 
acceptance of the afore-mentioned ~rinciples, the transfer of exe- 
cutive functicw from the Planning Conlmission to Central Minis- 
tries and the net-u for observing the utmost economy, Government 
would review further the question of retention of the two posts of 
Financial Adviser and Director (Construction Services), the incum- 
bents of which were working hitherto exclusively for the Bharat 
Swak Samaj. 

NEW DELHI; 
28th October. 1967 
~ a r i i k a  6,1889 ( ~ i k a ) .  

M. R. MASANI, 
Chairman,  

Public Accounts Committee. 



APPENDIX I 

(Vide para 1.4 of Report) 

List of Recomrnendations~observations of the Committee in respect 
of which no replies have so far been received. 

Para No. of Serial No. Ministry/Department concerned 
P.A.C. Report 

- - 

61 47 Works and Housing 

67 53 -Do- 

71 57 -Do- 



APPENDJX XI 

(Vide para 1.4 of Report) 

List of Recommendations/obse~vations of the Committee in respect 
of which only interim replies have been furnished by the Government. 

Para. No. of Serial No. MinistryiDepartment concerned 
P.A.C. Report 

12 Planning Commission 
I 6 Do. 
17 Do. 
18 Do. 
22(ii) Do. :'Information & Broadcasting. 
22(iv) Do. Do. 
29 Education, Planning 
49 Plmning Commission 
52 Do. 
59 1 
60 } Ikpartment of Revenue 

62 l'l~nning 
631 J) DO. 
63(bX3 1 Do. I 

63(b)!4) Do. 

2082 (aii) LS-2. 



APPENDIX 111 

RecommenQtions/obse7vations that have been accepted b y  
Government. 

PLANNING COMNIISSION 

It is indeed surprising to the Committee that the list of names 
etc. which 'shall be filed' once in every year, has been filed for the 
first time since the registration of the Society and that too on the 
19th March, 1965 after the Committee desired to be furnished with 
such a list. The Committee feel unhappy that provisions of the 
legal requirements has not been complied with by the Bharat Sevak 
Sama j. 

[S. No. 1, para 10 of Appendix XLVIII to the 34th Report 196465.1 

The Bharat Sevak Samaj has regretted that the list of Members 
of the Governing body of the Bharat Sevak Samaj was filed only 
for the first time on the 19th March, 1965. This legal requirement 
was not noticed earlier by the Samaj. The Bharat Sevak Samaj 
have advised that as soon as these requirements were brought to 
their notice, necessary action was taken by them. In future the 
requirement will be fully complied with. A copy of the Resolution 
passed by the Central Administrative Committee of the Samaj in 
this regard is enclosed (Annexure). 

The Planning Commission have advised the Samaj on 16-8-1965 
that the list of members of the Governing Body, as submitted to 

the Registrar of Societies may also be forwarded to the Planning 
Commission and the other Central Ministries concerned, for their 
information and record. 

Planning Commission U.O. No. 24 (1) /&Pub., dated 20.4-1968. 
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ANNEXURE 

Extracts from the  minutes of the first meeting of the re-constituted 
(1965) Administrative Committee of the Central Bharat Sevak 

Samaj, New Delhi, held on Monday, the 23rd August, 1965. 

'12.-Filing of list of members of the Administrative Co~nmittee 
with the Registrar of Societies under the Societies Registru- 
tion Act, 1860. 

As desired by the  Planning Commission, i t  may be confirmed 
that the BSS will file with the Registrar of Societies every year in 
time a list of the  members of the  Administrative Commitlw 2s re- 
quired under the Societies Re@ztration Act, 1860'. 

The Comn~zttee were surprised to learn that, in spite of the spuci- 
fic provisions in rule 149(3) of the General Financial Rules no con- 
solidatcd accounts were asked for from the Bharat Sevak Sanraj a t  
any time tilt October. 1963. The Comm7ttee were pamed to  learn 
that i71. spite of the fact that audit had drawn the ot'p7:ti~n of the 
Planning Commission to this continuinq lnpse more hnli a year ugo 
(July 1963) and the Planning Commission had ns a consequence 
agreed to advise the Sanzaj to maintain conq~l:dn'.~-I accounts. the 
answer gtven to the Comm~ttee in evidence was: "iv the Planning 
Cornmiss7o~ the 7wtr  t n l i ~ n  w n s  that sectlon-wiqe nccomts met the 
needs of the rule". The Conuni t t~e  n ~ c d  hnrdl!~ e n n h n s \ e  ' ' > ( 7 '  

mere sectlnn-~rlsp nr.c.n~~r7i.s 71c:ther m p r ! \  the requirenzerzt oj  the 
rules nor d c p c . t  "the oty~r.all fi11nlzc;nl postt on" of thc orgnni~ction, 
which is a stnc cilia non for judging:- 

(a)  whether the orqanisation hay utilised the g . its for the 
purposcs for which thcy were p e n ;  

(b) whether grants to cover the same expenses have k e n  
raised from any other source; and 

(c) whether the perlorrnance and the methods of Eunc:ioning 
of the organisation entitled i t  to such grants from the 
Government. 

[s.'No. 2, para 12 of Appendix XLVIII to the 34th Report 196465.1 



Recommendation 

In the absence of tne consolidated accounts, it is also not possible 
for the Committee to know the ratio of grants received by the Bharnt 
Sevak Samaj from Central and State Governments and the collec- 
tions made by them from the pu'blic but the sectional accounts for 
the year ended 1962-63 show that the receipts of the Samaj from 
sources other than Governlment amountcd t 7  less than Rs. 1 lakh us 
against RQ.  28 lakhs provided by Government. The question 11s to 
how far the exercise o j  control and supert7ision over the activities 
of Samai has bee71 commenszlrate with the  large amolmt of funds 
placed a t  its disposal has been examined zn subsequent paragraphs 
of this Report dealing with expenditure from the Pants. 

[ S .  No. 3, px-a 13 of Appendix XLVIII to the 34th Report 1964-65.1 

A c n o ~  TAKEN 

The Bharat Sevak Samaj have sent a detailed note on the 4th 
August. 1965 which sets out the view point and the practical diffi- 
culties of the organisation in the preparation of the consolidated 
statement of accounts. 

2. However, in compliance with the racommendations of the 
Public Accounts Committee, the Bharat Sevak Samaj have been 
requested to fuhlish their consolidated statement of accounts for 
all the previous years. To facilitate compilation of their accounts 
and later check by the Government, a profonna has been prescribed 
in consultation with the Accountant General, Central Revenues, 
New Delhi, in which the consolidated accounts are to be maintained. 

3. The l3harat Sevak Samaj has been given time to submit the 
soncolidated accounts by the 10th November, 1965. This marked 
the expiry of a period of 6 months since the Samaj were first invited 
' o  a meeting to discuss the recommendations of the Public Accounts 
Committee. However, the Samaj have so far submitted their ac- 
counts for the years 1962-63. 1963-64 and 1964-65 only. These do 
not include the accounts of the construction service. Certain gaps 
have been noted in these accounts and the Samaj have been advised 
to fill them. The accounts of the construction service are also 
awaited. 

4. The S;ln:aj have since been allowed fime to complete the 
accounts for the three year; 1962-63, 1963-64 and 1964-65 upto 31st 
May. 1966 and to submit the accounts for the remaining period since 
the inception of the Samaj by the 30th September 1966. 



5. Meanwhile, in order that the Government programmes which 
are being implemented through the Samaj do not come to a stand- 
still the grant due for 1965-66 was releaked to the Sarriaj. 

6. As regards the collection made by the Bharat Samaj from their 
own resources it may be pointed out that the proforma prescribed ' 

by the Government requires submission of detailed information 
separately about the grants received from the Central and State 
Governments and their own contribution in cash and kind. The 
consolidated statement of accounts will thus give separate inform- 
tion about the total collections made by the Samaj and the Govern- 
mnnt grants received by them. -. 

Planning Commission U.O. No. 24 (1) 165-Pub. dated 204-1966 

The observation of the Public Accounts Committee have been 
noted. 

The Committee are surprised that despite the fact that there is 
no indepedent agePlcy to assess the work done by the Bharat Sevak 
Yamaj or to check the Fgures furnished by it to the Planning Com- 
mission, cla im huve been made before the Cmni t tee  by the Com- 
xistion which do not appear to be sustainable. From the facts and 
figures placed before the Committee, the Committee feel that neither 
the clcrirn regarding the increase in the membership of co-operative 
nor the ctaim about the contribution made through sharnzdan actt 
vities, has been substantiated. They also cannot appreciate the 
position that Government which gives such lrrrge grants to a private 
organisatwn has to rely entirely on the facts and q u r e s  furwished 
by the gzantee,organisation and has no independent machinery of its 
own to scrutinise claims and assess and evaluate performunce. 

[S. No. 6, para 16 of Appendix XLVIII to the 34th Report 1964-65.1 

The Lok Karya Kshetra programme was evaluated once in 1960. 
The Planning Commission requested in 1962 the Programme Eva- 
luation Organisation to undertake a second evaluation of the work- 
ing of the Rural Lok Karya Kshetras. This evaluation work was 
undertaken in 1964-65. The Report of the second evaluation has 
not been received so far. An evaluation team was also set up on 



22-9-1965 to evaluate the working of the Urban Lok Karya Kshetra. 
Similarly an evaluation will be made soon of the Lok Karya Train- 
ing Centree at Trivandnam and Delhi. 

2. The Planning Commission have issued instructions to the State 
Govenunents requesting them for periodical inspection of the Lok 
Karya Kshetras. 111 ~ 1 1 s  conn.vtlon attention is invited to the 
reply against recommendation No. 8. 

Planning Commission U.O. No. 24(1) 165-Pub. dated 20-4-1966. 

- 
The Committee are surprised at the claim that tlais (unanzmous 

election of the  Panchayats) has been a notable work of the Ilok 
Karya Kshetrns o 1  g,:rlz dd h q r  t /  ,- 131~trrat Sevnk Samaj.  I t  zs not clear 
to the Committee how the  Planning Commission apprised the rolc 
of  the Lok Karya Kshetras personnel who had been appoznted after 
a Zra~nntg of tilrcc month 9 dtim'  LO^ and dzstmgwshed thczr worK 
from that of other znfluential bodzes or indivzdzmls in the respective 
areas 
[S. No 7. para 17 of Appendlx XLVIII to the 34th Report 1964-65.1 

As explained by the then Secretary, Planning Commission. 
Panchayat elections generate a lot of heal. Unanimous clcction to  
such bodies is, therefore, a desirable objective. The local Bharat 
Sevak Samaj workers, because of their knowlrdge of the people 
and circumstances, are in a position t o  mobilise local public opinion 
in favour of such unanimous elections. It is no? the intention to 
deny credit in this respect to  any other influential bodv or individu:~l 
who also took up this work. 

Planning Commission U.O. No. 24(1)/65-Pub. dnted 20-4-1966. 

The Coinm2ttee do not feel that t h e  emsfzn;a 'vrwc~htrter?, for fht) 
inspection of the Lok Karya Kshetraq ts  adeqtlate T'ic. tnspcldiol~ 
is not being donp b y  zndependent ar~i7rorztzts F r r n  .sfi th" Cfmr- 
mittee find that adverse remarks ahout the workrng o f  L K . K .  have 
been made 171 a xurnber of reports of Inspection that t h ~  offic.ers o! 
the Samaj themselvm I~uce submitted. As for instance 171 f3w t o u ~  
note dated 6-6-1961 about Lok K a q a  Kshetras In Jammu and Rash- 
7n2r, it has been stated " T h u  Kshetra (at Marh-Jammu) &as estab- 
Etshed in the first phase of our Lok Karya activtty, but not inuch 



*P& amears  to have been W e  during all this period." In the 
mme report about Lok Karya Kshetra at  Kulgam (North Kashmir) 
it has been stated "The real purpose of the Lok Karya Kshetra is 
not being served for want of collaboration and coordination with 

. Block Development Authorities". The Committee, however, find it 
significant that the Secretary Construction Service, B.S.S. and mem- 
ber, Central Lok Karya Committee in his tour notes dated the 11th 
July, 1962 has made the following remarks which speak for them- 
selves. 

"General Remarla.-In Jarnmu and Kashmir as in other Pra- 
deshes, it was found that the main activities in the L.K.Ks. are the 
running of Balwadis and women's centre and observing cultural 
programmes etc. All these activities are much akin to those which 
are being conducted in the rural projects which have been sponsored 
by the Central Social Welfare Board and the State Social Advisory 
Boards." 

The Committee would like the Planning Commission and the 
Department of Social Security to take note of the duplication of 
activities and take urgent steps to avoid it and thereby save avoid- 
able expenditure. 

[S. No. 8 (Para 18) of Appendix XLVIII to the 34th Report 196465.1 

The programme of Lok Karya Kshetras was started in  Kovem- 
her, 1958. So far the programme has been evaluated twice by :he 
Programme Evaluation Organisation which is the prescribed inde- 
prndcnt evaluation authority for assessmg the performance of the 
Planning programmes. The first evalu~tlon u7ns  done in 1962 when 
the programme consisted of about 50 Kshetras. The second eva- 
luatlon was carried out durilig 1964-65 when there were about 200 
Kshetras. The report of the second evaluation has not been receiv- 
rd so far. 

2. In addition to the two indepedent evaluation mentioned, the 
Uharat Sevak Samaj have been continuously screening the Kshetras 
through their own Central Office workers and State Level Organis- 
ing Secretaries. The report of the Secretary, Cot~struction Service 
of Bharat Sevak Samaj, on the Lok Karya Kshetras in Jarnmu and 
Kashmir is part of one such screening. 

3. However, in compliance with the wishes of the Public Ac- 
counts Committee, instructions have been issued to the State Cov- 



enunents requesting them to make periodical inspection and assess- 
ment of the Lok Karya ~ s h e t r a s  both in the Central and State 
Sectors (Annexure-I). 

4. Since the start of the Kshetra scheme, there has been no gene- 
ral complaint of ,non-cooperation and lack of coordination with the 
Block Authorities 'j%e Lok Karya Kshetras programme is eom- 
plementary to the Community Development programme. However, 
in compliance with the wishes of the Public Accounts Committee, 
necessary instructions have been issued to the State Government 
asking them .to ensure requisite coordination and collaboration 
through the State Lok Karya Committee. 

5. The instruction of the Public Accounts Committee regarding 
duplication of activities have been noted. The Planning ~ o k m i s -  
sion and the Department of Social Security are checking in consul- 
tation with the Bharat Sevak Samaj that Government grant is not 
released from the Planning Commission and from the Central Social 
~ e L f a r e  Board for the same project in the same locality, namely, a 
rural/urban Lok Karya Kshetra or rural/urban welfare extension 
project or Balwadi or Mahila Mandal or any other scheme. 

Planning Commission U.O. No. 24(1)/65-Pub. dated 20-4-66. 

In  uiew of the remarks of the ofice-bearers of the Blurat Sevak 
Samaj, the Committee consider i t  hardly necessary to make any- 
further comments about the working of the Lok Karya Kshetras. 

[S. No. 9, (Para 19) of Appendix XLVIII to the 34th Report 1964-65.1 

This is covered by the reply against item No. 8. 

Planning Commission U.O. No. 24 (I) 165-Pub. dated 20-4-66. 

Recommendation 

The Committee learnt with surprise that inspite of the fact that 
twenty-one Lok Karya K s M w  which proved to be particularly 
inelgicient had to  be closed down and even after the report about 
the 'dismal failure' of the Kshetras as reported by the Secretarv, 
Construction Service of the Bhurat Sevak Samaj, grants continued 



to be released without any further safeguard. This gives the C O G  
* mittee the impession %at the ,Planning Commission has not been 

keen to exercise control over the Bharat Sevak Samaj to ensure 
eflective utilisation of the grants released by them. 

[S. No. 10 (Para 20) of Appendix XLVIII to the 34th Report 1964-65.1 

ACTION TAKEN 

The closure of some of the Lok Karya Kshetrasis an indication of 
the desire of the Bharat Sevak Samaj to ensure that a certain stan- 
dard is maintained. The Planning Commission will make every 
endeavour to ensure that the grants released by it are utilised effeci- 
vely. 

Planning Commission U.O. No. 24 (1) 165-Pub. duted 20-4-66. 

The Committee feel that in view of the specific language of the 
letter there was no scope for mis-interpretation that was made in 
this case. 

[S .  No. 11, para 21 of Appendix XLVlIl to the 34th Report 1964-65.1 

ACTION TAKEN 

The observations have been noted. 

Planning Commission U. 0. No. 24(l) j65-Pub. dated 20-4-1966. 

When a representation was made to the Planning Commission 
they acknowledged the dificulty and issued an ordm on the 22nd 
April, 1964. The, Committee are surprised to observe that though 
this order was ostensibly meant to cover all the voluntary organisa- 
tions which were grantees of the Commission, in actuality, it result- 
ed in  the Bharat Sevak S a m j  becorning the w i n  beneficiurg of 
the new order 

[S. No. 13 para (23) of Appendix XLVlIl of the 34th Report 1964-65.1 

The order of the 22nd April 1964 was applicable to all voluntary 
organisations in receipt of grants from the Public Cocperirtion 
funds. The grants received by the Bharat Sevak Samaj were cnm- 



paralhely larger than those received by the other Organisations. 
In this sense it is conceded that the Samaj benefited more than the 
ather voluntary organisations. 

However, the provision for carrylng over a reasonable amount 
of unspent balance of grants from one financial year $0 the next 
is not a new one. It is provided subject of course to certain condi- 
tions in para 2 of the Minis t~y of Finance O.M. No. F. 11 (6)-E.- 
11/61, dated the 6th March, 1961 which is reproducd as para (a) of 
the Government of India's decision below para 151 of the G.F. Rs. 

Plat~ning Conzmisslo)i. U.O. No. 24(1)/65-Pub. cintcd 20th April. 1966. 

Recommendation 

lf a voluntary orya)lisation faces great dt/lrculties in. paging 
salaries and a l lmances  of its staiq for t h e  months of April ancl 
May, as they  get their annnal gran:s late it is a clear ixdication that 
the  activiti.es o f  such nrl  organisation are being financed m o s t l ? ~  b# 
grants from the  public c.u*;!cquer n?;.d thct the part played h ? ~  publzr' 
con? ributions, donations e:r. is ver?y n1in.m one. In this con.n~ct ion 
lite C~~:? , i i i ( ; ce  cu)z d ~ .  ,lo Lc:er than to quote the jollowing observa- 
tions O J  t h e  rhen Fi?i:!nre Minister made i n  the  nzeeti~tg of the A'n- 
t iom1 A d r i s o ~ y  Cmnmtttee mi Pvblic Cooperation held 011 the 27th 
and 28th A U ~ I L S L .  1960: 

"lf W I U I L I O  -11 n r ~ l ~ : n ~ : , / ~ t  i ~ r t >  were nlolntnl i~ed or r i r  11 71171 / Go,-- 
ernment  g r m + . ~ .  ?he:! z ~ ' o ~ / l d  cease to be vo lun tmy  orqan?sa?tnn:. 
They would become official rind t h e m  rile very  root of the m a t t w  
would be lo?? T ~ P  orgnnlsrrttcn~al esprnses of  zwlzintar?~ nrganzsa- 
rznrh5 should he me: en1 I r l? ,  thernsc1ves. VoEuntnrv o r p v t s c -  
~ ? O I E T  whzrh could ?cot rnlse fundq to  mctl?ltnln tkmr  ofJic-c~ m V n s c J s  
cmlld hardly be descrtbcd as vol~cntary 271 t h ~  reill s e w r  o f  the  term. 
He U ' U S  not personallg agaznst q ~ c r ~ t q  Govern~ncnt  grants for specific 
srhemes OT projects zmplemented b y  vo lunfnr! ,  orgnn~wttons and 
the staff. technzcal arid others req~itred to work thc wheme  could. 
be provided from out of t he  grants But the m-]lenses requtred to 
r u n  the orgavisations as such s?t~ll.Ed not he met t h r o ~ ~ g h  Clozwrn- 
ment grants " 

[S .  No. 14 (para 24) of A p p e n d i . ~  XLVIII of the 34th Report 1964-65.1 



, 21 

A c n o ~  TAKEN 

The schemes of the Bharat Sevak Samaj may broadly be divided 
into two parts: First their own activities which the Samaj have 
themselves organised and for which they either do not receive any 
Government grant or only such grants as cover part of the expenses. 
The other category of schemes are Plan schemes which are entrust- 
ed by the Government to the Samaj for implementation. The latter 
type of schemes may be divided into two parts: Firstly, the Head- 
quarters Office at  the Centre and secondly, the field units. The 
H~adquarters Office consists mostly of workers who are giving their 
services in an honorary capacity or on payment of a small honoura- 
rium. The salary of the other staff of the Samaj at  Headquarters 
as ~ v e l l  as in the field is comparativeiy modest. The then Finance 
M~nister conceded that grants could be give11 for specific schemes 
or  projects and the staff, technical and others, required for the pur- 
pose could be provided from out of the grants. 

It may be clarified In this connection that the Planning Commis- 
sion O.M. No. 5 (3) /63-Pub. dated the '2nd April, 1964 was meant to 
apply to only such staff of the voluntary organisations, both at the 
Headquarters and in the field, as were directly engaged on Gi~,~- ! -n-  
ment schemes or  projects. 

Pl!lnning Commission /J 0. No. 24(1) /65-Pub. dated 20th .April, 1966 

Recommendation 

Titi. C o ~ i ~ m l t t c c  reyrf.1 thnl while gzz::?:g yra7lts 1 1 1  rhc past. l i l t? 

I'Ia~t~v ng Comn~isswn has not taken into account the amount O i  

lr~onies collected by the Santnj wi th  the result t h a t  certain ncttrl- 
ties of tile Sanla) have beelt practrcally financed entirely hi Govern 
~nrn ,~  q:,ithou.f la?ytng down uny specific conditions to  relate the quan- 
turn o :  Covernrt~enl assrsf~,~!c.e to  the extent to  which t h ~  Sunlo] zca:: 
nt)Zp to s a x  re jut~ds f roitt ran-Govern rnent so21 :ces b y  tts ou7,1 eflorts. 
The Cmtmittee view t f t ~ a  as a lapse and hc)pc t i u t  the pnilctp1q 
i t  rtderl?l~ng the Finance M~nrster's oltservution quoted above t r . c w  ld 
lie carefully folIozi?ed in future. 

,IS. No. 15 (para 2 5 )  of Appendix XLVIll t.o the 34th Report, 1964-65.1 



ACTION TAKEN 

As already explained in the oral evidence, recorded a t  page 24 
of the P. A. C. Report, tne balance in the Slum Welfare Fund is 
now being utilised for meeting the expenditure cm schemes for which 
Government grant would have been otherwise given. It  is expected 
that the entire amount in this fund will be adjusted during the 
financial years 1965-66 and 1966-67. 

2. The instructions of the Public Accounts Committee have been 
noted for purpose of future compliance. 

Planning Commission U.O. No. 24 (1) 165 PUB. dated 20th April, 1966. 

The Committee were surprised to learn that tools and equipment 
purchased by the Bhurat Sevak Samaj fm the grants released by 
the Planning Commission, were taken on the Stock Register of 
~ e n t r a i  Bharat Sevak Samaj and then they were transferred to the 
Block Development crfficers who were supposed to keep the stores 
in their custody and also maintain the stock registers. The C m  
mittee feel that the proper course would have been for the Ministry 
of Community Development to sanction the expenditure fw pur- 
chase of necessary took and equipment in which case they w d d  
have remaimed with the B. D. 0s.  as property of Government. 

[S. No. 19 (Para 29) of Appendix XLVIII to the 34th Report 1964-653 

The instructions of the Public Accounts Committee have Peen 
noted for future compliance by the Planning Commission and the 
Ministry of Food and Agriculture, Community Dwelopment and 
Cooperation. 

There is, however, no further scheme to sanction grant-in-aid b 
Bharat Sevak Sarnaj for purchase of tools and equipment. 

Planning Commission U.O. No. 24(1) /65-PUB. &ted 20th Api l ,  lW6. 



The Committee are surprised a t  this reply, ("In 1957, it aDpcars 
that they were satisfied"). I t  really passes their comprehension 
how a written statement could be made that ''Government of India 
is satisfied about the financial position of the Bharat Sevak Snrnaj", 
in an offLCid communication without there being a satisfrrctory 
ground. The Committee cannot approve of practice of recording 
such certificates relating to private bodies in Government doc*(- 
ments as a routine matter. 

[S. No. 20 (Para 30) of Appendix XLVIII to the 34th Report 1964-651 

There has throughout been a close liaison between the Planning 
Commission and the Bharat Sevak Samaj. The Planning Commis- 
sion is therefore in a position to have a general idea of the financial 
position of the Samaj from time to *time. However, in futum. the 
certificate as to its financial position will be given on the basis of the 
consolidated accounts of the Samaj. 

Planning Commission U.O. No. 24(1) 165-PUB. dated 20th AWE, 1966. 

Recommendation 

The Comintttee note 1 ~ 1 t h  regret the c~rcultous asd abxorhra~ 
procedure follotlied in thrs case by the Phnmng Comni,ss~oi~. Theg 
take strong e.meptton to the procedure adopted zn this ( m e  jw the 
purclme of took. Theg call fiitd no just!ficat~on for the ploa of 
urgency adopted 1n tJus case to jus t t f z~  the Bharat Sevnk Snnlaj 
purchasing tools and equtpment costing Rs 4 38 l a k h  T O :  thc 
grants released by the Planntng Coinntwmn on the ground thnt tznte 
could be saved and tenders avoided if the purchase co~tld be made 
through the B. S S nutear: of Mrntstrg of Co~nmunrty Development. 

The Co.minlt te~ regret to tlote that to avoid the established pro- 
i-edurc and bu!l:,~g s t o m  tltrough regular tenders, thts dct-ious 
method toas followed. Apart froin the frrct thnt they do ?lot fiftd trn?y 
urgency in the nmt ter, they deprecate t hls method o! c rc t l in~w~ttng 
the henlthy safequards prot)ided for preventing wosfeful e.vpend.- 
ture. 

IS. No. 21 (Para 31) of Appendix XLVIII to the 34th Report, 1964-651 



The observations of the CommEttRe have been noted for ,future 
guidance. 

Plcrnning Commission U.O. No. 24 (1) /65-PUB. dated 20th Awl, 1966. 

Pn view of the opinion on Plan Puiblicity expressed by the Secre- 
tary, Ministry of Information and Broadcasting, the Committee feel 
that a very thorough probe into the.whoZe question of Plan Publicitg 
with a view to making it more eflective with regard to economy in 
expenditure is called for without detay. 

[S. No. 22 (iii) , Appendix No. XLVIII to the 34th Report, 1964-65) 

A thorough probe into the question of plan publicity has al- 
ready been conducted by the Study Team on Plan Publicity which 
was appointed by the Government in April, 1963. With the imple- 
mentation of the recommendations of the Committee, it 1s expected 
that positive results will be achieved in the matter of plan publi- 
city. Further, :hc Government appoin<cd another Committee in 
December, 1964 under the Chairmanship of Shri A. K. Chanda for 
evaluating the work at present being done by the varioc:; media 
units of this Ministry. The recommendations of this Committee, it 
is expected, will go a long way In bringing about the efficient work- 
ing of the rnedla units. Apart from this, the appcilntment of a 
Committee in the Planning Commission under the Chairmanship 
of the Secretary, Planning Commission for devising better means 
of publicity as also the appointment of Adviser. Plan Publicity are 
the other steps which are expected to give a fillip to plan publicity 
work. 

Recommendation 

The Committee desire that the provisions of the rules and con- 
ditions relating to grants-in-aid to private 'bodies should be strictly 
enforced in all cases and no relaxation should be made in prac- 
tic@ and procedures relating to financial transaction unless in any 



case Goverment consider that there is special justification for such 
relaxation and place it on record. 

[S. No. 22 (v ) ,  Appendix No. XLVlII t~ the 34th Report, 1964-653 

ACTION TAKEN 

(i) The observations of the Public Accounts Committee have 
been noted for guidance. 

MINISTRY OF EDUCATION 
ACTION TAKEN 

(ii) Noted. 

MINISTRY O F  FINANCE 
(Department of Eqenditure) 

The r'ecommendation has been noted and brought to the notice 
of all the Ministries/Deptts. f:x information and guidance. 

Recommendation 

The Committee hope that early action will be taken to rez;iew 
if similar rnisclasszficsation had occuTrcd in the  past. 

(S. No. 23, Appendix No. XLVIII to (34th Report 1964-65) 

The position in regard to similar mis-calculatmn In other years 
has been reviewed and it has come to notice that the expenditure 
on telephones was also charged to 'Brochures' during the  year 1955- 
56 and the expenditure on telephones, house rent and electricity 
charges was charged to 'Brochures' during the year 1957-58. How- 
ever, such mis-classification did not affect the admissibility of over- 
all grant-in-aid since the Ministry gave p a n t  to cover the net ex- 
penditure in respect of all the  publicity activities of the Samaj dur- 
ing those years. . . 

Recommendation 

The Committee are greatly disappointed at this observation of 
Samanta Committee and hope that urgent steps would be taken 
either to close down such centres or to improve their ti5orking SO 

as to avoid further wastage of funds. 

(S. No. 24, Appendix No. XLVIII t o  the 34th Report 1964-65) 



The Bharat Sevak Samaj have since closed all the non-effective 
Plan Information Centres which were found incapable of improve- 
ment. Such Centres were 22 in number. 

Recommendation 

The Committee do ?lot find the break-up of the sum of Rs. 3,50,000 
which is stated to have been worked out 'by the Planning Commis- 
sion on rough and ready basis, in the note of the Ministry of Infor- 
mation and Broadcasting. They are, however, surprised to note that 
in the statement of the Planning Commission. sale proceeds of bro- 
chures; journals and bullet ins have been indicated as 'local contri- 
butions raised by the Bharat Sevak Samaj'. 

(S. No. 26 Appendix No. XLVIII to 34th Report 1964-65). 

The observations of the Public Accounts Committee were brought 
to the notice of the Planning Commission and they have observed 
.as follows: - 

"The figures furnished by the Planning Commission were not 
claimed to be precise figures of local contributions, they 
were called for at  short notice and were intended to give 
only a broad indication of the order of local contributions 
of the Samaj." 

The correct position in regard to the revellue accruing to the 
'Samaj during the years 1959-60 to 1963-64 from all its resources, in- 
cluding local contributions as well as sale-proceeds from its publi- 
cations, has been explained in the note submitted by Ministry of 
I. & B. to the Public Accounts Committee as incorporated in Ap- 
pendix XI11 of the 34th Report of the PAC. 

The Committee feel disturbed to learn that x o s t  of the bro- 
chures brought out by the Snmaj with the su'bs-idy given bu the 
Ministry of I .  & B. for plan publicity deal with the objectme.; and 
activities of the Bharat Sevak Samuj and were not in conformity 
wth the objective viz. pZan pu'blicity programme for which the 
Min;stry gavc grants. Tn evzdence lhe Committee were informed 
that the Samuj had given an asstrance on 9th March, 1961 that thev 
would see that what had been laid down 'by tk Ministry was f o b  
lowed in future. The Committee find from a note furnished in 
this connectim that the Bhamt Sevak Samaj had stated "we find 



it diflcult to  mcept that the literature produced by us contains 
exe'clusive and all permadue emp- on publicity for the S a m j  
and i ts aims and programmes." The other fYortions of that letter 
also indicate that there is no clear assurance. The Committee also 
final that the matter was not discussed at the meeting held on 14th 
March, 1961 according to the note furnished by the Ministry. The 
Cammittee very much regret that wrong information was given by 
the I. & B. Secretary when he said that at a subsequent meeting 
this assurance was given. The Committee do not find i*l these cir- 
cumstances any justification on the part of the Ministry in admit- 
ting an expenditure of Rs. 28,701 incurred on 14 Brochures al- 
though in their own opinion the material brought out was not in 
conformity with the objective for which the subsidy was given. 

(S. No. 27 (i), Appendix No. XLVIII to 34th Report 1964-65). 
ACTION TAKEN 

The circumstances in which it was decided to admit the ex- 
penditure on 14 brochures brought out by the Samaj during the 
year 1959-66 have been duly brought to  the notice of the Public 
Accounts Committee. As already explained, it was found neces- 
sary to curb the tendency on the part of the Sarnaj to bring out 
brochures with greater emphasis on their own activities rather than 
on subjects of plan publicity. While disallowing the expenditure 
on 3 brochures brought out that year, the expenditure on the other 
14 was admitted, as a special case, on the basis of broad interpreta- 
tion of the term "plan publicity". This Ministry's views conveyed 
in letter No. 1/35/59-PP dated 27th February, 1961 (Annexure VII 
to Appendix XI11 of the Thirty-Fourth Report of the Public Accounts 
Committee (1964-65) were intended for the future guidance of the 
Bharat Sevak Sarnaj. 

Recommendation 
The Secretary also admitted that they had not been examining 

the manuscript of the brochures etc. before publication and it did 
not occur to them to ask for t i tks  of brochures and scripts so as 
to examine them when it  came to notice in 1961 that money was 
spent for the publicity of the Samaj, OT even afterwards. Such a 
lal;se on the part of the Ministry, the Committee find inexplicable. 
The Committee has been furnished with a note indicating whether 
the Brochures are examined an the Ministry and the result of such 
examination. The Committee are dktressed to find that despite 
the 'so called' a s s u m e  of the Samuj, of the three brochures b m ~ g h t  
out by the Samaj during 1963-64 it had to be decided not to admit 
e m i t u r e  on one "as its subject matter dots not concern plan 
gubotd&b,. 

The Committee jind that the Sanaj had not been able to dbti-  
Buk about 8,000 copies of the brochures etc. which had been a- 
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buted during evidence as indicating that either they were not effi- 
cient or they were not wcwking properly, 

The Committee feel that in view of the continued tendency on 
the part of Bftarat Sevak S a m j  to publish brochures whuse "sub- 
ject matter does not concern plan publicityJ' i t  should now be  
seriously considered as to whether it would be desirable to conti- 
nue grants and subsiclies to that. body fm plan publicity through 
brochures. 

(S.  No. 27(ii) A.ppendix No. XLVIII to 34th Report 1964-65) 

The Bharat Sevak Samaj has since set up a Committee under 
the Chairmanship of Shri Amar Nath Vidyalankar, M.P. for vetting 
the manuscripts of thP brochures proposed to be brought out by 
the Samaj. Two officers of this Ministry are also represented on 
this Committee. It  is hoped that prior scrutiny of the manuscripts 
will ensure that only such publications as have a bearing on the 
plan publicity are henceforth brought out by the Samaj. 

The Committee regret that the Ministry put conrplete reltance 
on the statement made by the Bharat Sevak Samaj and furnished 
it to Awlit without exercising any check of their own. The Com- 
mittee would like the Ministry to ensure that a proper ntailii~g list 
and Registers of sales and stock are regularly maintained h9 the 
Bharat Sevak Samaj. 

The Committee also learn from a note furnished that the nnw~int 
of Rs. 8973/- paid in excess has been recovered from the Samaj by 
adjustment against the instalment of grant-in-aid released to the 
Samuj in March, 1964. The Committee hope tluzt circumstances u n -  
der which this excess payment occurred would be avoided in future. 

(S. No. 28 Appendix No. XLVIII to the 34th Report 1964-65). 

,4370~ TAKEN 

The observations of the Public Accounts Committee for t h e  
maintainance of a p r o p r  mailing list and registers of sales and 
stock have been noted. The Committee's observations for greater 
vigilance in the scrutiny of the Accounts of the Bharat Sevak 
Samaj so as to avoid overpayment as a result of wrong classifica- . 
tion of the items of expenditure have dso been noted for future 
guidance. 



EDUCATION 

Recommendation 

The Committee note that the recommendation of the Committee 
on Plan Projects made in 1959, that the scheme of Labour & Social 
Service Camps should be discontinued as i t  did not adequately 
serve the purpose, was ignored by the Ministry. Instead, i t  ap- 
pointed the Committee for Coordination and Integration o f  Schemes 
operating i n  teh field of Physical Education, Recreation and Youth  
Welfare, i n  1959, with Dr. K u w u  as Chairman. Thzs Committee 
submitted its report i n  December, 1963. In the meantime for a pe- 
riod of four years the Ministry cont~nued t o  give grants for the 
scheme. It is, however, significant to note the following evaluation 
of achievements of the Scheme of Ldbour and Social Service Camps, 
made by the Kunzru Committee: "In the Labour and Soclal Ser- 
vice Camps. as they are organized at present, the campers are re- 
quired to devote about 4 hours per day to manual labour. The main 
emphasis qpears  to be on hard work rather than on the educa- 
tional value of these camps. It has been found that genrally there 
is little follow u p  of the work done and, i n  several kinds of cases. 
the projects become unserviceable soon after their completiotl . For 
instance, Clre approach muds constructed b y  the campers or thd  
trees planted bg them dimppear not long after the campers leave 
the camp. This creates disappointment i n  the comntun!til and the 
material value of the work undertaken becomes nil. There is no 
real or meaningful coordination between the cornmunit?/ cnd the 
campers. On the  administrative side also, i n  the case o f  ~wluntarp 
organization, the Ministry of Education had recently seat a team 
to  observe the conduct of the  reoriented camps and the rpport pre- 
sented by them revealed the fact that there was poor advance plan- 
ning, poor execution and a general attitude of carelessness about the 
management of these camps which was quite discoic~aging". 

The recommendations of the  Ktinzru Committee about Labour 
and Social Service Camps are, however, very clear. It has been re- 
commended by that Committee t h u t C ' ( i )  i n  proper hands and 
under proper control, the  camp movement can lead to  a develop- 
ment of character and personality. It is, however, essential that 
the organization and control of these camps should be vested i n  
educational organizations. Outside agencies should be excluded 
from managing these camps. 

( i i )  A strict control slwuld be kept on the financial aspect and 
proper occmnb should be rendered to  the Ministry of Education 
by the appointed time. 



(fii) In mtte t .s  of oqpnhtion, the main emphasis should be 
p h d  on, the educational values of camping. Considering the age 
of the campers, the social service component of these c m p s  is not 
of very great value. Social Service is undoubtedly useful, but 
need not be unduly stressed in  these camps". 

The Committee are SOTTy to note the state of afairs that the 
findings of Kunxru Committee reveal. The Committee are of the 
view that the above recommendations of the Kunzru Committee 
about Labour and Social Service Camps should be implemented 
without further delay to avoid wastage of funds. 

[S. No. 30 of Appendix XLVIII (Para No. 40) to the 34th Report 
(1964-65) 1. 

Two months before the Report of the Committee on Plan Pro- 
jects was received, the Kunzru Committee had been set up. Never- 
theless, the recommendation of the Committee on Plan Projects that 
'Lthe scheme of Labour & Social Service Camps should be discon- 
tbued" was examined in the Ministry and it was decided that "un- 
til such time as the National Service Scheme is implemented, we 
should not drop the Labour & Social Service Camps Scheme". In 
the meanwhile, before the Kunzru Committee had submitted its 
report, a small Committee under the Chairmanship of Shri Asoka 
Mehta had been set up in June, 1962 to evaluate the working of this 
scheme. This Committee submitted its report: in January, 1963, 
and came to the conclusion that the scheme "has dweloped into a 
camp movement with its own characteristics and contributions. 
The scheme has proved useful in meeting some of the gaps in the 
educational programme of our youth and needs to be promoted and 
expanded more effectively". 

The Government have accepted the recommendation of the 
Kunzm Committee that the organization and runhing of Labour 
& Social Service Camps should be the exclusive responsibility of 
the educational institutions. Accordingly, the Central Govt. will 
be dealing with camps organiz'ed by the Universities/Colleges and 
the camps organized by the schools s h d  be the concern of State 
Educational Departments. Necessary instructions in this behalf 
have already been issued on the 12th February, 1965 and the 17th 
April, 1965 to the Vice-Chancellors of the Universities and Educa- 
tion Secretaries of the State Governments. 
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DEPARTMENT 03' SOCIAL WELFARE 
Recommendation 

The Committee would like the Central Board of Social Welfare 
to  look into this matter (Realisation of amounts separately from 
students). 

[S. No. 31, Appendix XLVIII of the 34th Report (1964-65)] 

The Central Bharat Sevak Samaj had informed the Central Social 
Welfare Board that the records of Night Shelter, Ambala, did not 
show separately the amount collected from students. The rent col- 
lected from students is included in the total collection as shown in 
the audited statement of accounts for 1962-63 and 1963-64. As the 
old caretaker is no longer in service, it is not possible to ascertain 
the number of students and the amount collected from them separa- 
tely and to take him to task for admitting students and charging 
high rent from them. The lack of proper supemision over the care- 
taker by the local authorities of the Bharat Sevak Samaj is also 
partly responsible for admission of students into the shelter and for 
rent being charged from them. The Central Social Welfare Eoard 
has been asked to carefully safeguard against such practices in 
future. In this connection, it is also mentioned that the rent collect- 
ed from students forms part of the Bharat Sevak Samaj's contribu- 
tion towards the expenditure of the Shelter, of which the Central 
Social Welfare Board has reimbursed only 50 per cent. to the Samaj 
in the form of grants. 

Recommendations 

(i) The Committee regret to learn that in some cases where 
defects have been pointed out, replies have not yet b e m  furnished 
b y  the Bhnrat Sevak S a m j .  In the opinion of the Committee, i f  no 
suitable replies relating to the irregularities mntioned by  the Ins- 
p e c k s  of the Central Social Welfare Board are received within a 
reasonable time, strict action including stoppage of  grants should be 
considered. The Committee would like to be informed regardia 
the action taken against the organiser at the Saupd Shelte? (B&r), 
Q also the action taken in the case of  Ambata Night Shelter, where 
rent at the rate of Rs. 5.00 per month was charged from students; 

(ii) With  regard to  the night shelter at Cuttack, the Committee 
learnt with regret that the curg~niser of the Bhorat S W  Sanuj 
himself wqs lising in the shelter w h e ' ~ ~  such shelters are meand 



32 '. 
for the poor and the needy. I t  is indeed surprising that the organiser 
neither sought prior permission of the Board, nor did he inform any- 
one that he was occupying the shelter. The Committee note that a t  
the last me t ing  of the Central Social Welfare Board, it was decided 
that the scheme of planning of the night shelters would be opened 
to other institutions also, since it was found that the Bharat Sevak 
Samaj could not shoulder the responsibility of running the shelters. 

(iii) The Committee agree with the views of the Chairman, Cen- 
tral Social Welfare Board, that the scheme of night shelters is a very 
good scheme, since it meets the growing need in  urban areas. It is, 
therefore, all the more regrettable that nearly 50 per cent. oJ the 
Night Shelters run by the Bharat Sevak $anuzj had to be closed 
down, due to inefficient or improper management. 

The Committee desire that a review of the position should be 
made in  the case of ntght shelters which are still being run by the 
Bharat Sevak Samaj, in view of the fact that have come to light. 

[S. No. 32, Appendix XLVIII of the 34th Report (1964-65)] 

(i)  The position regarding the Ambala Night Shelter has been 
explained in reply to S1. No. 31 above. As regards the Saupal Shelter 
(Bihar), the question of shelter being thrown open to college students 
was taken up with the Central Bharat Sevak Samaj by the Central 
Social Welfare Board. The Board has since .been informed that some 
students were accommodated in the Night Shelter under special 
circumstances. There are no students in the Shelter at present and 
the caretaker has been warned not to admit any students in future. 
The State Board Member, who visited the shelter, reported that the 
authorities were still not conforming to the prescribed procedure 
and conditions. The grant for 196465 was, therefore, not renewed. 

(ii) The Bharat Sevak Samaj had been advised by the Central 
Social Welfare Board that the organiser of the Cuttack Night Shelter 
should find separate residential accommodation. The Board has 
since been informed by the Samaj that this organiser was allowed 
to stay in the premises of the night shelter in the initial stages so 
that he could exercise proper supervision and control over the Unit. 
At present, none but the beneficiaries, for whom the night shelter 
is intended, are staying in this night shelter. 

(iii) A review of  the Night Shelters run by the Bharat Sevak 
Sarnaj is being made by the Central Social Welfare Board from time 
to  time. The Shelters, which are found funqtioning satisfactorily, 



are 'being given assistance in subsequent years and wherever the 
working of a shelter is found unsatisfactory on the basis of the pro- 
gress reports and inspection reports, the grants were being dis- 
continued. Grants for 7 night shelters (i.e. those a t  Rajmundry, 
Srinagar, Nagpur, Kolhapur, Hubli, Gorakhpur & Imphal) have thus 
been discontinued. While examining the progress/inspection reports 
mentioned above, the need for continuing the night shelters, which 
a re  meeting an essential need of a very weak section of the society, is, 
of course, kept in view. As a matter of fact, it is for this reason that 
the Board have decided to sanction grants to other voluntary institu- 
tions also, besides the Bharat Sevak Samaj, for running the Night 
She1 ters. 

MINISTRY OF WORKS. HOUSING AND URBAN DEVELOPMENT 

Recommendation 

The witness (Secretary, Ministry of Works and Housing) promis- 
ed to check up if the Bharat Sevak Samaj had or had not included 
i n  either of the Projects an i tem which was shuwn as rent for the 
floor area occupied bg the two  Institutes. He also promised to  find 
out if this purticular accommodation was occupied b y  any similar 
organisation earlier, if they w e r e  paying rent and if the Ministry 
asked them to zmcate it. The information is awaited. 

[S. No. 33. Para 43 ( 1 )  o f  Appendix XLVIII to the 34th Report (1964- 
65) I. 

Recommendation 

The Committee, however, feel perturbed over some d~sturbing 
,feut~cres disclosed in this case. which are as follows:- 

( I )  Accordzng to the Mmutry  the Bharat Sevak Samaj, u non- 
Goz7emment body has been treated as a % m b  of the Plan- 
ning Commtssion' for purposes of Government accommo- 
dation by an oficzat order. As a result t h q  have allotted 
Government accommodation for residential purposes on 
pnynent of rent (at rents lower than market rates in 
three cases) and ofice accommodation free of rent. No 
sat is factory reasons for doing so huve been advanced. 
This concession becomes unjustifiable when it is noted 
that Government have been and still are very much hard 
pressed for ofice clccommodatkn for oigicial purposes as 
well as for residential accommodation for their w n  use. 
To give ncch concession to a particular private body, ap- 
pears to the Committee to be quite irregubr. In their 



view if such a concession, which is unusual, is to  be givn, 
it should be done by giv ing an open grant for renting ac- 
commodation and not in  this hidden manner'. This mat- 
ter should, therefore, be looked into from this angle. 

The Committee consider the issue of an official wder stating 
that the Bharat Sewak Sarnaj simuld be treated as a limb 
of the Planning Commission' as highly misleading and ob- 
jectionable in principles. Such blurring of the line of demar- 
cation between a private voluntary organisation and a 
Government department should be scrupulously voided. 
The Committee desire that a formal order ca?welling this 
official order should be issued without further delay. . 

(ii)  There was change in the occupancy of at least one of the 
oflice accommodation for w hie h advance permission of the 
Ministry was not taken, though Ministry were aware of 
this change. The Committee learn that the Ministry ask- 
ed the B.S.S. to vacate the premises when it came to their 
notice but on representation they made, they were allow- 
ed to continue. It is not clear why the terms on wh'ch the 
occupancy should continue were not re-cons~.de~ed even at 
that stage. This practice in the opinion of the Committee 
is irregular as the accommodatzon was allotted for a parti- 
cular purpose rent free, I f  there was change in occupancy, 
the Ministry should have been approached for permission 
so that they could examine if the allotment was to be con- 
tinued and if so on what t e r m  and conditions. The Com- 
mittee would like the Ministry to review the whole pos i tm 
about grant of this unusual concession of allotment ofr 
Government Accommodation to B.S.S., a non-Government 
body. 

[S. No. 38 (para 48) o f  Appendix XLVIII to the 34th Report of the 
Public Accounts Committee (3rd Lok Sabha) .] 

Para (a)  -It has been checked up that the Directorate o f  43 (1) 
Social Welfare, Delhi Administration, had been paying grants-in- 
aid for the maintenance of  the Institute and for the hostel of the 
occupational Therapy Institute on an ad h.oc basis upto 1960-61 and 
that from the year 1961-62 when the pattern of assistance as approv- 
od by the Gavernment of India came into force, the grant-in-aid 
was pard to the Institute on the bads of the statement of income 



and expenditure of the previous year. In the audited statement of 
'income and expenditure' for the year 196061 an expenditure of 
Rs. 5,902.80 was included on account of rent and service charges 
(water, electricity etc.) and this amount was taken into account for 
assessing the quantum of grant-in-aid for the year 1961-62. In the 
audited statements of 'income and expenditure' for the years 1961-62 
and 1962-63, the items of expenditure on account of service charges 
(water, electricity etc.) only were shown and no distinct items of 
rent were shown. The Director of the Institute has confirmed that 
the expenditure of Rs. 5,902.80 shown in the audited statement for 
the year 1960-61 represented only the service charges and no element 
of rent was included in it. It has also been stated that this expendi- 
ture compares favourably with the expenditure for service charges 
incurred in the subsequent years. In the circumstances, it has been 
concluded that the Occupational Therapy Institute did not include 
'in their audited statement of accounts, the element of rent for ac- 
commodation occupied by it in the Janpath barracks as part of the 
expenditure while applying for grant-in-aid. 

In the case of the Technical Training Institute, it had been con- 
firmed by the Ministry of Labour and Employment, Director Gene- 
ral of Employment and Training, New Delhi on 30th April, 1965 that 
no grant was paid to the Bharat Sewak Samaj for running the Insti- 
tute. Consequently, the question of rent for the floor area occupied 
by the Institute being included as an item in this particular project 
does not arise. 

(b) The accommodation occupied by the Occupational Therapy 
Institute stood allotted earlier partly to the Delhi Polytechnic and 
partly to the A11 India Handicrafts Board. No rent was being charg- 
ed from them as they were entitled to general pool accommodation 
free of rent. A s  both of them were allotted alternative accommoda- 
tion elsewhere, they were not forced to vacate the accommodation 
with a view to allotting it to the Bharat Sewak Sarnaj. 

Para 46(i)-The orders treating the Bharat Sewak Samaj as a 
'limb of the Planning Commission' were withdrawn from the 25th 
May, 1965. It was also decided that the Samaj should be charged 
market rate of rent for the entire Government accommodation oc- 
cupied by it. However, to enable the samaj to find alternative ac- 
commodation, a month's notice for surrendering Government accom- 
modation was served on it and market rent was chargeable from the 
1st July, 1965 in respect of the accommodation retained by the Sarnaf 
after that date. A copy of the Ministry of Works and Housing letter 
No. 7(5)/6SAcc.lI, dated the 25th May, 1965 is enclosed for reference. 
(Not printed) . 



Instructions have also been issued in this Ministry's circular No. 
2/3!5/65-Acc.1, dated the 19th July, 1966 to the effect $hat the practice 
of giving Government accommodation to private parties should be 
discontinued and that if in any special circumstances m y  such ac- 
commodation is given purely as a temporary measure, full market 
rent should invariably be realised. 

In all cases, where Government accommodation has been or will 
be allotted to private parties, it will be periodically checked to see 
that the accommodation is being utilised by the parties concerned 
for the purpose for which the accommodation was allotted to them. 

46 (i i)  While withdrawing the orders treating the Bharat Sewak 
Samaj as a limb of the Planning Commission with effect from the 
25th May, 1965, it was also decided that market rent should be charg- 
ed from the Bharat Sewak Samaj for the entire Government accom- 
modation occupied by it. To enable the Samaj to find alternative 
accommodation a written notice was served on it to the effect that 
market rent will be recovered with d e c t  from the 1st July, 1965 
in respect of such accommodation as may be retained by it. The 
Samaj has since vacated on 9th July, 1965 and 30th September, 1965, 
7,527 Sq. Ft. of office accommodation providcd to it in the Janpath 
'A' Barracks and the U.S.A. Pavilion, in the Exhibition Grounds. It 
has also vacated on 16th March, 1966 the residential accommodation 
provided to it at No. B-12/182. Lodhi Road. 

The Bharat Sewak Samaj have been assessed rent for tiit accom- 
modation allotted to them at market rate of rent with effect from 
the relevant dates. So far as the residential and office accoinmdn- 
tion allotted to the Bharaat Sewak Samaj is concerned. thcy have 
cleared all dues assessed a t  market rent till the 30th November, 1966 
except a sum of Rs. 26.158.84 paise. Out of this, in so far as a sum 
of Rs. 24,37240 paise is concerned, the B.S.S. has raised some objec- 
tions which are under examination. For the two Community Halls 
--Ssmaj Sadan in Kidwai Nagar and Samaj Sadan in Sarojini Nagar 
-an assessment of Rs. 1,13,845 has been made against the H.S.S. for 
the period 1st July, 1965 to 30th November, 1966. They have made 
a representation against the same to the Minister for Works, Housing 
and Urban Development, which is under examination. 

(Dated the 26th December, 1066) 

It is stated that the Bharat Sewak Samaj are being assessed mar- 
ket rate of rent with effect from 1st July, 1965 in respect of the ac- 



cornmodation (both omce and residential) allotted to them and the 
total rental arrears due from them as on 31st July, 1967 was 
Rs. 2,12,580.82 Paise. I P/, 

(O.M. No. 5/10/65-Bt. dated 24-10-67). 

Recommendation 

The Committee consider it unfortunate thut Government which 
allotted accommodation at concessional rent or free of rent to B.S.S. 
were not sure whether all these were being used fully m p a ~ t l y  for 
the purpose for which these were allotted. The Committee consider 
that periodical investigation is essential in order to ensure that the 
Government accommodation allotted to private parties is being uti- 
lised for the purpose for which the allotment was made. They hope 
thut this will be done in future in respect of all accommodation al- 
lotted to private parties. In v i m  of the continued shortage of ac- 
commodation for Government purposes the Committee are of the 
view that the practice of giving Government accommodation to prt- 
vate parties should be discontinued. In very special circumstances 
where such accommodation is given purely as a temporary measure, 
full market rate should be invariably realised. The irregular prac- 
tice of giving hidden subsidy to private organisations by giving Gov- 
ernment accommodation free or at concessional rent should be dis- 
continued. 

[S. No. 3 3 ( i i )  of Appendix XLVIII (Para 43) to the 34th 
Report 1964-653. 

The usc of the accommodation in Janpath Barracks allotted to the 
Bharat Sevak Samaj for the Occupational Therapy Institute, by the 
industrial Training Institute came to notice through an on-the-spot 
~nspection by an officer of the Directorate of Estates. 

Government have accepted the recommendation of the Public Ac- 
counts Committee regarding the discontinuance of the practice of 
d o t i n g  accommodation to private parties, charging full market rent 
when accommodation is given in very special circumstances to pri- 
vate parties, and checking periodicallv that the accommodation so 
allotted is utilised by the parties concerned for the purpose for which 
it was allotted. Suitable instructions have been issued vide this Min- 
istry's OfRce Memorandum No. 2/35/65-Acc. I, dated the l!Xh July, 
1965. 



The Committee c0nsid.e~ it objectionable that priuaQ accommo- 
&tion is requisitioned by Government and then allotted to a p r t  
sate body. The Committee also understand that there is a judge- 
ment of the Supreme Court on a similar issue. They desire that 
speedy action should be taken to de-requisition such buildings and 
the Committee should be informed of the action taken. 

IS. No. 34 of Appendix XLVIII (Para 44) to the 34th Report 
(1961-66511. 

There are only six requisitioned houses which are with the Gov- 
ernment for a long time and are in occupation of private bodies etc. 
Government have accepted the recommendation of the Public Ac- 
counts Committee regarding de-requisitioning of the requisilioned 
buildings occupied by private bodies etc. and have also taken into 
consideration the judgement of the Supreme Court dated the 29th 
August, 1961 in the appeal case of Triveni Kala Sangam, where the 
Supreme Court held the view that the landlords were entitled to be 
put in possession of the flats requisitioned by the Government, if 
they were not put to use for the purpose for which they were requi- 
sitioned. These cases were reviewed by the Government and the 
decision taken is noted against each. 

(1) York Hotel.-Four flats on the 1st and 2nd floors will be de- 
requisitioned as soon as they are vacated. The remaining nine flats 
have since been derequisitioned. The allottees of the ground floor 
of the premises, Messrs. York Restaurant and Manohar Bakery have 
been allowed to retain the accommodation as Shri Ram Prasad, an 
ex-lessee of the premises, has filed a suit in the court against the 
owner, claiming possession of the premises in the event of its dere- 
quisition and has obtainad a stay order. In order to avoid any legal 
complication, it has been decided to postpone the derequisition of 
the premises pending f ind  decision of the court. 

(2) No. 2 Raqtld Court Road.4hri  J. S. Paintal, the grand-son 
of Late Baba Kharak Singh, who was in occupation of the house, is 
negotiating with the owner i.e. the Government af Rajasthan for 
its purchase. He has also paid an amount of about Rs. 30,000 as 
earnest money. It was, therefore, decided on the 22nd July, 1965 
to allow him to retain the house till the negotiations are finalised 
provided he continues to pay the rent of the building regularly. 
The total amount of arrears of rent due e o m  Shri Pdntal works 
out to Rs. 1420 till the 31st March, 1966. The question of recovery 



of arrears from Shri Paints1 is being vigorously pursued. In fact, 
Shri Paintal had gtiven a cheque for Rs. 568.00 towards the paymenk 
of arrears of rent in respect of house No. 2 Racquet Road but the 
cheque was not honoured. 

(3) No. 26, Basakha Singh Building.-The allotment of the flat in 
question has been cancelled in the name of Bharat Sewak Samaj 
with effect from the 15th September, 1965. They have, however, 
been allowed to retain it upto the 31st March, 1966 on the grounds 
that they were not able t6 arrange for alternative accommodation and 
that they would start construction of their building at Rouse Avenue. 
The question of de-requisitioning the flat will be considered as soon 
a s  the house is vacated by the Bharat Sewak Samaj. 

(4) 5, Sikandra Road.-This is occupied by the Lady Irwin Col- 
lege. It was decided on the 22nd July 1965 that the College might 
be allowed to retain it h t l y  because it is an educational institution 
and secondly because the college authorities intend to purchase a 
tniangular plot adjoining the college for construction of their own 
building. 

( 5 )  59, Regal Bu2ding.-This is occupied by the All I n h a  Con- 
gress Committee. It was decided on the 22nd July, 1965 that the All 
India Congress Committee may continue to retain it in view of their 
difficulties in arranging for alternative accommodation. 

(6) Out houses in Kapurthala House.-It was decided on the 15th, 
October 1965 in consultation with the Ministry of Law to allow 
Dewan Jarmani Das to mtain the accommodation because of the ear- 
lier commitment of the Government to allow him to retain it as !ong 
as the house is under requisition. The ownership of the premises is 
under dispute and de-requisition is therefore not possible till a de- 
cision is given by the Court. 

Recommendation 
The Committee cannot understand why a voluntary organisat;on 

which is mainly financed by Government grants and which is also 
given rent free accomrnodution should have been allowed to go in 
arrears for the payment of service churges. The Committee feel ?hat 
necessary action was not taken at any time to recover these public 
dws. 

The Comm%ttee would like the Ministry to pursue the question of 
payment of arrears in respect of Janpath Barracks 'A' uigmtuty 
with the B.S.S. and to enlist the good-offices of the Planning Corn 
mission in the matter. 
IS. No. 35 (Para 45) of  Appendix XLVIII to the 34th Report 1964-653 



A c n o ~  TAKEN 

As would appear from the statement given in Appendix "XXII" 
of the 34th Report of the Public Accounts Committee, demands and 
reminders etc., were regularly sent to the Bharat Sevak Samaj and 
finally the matter was taken up at the level of the Secretary and the 
Minister. 

2. A sum of Rs. 28,947 was outstanding against the Samaj for 
some accommodation in the "Janpath Barracks" for the period upto 
31st December, 1964 as on the 1st February, 1965. We asked them 
to pay the entire amount in one lumpsum or in case of difficulty in 3 
or 4 monthly instalments. As an additional safeguard, the Delhi 
Administration was requested on 10th June, 1965 to deduct the 
balance of Rs. 16,587 still remaining outstanding against the Sainaj in 
the books of the Directorate of Estates out of the grant-in-aid, if any, 
admissible to the Samaj and remit it to the Directorate. The Samal 
has paid Rs. 3,000 on the 7th May, 1965 as first instalment and simul- 
taneously requested for permission to pay the balance in 3 quarter- 
ly instalments. This request is under consideration. In the mean- 
time, a further amocnt of Rs. 3000 has been deposited by the Samaj 
in July, 1965. 

3. As recommended by the Public Accounts Committee the good 
offices of the Planning Commission are also being used. 

It is stated that the amount of Rs. 16,587 outstanding against the 
Bharat Sewak Samaj for service charges for accommodation in the 
Janpath Barracks has since been recovered through the Delhi Ad- 
ministration. 

MINISTRY OF HEALTH 

Recommendation 

The Committee are not convinced with the arguments advanced 
either in evidence or in the notes now furnished in view of the jnct ' 
shut as late as 13th Octber, 1964 the Ministry of Health in their D.O. 
Zetter No. F.1/64-LSG-I dated the 13th October, 1964 to Chief 
Accounts O m e r ,  Delhi Development Authority otuted as under: 

"It has, however, been observed from the statement showing 
the market rates of sand sent with your letter referred to 



above, thut the rates of sand actwllly did not fall in 1962 
after the allotment of land to the Bharat Sevak Samaj but 
went u p  in the months of March, April and July, 1962 attd 
August and Nosember in 1963. I t  does not, therefore, 
appeaT to be correct to say that the rates of sand actually 
came down after allotment of  land t o  Bharat Sevak Samuj. 
This point may kindly be further examined and elucidated." 

It is interesting to note tlmt the Surveyor of the Works, C.P.W.V. 
have now clarified that the statement furnished by him Uo the D.D.A. 
related to sand quarried at Okhla. The surveyor of Works had no 
similar infwmation about the sand quctrried at Bela Road. The Cow- 
mittee do not, therefore, understand how in the absence of  properly 
checked and verified market rates of sand, a claim that allotinens o j  
of land to the Bharat Sevak Samaj resulted in the falling of price of 
sand could be made. The Committee find it interesting that it. ha-s 
been observed by Audit from a recorded note of the discussions held 
in the Miaistl-y of Works and Housing on 30th October, 1964 thut the  
Sa.maj was forced to sell sand at cheaper rates and thus incurred 
losses due to competition from the private contracto~s working ' $n 
other areas. The Committee also note that land was surrender- 
ed by  the Bharat Sezxk Samnj in April, 1964. In the view of the  
Committee in  these circumstances, it cannot be claimed thnt there 
was fall in? the prices of sand and that th is  was dz~e to low rate of 
licence fee charged from the Rhnra,t Sevak Satnnj. 

(11) In a note furnised to the Committee as to whether the Dellrz 
Development Authorit!/ had the authority to give a concession in the-. 
license fee etc., as was done in the case of land allotted to 13.S.S 
it  has been stated that there is no specific provision for licencing o f  
land. In the absence of any such provision in the Nauzi Agreement 
of 1937 in regard to the temporarg licencing of land, the D.D.A. 
thought that there was no restriction on its power in this behalf and 
they leased out the land on a concessimal basis uWzout obtaining 
the sanction of the Government of India. It has been admitted i ~ d  
that note that this aspect of the matter was not examined by bhe 
D.D.A. while giving this land. The Committee would like the Minis- 
try of Health to examine whether it was within the  competence oj  
the Delhi Development Authority to lease out this Iand on concessiov- 
a1 rate to Bharat Sevak Samaj." 

[S. No. 37 oj  Appendix XLVIlI  to 34th Report (1964-65) 1. 



(i) The statement of rates of sand furnished by the Surveyor of 
Works Zone I, C.P.W.D., New Delhi was in reply to a D.O. letter 
.to Shri P. D. Chawla, Superintending Surveyor of Works, C.P.W.D. 
in compliance of the Delhi Development Authory's RRs. NO. 451 dated 
6th August, 1964. It  was clearly mentioned in this letter that the 
object was to ascertain whether the rates of sand went down after 
the licensing of land to the Bharat Sevak Samaj. The circumstances 
under which the rates of sand at Okhla quarry site were furnished 
by the C.P.W.D., instead of the rates of sand quarried at Bela Road, 
could not have been visualised. The observations of the P.A.C. in 
the concluding portion of sub para (1) have been noted. 

(ii) The question of competence of the D.D.A. to licenx land to 
the Bharat Sevak Samaj a t  a concessional rate was not gone into at 
the  time of allotment of land. The position in this respect was sub- 
sequently examined and, as the concession in this case was beyond 
the pow~rs of the Authority under the Nazul Agreement 1937, it was 
resolved (k. No. 201 dated 26th April, 1965) that the Government 
of India, Ministry of Health may be requested to accord an ex-post 
facto approval for regularising the transaction. The matter is under 
consideration of Government and action to regularise it is being 
*en. 

kcommendation 
The Committee are surprised to note that the Secretdry of the 

Ministry of Works and Housing c d e r s  the concessions (granted 
to Bharat Sevak Samaj) as "very small". 
[S. No. 38 (Para 52) of Appendix XLVZII to 34th Report of the P.A.C. 

(3rd Lok Sab ha) 1. 
ACTION TAKEN 

The cancessions granted to the Bharat S w a k  Sarnaj have since 
withdrawn for future works, vide this Ministry's letter No. 

32 (95) 158-Cmt./W.II dated the 31st May, 1965. 

Recommends tion 
It  is clear to the Committee from the evidence given and the facts 

placed before them that the Constmction Service of $.he Bhrrrait 
Sewrk Samaj has been making profits from the contracts given to 
them by Government from time to time. Since the main ground 
f m  the pant ing of various concessions to the S a w  was stated to 
be the fact that it was a nm-profit nuking body, it would follow 
that these concessions have not been justified. 
15'. No. 4l(Pn.m 56) of Appendix XLVZZZ to 34th Report of the 

P.A.C. (37d Lok Sabhu) 1. 



In view of the magnitude of  the  tasks allotted to  the Samaj's 
*Construction Service and the  amount of work already done b y  the  
.Samaj from which they have earned profits, and o n  which they have 
.paid no tax, the Committee find it difficult to  understand w h y  the 
Samaj is not in a position to make Security Deposit or deposit 
,earnest money. Since the Secretary, Ministry of Works & Housing 
stated that the conditwn regarding security deposit was not the 
same for Bharat Sevak Samuj as fw other contractors, the Com- 
mittee would like that uniform practice and procedure should be 
followed in this respect. 
[S .  No. 42(Para 56) of Appendix XLVIII to 34th Report of the 

P.A.C. (3rd Lok Sabha)].  

The Committee are unable to appreciate the extent find unusual 
type o f  the concession granted to the  Bhurat Sevak Samaj (reg: 
Earnest Monev and Securitg DeposC:) which is not available even to 
Government organisations dealing with construction activities, es- 
peciall~~ in  viezu of the fact that Government do not spem to have 
imposed the financial and other discipline in the case o f  Bharat 
Sevak Samaj to which the Government organisations are subject. 

[S .  No. 43 (Para 57) of Appendix XLVIlI to 34th Report of the P.A.C. 
(3rd Lok Sabha) 1. 

The Committee fiid that loans have been advanced to Bharat 
Sevak Samaj jor different construction works entrusted t o  them. 
The loans lmve b ~ e n  ganted in two instalmenls, half at the time of 
start o f  the work and the other half when 25°:0 of ihe work is com- 
pleted. The Comrnif tee feel that this zs an unusual facility as t h e  
same is not available t o  other contractors. They suggest that GOV- 
ernment might esamine the desirability of disco71 tinuing this un- 
usual facili31 especinll?,~, in view of the increased ability o j  the Bharat 
Sevak Samaj to undertake construction work. 

The Committee also noted that loans have been given to  Bharat 
Sevak Sanmj at the rates 34 per cent. to 3# per cent. which are be- 
low thc no?*mal rates of interest. The  charging of IOU; rate of inte- 
rest is in itself a hidden subsuly, which the Cornnailtee feel should 
be discontinued. In this connection the Committee wotiId like t o  
invite attention to Government of India, decision No. 2 below Rule 
156(2) of General Financial Rules. 

XS. No. 44 (Para 58) of Appendzx XLVlIl to 34th Report of the P.A.C. 
(3rd Lok Sabha) 1. 

2082(Aii) LS-4. 



The concessions given to the Bharat Sevak Samaj have since been 
withdrawn for future works, vide this Ministry's letter No. 32 (95)/ 
58-Cont/W.II, dated the 31st May, 1965. 

(Ministry of Works & Housing U.O. No. 9/10/65-WII, dated the 
6th September, 1965). 

PLANNING COMMISSION 

Recommendation 
The detailed information regarding the number of Labour Co- 

operative Societies and their members has been called from the State 
Units of the Samaj. The Committee desire that the information may 
be furnished a t  an  early date. 

[S. No. 39, para. 53, of Appendix XLVIII to the 34th Report 1964-651. 

A copy of a letter No. CS/319 dated 21st February, 1966, received 
from the Bharat Sevak Sarnaj giving the requisite information is 
enclosed (Annexure). T%is givers information about the Labour 
Cooperatives organised by the Samaj in Manipur State (Imphal), 
Bihar, Varanasi and Delhi State. No labour cooperatives have been 
organised in other States by the Sarnaj. 

Planning Commission U.O. No. 24(10)/65-Pub, dated 205-1966 

ANNEXURE 

Copy of letter No. CS/319 dt. 21-2-1966 from tke Bharat Sevak 
Samaj to the Director, Construction Service, Planning Commission, 
Govt. of India (Public Cooperation Division), New Delhi. 

Reference your letter No. 24(10) /&Pub dated 22nd January 
1966. 

The following reports regarding the number of Labour Coopera- 
tives organised by the Bharat Sevak Samaj are forwarded:- 

1. Manipur State (Imphal) 

(i) 65, 91 and 61 Labour Corps were organised in 1960, 1961 
and 1962 raspectively. Out of 61 Labour Corps organised 
in 1962; Registered Nos. 190 to 200 were closed down. 



(ii) Altogether 217 were registered with the Sarnaj. The total 
strength upto 62-63 excluding the 11 Labour Corps which 
were closed down, is 8522 and out of this about 5000 
labourers were engaged in various projects undertaken by 
B.S.S. 

Copy of letter No. 95-CS(S) /AR/65 dated 30-4-65 from the Sec- 
retary, B.S.S., Manipur State, Imphal, giving full details is enclosed. 

2. Bihar 

(i) 35 Labour cooperatives were organised by Kosi Construc- 
tion Comnlittee out of which 25 were formed in Purnea 
and 10 in the District of Saharsa. 

(ii) Two Labour Cooperatives were registered in 1961-F2 in 
Gaya with the endeavours of the B.S.S. Workers of Slum 
Welfare Centre, Gaya. Out of these two Cooperatives, one 
was allotted work by Gaya Municipality to the tune of 
Rs. 12,000/-. 

Copy of letter No. 1459 dated 26-5-65 from the Secretary Bihar 
Rajaya B.S.S. Budh Marg Patna, giving full details, is enclosed. 

Varanasi 

(i) Construction Service Labour Contract Cooperative Society 
Ltd. VARANASI was registered on 8-2-62 under Registra- 
tion No. 2730. This Society has been registered by the 
Registrar Cooperative Societies U.P. Lucknow under Co- 
operative Societies Act. There are 65 members in it. 

(ii) Bharat Sevak Samaj Housing Cooperative Society Ltd. 
Varanasi has been registered on 13-2-65 under Hegistra- 
tion No. 2864. 

(iii) B.S.S. initiated organisation of 21 Labour Cooperatives in 
Varanasi District. 

(iv) Bharat Sevak Samaj has a h  constituted a Federation of 
active Labour Cooperative Societies of the V,:ranasi DiS- 
trict. Its regi.stration No. is 2867 dated 11-3-65! 

Copy of letter No. BSSlC-2/34/64 dated 1st May 1965 from the 
Secretary Bharat Sevak Samaj, Kamla Nagar, Varanasi is enclosed. 

Delhi Prad esh 

(i) There is one Pathar Tora Society registered in Delhi and 
t h  details of this society are already available with the 
Planning Commission. 



( i i )  One B.S.S. Cooperative, Labour and Construction Society 
has also been registered on 15-7-1963, under the Coopera- 
tive Act. Its registration No. 66(1). 

Yours faithfully, 
Sd/- General Manager. 

C o w  3f Zettm No. 95-CS ( S )  /AR/65, d t .  30-5-1965 from Bharat 
Sevak Sa~naj  Mal~ipur State to Shri J .  K.  Khanna, Secretary, Cons- 
truction Service, Central Bhnrat Sevak Samaj, New Delhi-1. 

Subject: -Nzimbcr of Labour Co-operatives organi.:;cxl by the B.S.S. 

With reference to your letter No. CS/PAC/65 dated 24-4-65 on 
the above subject, I am directed to state that we have no  labour co- 
operatives registered with the Co-operative d~partnient of the Gov- 
ernment. But we organised labour corps registered with the Samaj 
itself under certain rules and regulations. The Bye-1au.j of the 
labour corps are enclosed for reference. The following itemwise 
informations are submitted for favour of information and necessary 
action. 

(1 )  65, 91 & 61 labour corps were organised in 1960, 1961 & 1962 
respectively. Out of 61 labour corps organised in 1962; Registered 
Nos. 190 to 200 were closed down. 

(2) Altogether 217 were registered with the Samaj. The total 
strength upto 62-63 excluding the 11 labour corps which were closed 
down, is 8522, and out of this about 5000 labourers were engaged in 
various projects undertaken by Bharat Sevak Samaj. 

(3 )  The details of the Construction Works executed by these 
labour corps are enclosed at annesure 'A'. The amount involved 
on account of work done was Rs. 36 lacs upto July, 1962 and amount 
still due to them should be about Rs. 1.50 lacs. Except under S1. 
90, the other works at annexure 'B' enclosed were executed through 
labour corps only. 

(4) There are hardly well-organised labour co-operatives in 
Manipur who have taken contract works. The transport apex co- 
operative is the only cooperative society registered with the Govern- 
ment which has done substantial works. No suitable informations 
are available with this office. Further infonnations will follow. 



RULES FOR FORMATION AND FUNCTIONS OF 
BHARAT SEVAK SAMAJ LABOUR CORPS. 

INTRODUCTION: 

The Manipur State Bharat Sevak Samaj has undertaken to take- 
up Construction Service activities throughout the State with the 
following objectives: 

1. Origin: The Service has been sponsored by Bharat Sevak 
Samaj for the furtherence of its objectives. It will funcfion 
in accordance with the following Regulations adopted by the 
Samaj. 

2. Objectives: The Service has been formed for the fulfilment of 
the following objects: 

(i)  To n~ob;lise and make full and efficient use of Voluntary 
Service of the people in construction projects and local 
development works in rural and urban areas. 

(ii) To ensure the observance of satisfactory standard of works 
and workmanship in construction. 

(iii) To secure and promote honest dealings in the works of the 
construction industq. 

(iv) To develop the co-operative spirit and organisation among 
construction workers and to improve their living and 
working condition?;. 

(v) To raise standard of the Construction activities designed 
to promote the economic and social well-being of the 
people in rural and urban area; 

AND 

(vi) To take all such steps as are necessary for the fulfilment 
of the aforesaid objectives. 

3. Function: To the extent resources and conditions permit, the 
service may perform one or more of the following functions: 

(i) To carry-out such works as would have a social value 
namely, slum improvement, Construction of dwelling 
houses, drainage and Irrigation works, flood protection 
works and construction of national highways etc. 

(ii) To se tup  a service for repair works; 



(iii) To manufacture materials and tools for use in construc- 
tion. 

(iv) To provide facilities a ~ l d  assistance for formation of 
Labour construction co-operatives and to make arrange- 
ment for supervision and guidance of their activities. 

(v) To arrange for training of construction workers and the 
supervisory staff. 

(vi) To make arrangements for adequate publicity about the 
projects in connection with which the service takes up 
any construction responsibility. 

(vii) To secure the co-operation and participation of Sharam- 
dan or other forms of voluntary service in construction 
activities ; 

(viii) To undertake and assist activities for economic and social 
welfare; 

(ix) To acquire and develop land for any of the objectivw 
and functions of the services. 

(x) To secure grants for local development works-viz. (a) 
Drinking water supply schemes in villages, (b) 
Permanent works for the improvement of agriculture. 
(c) Village Road including small bridges and culverts. 
(d) Construction and improvement of school and dis- 
pensary buildings and other local development works. 

(xi) To undertake such other activities as may be incidental 
to and n,ecessary for the fulfilment of-objectives and the 
aforesaid functions of the service. 

For the furtherence of the above mentioned objectives throughuut 
the Stat+The State Branch of Bharat Swak Samaj will encourage 
formation of Labour Corps with a view to conversion into labour 
Cooperatives in due course. 

'33' FORMATION 

1. In any convenient area there may be a Labour Corps consti- 
tuted under the following rules. 

2. Any person who is a resident of Manipur State and desirous of 
putting in his Labour in any project, undertaking to earn his living 



.rrr to supplement his incone will be called a Shramik (Worker) and 
*such workem preferably of a compact area may constitute a Labour 
*Corps. 

111 

(i) Provided that the Shrarniks (Workers) shall apply in the 
prescribed form. 

(ii) Furth,er provided that there shall be at  least 25 but not , 

more than 50 workem in a Labour Corps (Shramik 
Bahini) . 

3. A Labour Corps having a t  least 25 worke~?; shall convene an 
inaugural meeting with prior approval of the Secretary, Manipur 
State B.S.S. for the purpose of electing the following office bearers 
from amongst the persons present in the meeting, viz., one Chair- 
man, one Nayak-Secretary and an Ex-Committee consisting of 5 
members. 

4. The Chairman may be either one of the workers of the Corps 
or any local member of the B.S.S. and the Nayak Secretary shall 
be a member of the Corps concerned. 

(i) For a particular area there shall be only one Labour Corps. 

(ii) The age of a worker should not be less than 14 yrs. on the 
date of admission. 

'C' REGISTRATION 

5. The Nayak-Secretary of the Bahini (Labour Corps), shall 
apply for registration to the Secretary, Manipur State 
Bhara? Sevak Samaj, through the Organiser. 

6. On receipt of such application the Secretary, Manipur State 
Bharat Sevak Samaj will consider the matter and effect 
necessary regxtration provided all requisite conditions 
are fulfilled and thereafter proceed with opening all 
amenities of accommodation to such Labour Corps. 

'D' ALLOTMENT AND EXECUTION OF WORKS 

7. The Labour Corps after registration may apply for allot- 
ment of works within the territory of Manipur for exe- 
cution of any work, of which the estimated cost will 
ordinarily be Rs. 10,000. 

8. In alloting works preference should be given to the local 
corps. 



9. No deposit of earnest money is necessary in case of registe- 
red Labour Corps. 

10. The Executive Committee jointly be responsible for com- 
pletion of the work in time. 

11. The Nayak-Secretary shall supervise the work, estalblish 
Liaison with the constructbn service maintain accounts 
of money received and disbursed, keep records of works, 
wages earned and paid to each Shramik (Worker); and 
mamtain the accounts and measurement of works done 
by them, sign indents and bills on behalf of the Labaur 
Corps. 

12. The Nayak-Secretary shall fortnightly submit the progress 
report of works to the Executive Committee for scrutiny. 

'E' EXPENSES FOR TIlE MANAGEMENT OF THE AFFAIRS OF 
THE BAHINI 

13. The Labour Corps shall bear the following expenses neces- 
sary for the management of the affairs of the Labour 
Corps svbject to the approval of the Manipur S t a k  
Bharat Sevak Samaj. 

Allowance that may be sanctioned by the workers in 
a general meeting to  be paid to the Nayak-Secretary 
in addition to his usual wages allowed to him as ordi- 
nary worker. 

Expenses necessary for maintenance of Labour Corps 
(Shramik Bahini) office. 

Actual travelling expenses of the Office bearers viz.. ( i )  
Chairman, (ii) Nayak-Secretary ar  any other work- 
ers authorised by the Executive Committee. 

Expenses that may be required for auditing the ac- 
counts. 

AND 
Such other expenses as may be sanctioned by the Exe- 

cutive Committee. 

'F' WAGES OF WORKERS: NAYAK-SECRETARY 

14. The net income of the Labour Corps after deducting the 
expenses for the management of the affairs of the Bahini 
Labour Corps), shall be distributed among the Shra- 
miks on the basis and nature of the works done. 



15. (i) Persons other than registered S;hramiks shall not be eligi- 
ble to work for any recognised Labour Corps. 

Eligibility. 

(ii) In case of registered and regular Shramik he will be eli- 
gible 'to work in any of the recognised Labour Corps 
with the permission of the competent aulhorities. The 
Project Oacer  or any higher authorities of Bharat Sevak 
Samaj will be competent authority for issuing such per- 
mission. 

(iii) The Nayak-Secretary with one of the authorised 
members or any two of the authorised members of the 
Executive committee of the Labour Corps will be eligible 
to receive money on behalf of the Labour Corps. In such 
cases the authorisation letter should be signed by 3/4th 
of the members of the Shramiks actually engaged in the 
execution of the contract work. These authorisation 
letter should be countersigned and attested by the Project 
Officer. 

(iv) In case of any di~putes  arising out of the distribution of 
money among the members of the Labour Corps the deci- 
sion of the Branch Manager (Construction Service) 
B.S.S. will be final and binding. 

AUDIT OF ACCOUNTS 

16. The accounts of the Labour Corps (Shramik Bahini) shall be 
audited quarterly or as decided by the M.S.B.S.S. Imphal from time 
to time. 

17. The Executive Committee of the Labour Corps shall meet at 
least 6 times in a year. The Chairman will preside over the Execu- 
tive Committee and general meetings of the Labour corps and in his 
absence any member of the Executive Committee shall preside such 
meeting. The meetings will be convened by the NayakSecretary. 

\ 

TERM 

18. The life of the Executive Committee of the Labour Corps 
(Shramik Bahini) is one year. After the expiry of the term new 
Executive Committee will be formed in a General Meeting of the 
Labour Corps called for the purpose. 



ANNEXURE '<A" 
Construction works undertaken by "Manipur State Bharat Seavak 

Samaj" 

S1. 
No. 

Particulars of work Official Esti- 
mated Cost 

I A,'R to Kangchip Tamenglong Bridle path. 
2 Widening Kangchup Tamenglong Bridle path(E/Work). 

3 A/R to Kangpokpi Tamenglong Repair (Earth Work). 

4 I.T. Road (0.10 mile), Repair to Slab Drain. 

-j AIR to I.T. Road (3.26 mile), . . . . . . . . . . Do. . . . . . . 
6 Constn. of I.T. Road 50th Milc (Jungle Clearing). . 
7 Ca.stn. of Hyd::, Eicctric Scheme :at Leimakhong 

(Earth Work). . 
8 Constn. of Road, 2ncd Hydro Electric Scheme at 

Leimakhong. . 
9 Re-conditioning & rend=ri,lg motorable road for Tadubi 

Kharasom (Tadubi Tungjoy Road.) . 
10 Re-conditioning for the portion of' (4-10 mile) 

Tadubi Kharasom Ukhrul Road. (Tadubi Tungjo:,. 
Rd). 

I r Constn. of I.?'. Road Section I11 (7 r -74 Milej. . 

12 Loushi IIill Cutting (Earth Work). 

I 3 Loushi Lining Drainage Scheme. 
14 Excavation of Channel (Sinda basin). . 
15 Excavation of Channel (E/Workj Sinda Minor Irri- 

gation Scheme Pan I. . 
16 &!R to Nungba River Rund (Earth Work). 

17 AIR to Iril River Bund (Earth Work) . 
I 8 Collection of Stone boulder metal 8r Earth work (20- 

26 miles) I.T. Road. . 



Constn. of soling and consolidations work from (0.6 
miles) I.T. Road 13,855 ' 00 

Construction of Rice Godown at Tamcnglong. 11,024'00 

Constn. of Kitchen for Manipur Rifle at Tamenglong. 3,037' 00 

Constn. of I.T. Road Earth Work for the portion of 
o . ~ o / 4 F  to 5oj8F . 201220 '00 

Slip clearance (50 mile) byepass on 1.T. Road. 4,060.00 

Consin. of I.T. Road improving Metaling and sur- 
face painting (26-45) miles. 51,621.00 

Constn. of 1.T.Road metaling & surface painting for 
the portion (43-45 miles). 1,329 '00 

26 Singling to Kangchip I.B. Road g 3.14 to 15th Miles 
Collection of Shingles). . 17,635.00 

27 Constn. of Mohorirs' Qtr. at Kangchup . . 8,740-00 
28 Constn. of 1.B. at Aimol 44th Mile I.T. Road . 24,835 '00 

29 Constn. ,~!ohoriers' Qtr. at Kangpokpi for D.I. Road 8,740 . 00 

30 Constn. Mohotiers' Qtr. at Kangpokpo on I.T. Road . 8,74r~.co 

31 Constn. hlohoriers' Qtr. at Kangpokpi on I.T. Road 
at 12 mile . 8,740.00 

32 Constn. hiohoriers' Qtr. on 1.T. Road at 53 mile 8,740.00 
33 Constn. Choukidars Qtr. at Iyei . 5,834.00 

34 <:onsrn. nye pass from 62'6F to 70;h llile I 'I' Road 
ffbr the portion of 0.3 miles) . I ,-3,070~00 

35 Constn. Bridge over Irang River on 1.T Road 20 milc r7,744 'oo 
36 AIR to Civil 

Hospital at Imphal 2,289.00 
37 AIR to Residential Bldg. Civil Hospital at Imphal . 1,003.00 
38 AIR to T . H .  Ward Leprosy Hospital, Chingmeirong 2,267 -m 

39 Yli to Residential Qtr. & out house in D.M. 
(hllege Compound, Imphal . 5.338.00 

40 AIR to D.M. College main building B.Sc. Block Lib- 
rary Hostel etc. Imphal . 8,gzo.m 

41 A/K to Hill Boys Hostel, Imphal . . 2,723'00 

42 AIR to N.C.C. Bldg. & Outhouses in L..hl. Lollqe . 733 .oo 



43 A/R to SIP Type building of 4th Assarn Rifles . 17,526'00 

44 AIR to Imphal Tamenglong Rd. Section I1 (for the 
portion of 26-45 miles Road side building for the 
year 1960-61) . 1,378'00 

45 AIR to I.T. Road, Section I (0-6 for the portion for the 
year 1960-61) , 9,463 ' 00 

46 Consm. of Mohorirs Qtr. at Ukhrul . 8,740'00 

47 Repair of suspension bridge over Chakpi rivet- . I ,406.20 
48 Improving of water supply at Kangchup I.B. Area . 10,314-00 

49 Laying temporary pipe line from Sinda to Kangchup . 1,851.00 

50 Expansion of'Ukhrul High School 14,135.m 

51 Consm. of h s t t .  Teachers' Qtr. at U ~ h r u l  . 8,516-00 

52 Constn. of Residential Qtr. & Non-residential Bldg. 
for wireless out station at Kangpokpi 35,?95 -00 

53 Constn. of Residential Qtr. & Office Bldgs. for the 
Asstt. Inspector of Schools at Ukhrul . 9929.00 

54 Consttn. of S.O.'s Qtr. at Ukhrul . g,ttg.oo 

55 AjR to Imphal River Bund (Left Bank Bind) . 6,829.00 

56 Improvement of Imphal River Bank (Singjamei to 
Nignthoukhong) 24,670.00 

57 Improvement of Snagshak Chassad Huirnine Road . 2,69,056.00 

58 Constn. of Police Station & Residential Qtr. for the 
staff in Manipur at Airnol . 24518.00 

59 Constn. of Residential & Non-Residential accomrno- 
dation for 15 Administrative Unit at Aimol . 45,486. 00 

60 Constn. of New Motorable Casher Road (from 20 mile 
2 I . 40 chain 22 ndes) . . ~,II,I#.OO 

61 --do- --do- (22 to 23 miles) 
from Nuggba-Imphal . . 2,s I ,488. oo 

62 40- 40- (25 to 27 3.4 miles) 
from Nuggba-Imphal . 479~757.00 

63 Temporary water supply scheme1 . 66,720,00 

64 Duplicating the existing mains upto storage Reservior 
for carrying additional supply (temporary water 
supply scheme) 13,255.00 

65 Constn. of Bye Pass from 62/6F to 70th Mile I.T. Rd. 3,11,664.00 



66 SIR to Petrigru L. P. School . ' 5,135 -00 
67 Constn. of Tadupi Chingmeikhullen Tolloi Ukhrul 

Road 1st to 44th Miles . . 3,34,018.o0 
68 Consrn. of Bye pass from 62/6F to 70th Mile of I.T. 

Road (for the portion of 7-9 miles) . . 1,42,632 .OO 

69 -do- -do- (for the portion ' 

10- I I I /2 miles) . I ,50,922 . 00 

70 SIR to Residential & Non-residential building of Civil 
Hospital at Imphal 1,191.31 

71 Constn. of Tadubi Chingmeikhullen Tolloi Ukhrul 
Road 5th to 6th Mile . 2,37,109.00 

72 Constn. of Road connection to I. B. Imphal Yairipok 
Via Thiyam Konjin 30,44 I . 00 

73 Minor Irrigation Scheme on Sena IchiLLined 
Channel ' I 4,968. a0 

74 Constn. of I. T. Road Improving metalling I. T. 
Road Section I1 (26-45 miles Constn, of Rctaining 
wall & Naga Wall 25,177.03 

75 --do-- -do- 26-45 miles conctn. of Stone 
sausage 25,840.00 

76 Moirang Minor Irrigation Scheme part (I1 Canal 
System) 6,625.00 

77 Larva Minor Irrigation Scheme pan I1 :c:mal system, 6,40.+.00 
78 Shingling of Smgairou .$lo:sang Road 3rd Miles . 6,344.00 

79 Tract path cutting of Churachandpur Tipaimukh Rd. 
Phase I1 2nd portion . I j , 71y  .oo 

80 -do-- (from New Pausang) 34,003 ft. change towards 
Tuilem kver) 6,919.00 

81 -do- (phase 11) 3rd psrtion 10 miles . 17,540 oo 

82 Trade path cutting of Churachandpur 'I'ipdimukh 
Road. (Phase I) from Mongoon to Keilam. . 22,789.00 

83 Improvement of Imphal River Right Bank Bund from 
Satikhongnang to Bengool (42,': 1: to 35 r F miles) . 29,897.00 

84 --do' -40- Bengool to Uchiwa 3315F to 
35/11' 2~,050.00 

85 --do- Left bank Bund from 215 to 5/oF mile 
Heingnang 1 8 ~ ~ 1 3  -00 



Improvement of Imphal River Left Bank Bund 
from 510 to 710 miles Heignang . 
--do- Right Bank Bund from Junction of 
Mahamadan Village & Khekman Meitei Village at 
Khekman upto Thoudam doukhong . 

Improvement of Road connection Tiddim Road to 
Kumbi Road 4th Mile (Phase 1-2 miles) Moirang- 
khunou towards Leimakhong . 

Construction of Post Mortern and Mortuary Block 
for 259 Bedded Hospital at Imphal, (Super-struc- 
ture) . 

Construction of Humeries for Bachelor Officers' at 
Badupara, Imphal 

Construction of Churachandpur Tipaimukh Road 9' 
Jeepable from 8600' to 314 miles. . 

Development of Lamphelpat storm water Drainage 
(S. H. Main Storm Water Drainage sump, 
sumppit & Wair) 

Development of Lamphelpat storm Water Drain 
(Subsidiary phase 11) . 



.*I NNEXURE-B. 

Name of Labour Corps organised for the Casrrucrion Service osrier'h and regi-tered wirh Bhvrat Sevak Samqj Mam'pur 

Regd. Year of Registration Name of 1.abou.r Corps 
No. 

Regd. Address No. of members 

I 2 3 4 5 
-. -- 

r rg60 Nunghar L. C. . B.P.O. Nunghar 64 
2 ) )  Thangmeiband Khutau L. C .  , . B.P.O. Imphal . 25 

3 y 7  Pishum Oinam Leikai Shill . . B.P.O. Singamei . 3I 
-J 

4 y y  Mayeng Lamjao L. C .  . H.P.O. hlayeng 56 

5 > > Rramhapur L. C. . B.P.O. Imphal . 42 
6 y )  Bonglee Village L. C .  . B.P.O. Bonglee 35 
7 y y  Kakmayai Village L. <I. . B.P.O. Kakmayai . 25 

8 ) Y  Keibikhullcn Village L. C .  . . R.P.O. Keibi 29 

9 y )  Sekta Village L. C. . B.P.O. Iamlai . 45 
10 ) y Chingamakha I,. C. . R.P.O. Singjaei. . 2 5 
I I Y Y  Kongpal Khaidcni Leikai L. C .  . B.P.O. Kongpal . 50 
12 3 Y Chorjthar I,. C .  . . B.P.O. Okhrul . . 2 ;  

I 3  9 y Keirak W'abgai L. C. . B.P.O. Kerrak . . - -- ----- ._ I____I_.-- . - - -  5 



Chajing Malrenkhong L. C .  . 
(:hingarnakha Nameirrakpam L. C:.  . 

Yambem Village I.. C. 
Mutum Phibou L. C:. 

Sugnoo L. C.  
Voliyang Khambatheil L. C. . 
Uripok Raspati Leikai L. C. . 
Japhou L. C. 
Heirangoithong Xiakha L. C .  . 
Papal Village L. C. . 
SitaVillageL. C. . 

Hiyanglam L. C. Part I1 
Singjamai Wangma L. C:. . 
Uchekon L. C. . 
Chingmakha L. C .  
Singjarnei Makha L. C. . . 
I'hiyarn Lar,gpok L. C; .  . 
Khurai Konsam Leikai L. C. . 

B.P.O. Kilong . 

6.P.O. Singarnci 
B.P.O. Yambem 
B.P.O. Mutum . 

B.P.O. Sugnu . 
B.P.O. Boliyang 

B.P.O. Irnphal . 
R.P.O. Japhou . 

B.P.0. Singjemei 
B.P.O. Papal . 
B.P.O. Sekhta . 
B.P.O. Hiyanglam 

R.P.O. Singjamai 
R.P.O. Uchekon 
t3.P.O. Singjamei 
B.P.O. - d o -  

B.P.O. Thiyam 

B.P.O. Lamlong 



Bishnupur Kha Stone L. C. . 
Thoubal Kiyarnaiphal L. C. 
Thoubal Oktam L. C. . 
Keisamthong Ahanthem Leikhi . 

Singmajei Wangma L. C. Part I1 
Kakwa Ashem Leikhai L. C. . 

Khomdram Selungba L. C. . 
Ningomthong Wangma L. C. . 
Chingkharn Leikai L. C. 
Moirangkampu L. C .  . 
Kakching Khanou L. C. . 
Wangkhei Lurnanbi L. C. . 
Kongpal L. C. 
Yairipok Tulihal L. C. . 
Chajing Chingkhong L. C. . 
Khongnlan Laipat L. C. . 
Sangolbsnd L~lkram Leikai L. C. 
Khurai Khongnangkhong L. C. 
Yambern Village L. C. Pan I . 
Somdal L. (1. 

. B.P.O. Bishnugut . 
. B.P.O. Thoubal 

B.P.O. Thouval. 
. B.P.O. Keisarnthong . 

. B.P.O. Singjamei . 
. B.P.O. Kakwa 
. B.P.O. Khoyathong 
. B.P.O. Ningomthong 

B.P.O. :Impha1 . 
. B.P.O. Moirangkampu 
. B.P.O. W c h i n g  . 
. B.P.O. Wangkhei . 
. B.P.O. Kongpal . 
. B.P.O. Yairipok . 
. B.P.O. Lilong . 
. B.P.O. Singjarnei . 
. B.P.O. Sangolband . 
. B.P.O. Khurai . 
. B.P.O. Yambem . 

. B.P.O. Somdal . . 



'Thoubal Achouna L. C:. 
Oinam Village I, .  C. 
Lilong Chajing Hazar L. C. . 
Ucheckon Takhok I.. C .  
Thoubal Sabaltonpba L.  (:. . 
'Thoubal Athokpam L.C. 
Phoijing Village L.C. , 

Lilong Young L.C. . 
Lilong Arapti L.C. 
Naren Konjil L.C. 
Lilong Chajing Mairenkhong. 
Kiyamgei L.C:. 

Haoreibi L.C. 

Haoham Marak L.C. . 
Lilnng Part I11 L . C : .  

Kangamong L.C. 

Moirangkhuou L.C. , 

B.P.O. Thoubel 
B.P.O. Oinam . 
B.P.O. Lilong . 

3.P.O. Ucheckon 
B.P.O. Thoubal 
R.P.O. Do. 
B.P.O. Phoijing . 
B.P.O. Lilong . 

Do. 
B.P.O. Narenkonjil 
B.P.O.Lilong . 
R.P.O. Kiyamgei 

B.P.O. Hilong . 
B.P.O. Kha Imphal 

B.P.0.  Lilong 

B.P.O. Kangamong 

B.P.O. Moirang . 





Moirang Part 11. L.C. . 
Lilong Praja Seva L.C. . . 

Akharn Kwasiphai L.C. 
'l'aothong L.C. . 
Tungam Village L.C. . 
Si~njenbam Village L.C. 
Lilong Chajing hlamang L.C. 
'Thiuam Konjin L.C. 
Lilong (:haling Karam L.C. . 

'l'haraon Village L C .  . 

Langthabal Kunja La(:. 
(:haking Mairenkhvng D.V.L.C. 
Anpti L.C. Part I I .  . 
Chaning Thangraj I,.(:. 
Tolloi LC.  
Phungton L.C. . 
Lilong Chajing Kongjcng L C .  

S a n e a k  L.C. . 

B.P.O. Moirang . 
B.P.O. Lilong . 
B.P.O. Akharn . 
B.P.O. Taothong 
B.P.O. I'ungam . 
B.P.O. Sanienbam 
B.P.O. Lilong . 
B.P.O. 'Thiyarn , 

B.P.O. Lilong . 
B.P.O. Tharon , 

B.P.O. Langthabal 
B.P.O. Lilong . 
B.P.O. Do. . 
B.P.O. Do. 
B.P.O. Tolloi . 
B.P.O. Phungton 
B.P.O. Lilong . 
B.P.O. Ukhrul . 









Awangkhul Village L. C. . 
Naorunthong L. C. 
Thoubal Athokpam L. C. . 
Tolhcn Village L. C. 
Hcingang Mayai Leikai L. C. 
Thangmeiband Lourungpuran 
Heingang Awang Leikai I1 . 
Kak Shiphhi L. C. 
Phersal L. C.  . 
Kaprang Village L. C. 
Lamdang L. C. 
hlorban L. C:. 
T.M.KasonVillageL. C. , 

Chajing Lakpa L. C .  
IChurai Automatic Skill I,. C. 
Khomoi L.C. 
Elangleikni L.<'. 
Maklang Ngairengvam L. C. 

B.P.O. Awangkhul ' . 
B.P.O. Naoramthong . 
B.P.O. Thoubal 
B.P.O. Tolhm 
B.P.O. Heingang 
B.P.O. Thangmeiband 
B.P.O. Heingang 
B.P.O. Kaksiphai 
B.P.O. Phersal 
B.P.O. Kaprang 
B.P.O. Lamdanpr 
B.P.O. Morban " 
B.P.O. Kason] 
B.P.O. Lilong 
B.P.O. Khurai 
B.P.O. Khombi 
B.P.O. Elangleikai . 
B.P.O. iMaWang 



Sairunkhul L.C. 
Khebu Ching L. C .  
Wangban I,. C. 
Khongiom Village L. C. 
'Thanga Khunjao L. C .  
Hiyanglam Wabagai L. C. 
Hiyangthang Maning L.C. 
Narengkhongjin L. C .  
Chajing Mairenkhong L. C. 
Chongtham Kona L.C. 
Wangkhei Jubta Pali L. C. 
'I'hingkhu Village 

. B.P.O. Sairemkhul 
B.P.O. Khongjom 

. B.P.O. Wangban 
. B.P.O. Khongjom 
. B.P.O. Thanga 
. B.P.O. Hiyangthang 
. B.P.O. Hiyangthang 
. B.P.O. Nareng 
. B.P.O. Lilong 
. B.P.O. Chongtharn 
. B.P.O. Wangkhei 
. B.P.O. Thingkhu 

.? Chingmeirong L.C. . B P.O. Chingmeirong . 15 
,, 1,uwangsrrnbnrn L. C. B.P.O. Luwangsmbam . 15 

., Khunbong L C. R.P.O. Khurnbong , 25 
19 Kangbong Mayai Leikai L. C B.P.O. Kangbong . 25 

,( Pungdonbam L C. B.P.O. Chalou 39 
.> Khaidcm Makha Leikai L. C .  B.P.O. Khaidem 34 
?. Langthiibol Ltlp B.P.0 Langthabal . 25 

). Terakhonpangbi L. C. . B,P.O N . C .  C. Pur . 25 

------ .- - -- 





Copy of letter dated 26-5-1965 Bharat Sewak Samaj, Bihar 
Rajya to the Secretary C.C.S. ( B . S . S . ) ,  New Delhi 

SULUECT: -Number of Labour Co-operatives Organised by the 
B.S.S. in Bihar. 

Respected Khannaj i, 

As dcsirvd bx you as per your letter No. CS/PAC/65 dated 24th 
April, 1965 and the subscquent reminder dated 18th May, 1965, this 
is to submit the following:- 

(1) With a view to promote collective endeavours, and co- 
operative incentive for reaping maximum benefit, 35 
Labour co-operatlvs were organised by Kosi Construc- 
tion Cvmrnitlce out of which 25 were formed in Purnea 
and 10 in the district of Saharsa. 

(2 )  'I'hesv L,nbour co-opcratlvcs were allotted works by the 
K.P.C.C and not even in slngle case any department of 
the Government allotted any work to these co-operatives 
so these co-opera t~w,  could not f u n c t ~ o ~ i  \vcll and now 
they are defunct.*+* * *  

(3) Two Labour Co-operatwes were rcglstcrcct In 1W1-62 rn 
Gaya with the endeavours of the I3 S.S Wrskcss ,)f Slum 
Welfare Centre. Caya C h ~ t  of these two co-operat~vcs one 
was allo!tcd work by Caya MUIEICIPL~ :y to the tune of 
RI 12.000 tsi?(.re a ,  the o t h r  rrluiil v > ,  : grt any work 
Whllc o~;c I ,  fuwtlnning haltingly without at;? zeal or 
any pntspect the  other has becomc moribund 

These co-operatives were neither exempted from depos~t of carn- 
est money, nor r~llotted m y  work nor provided with any advance 
facilities. 

*****These informations were provided by Shri Lahtan Choudhary. 
M.P. and Secretary of K P.C.C. 



Copy of letter No. BSSIC-2 34/64 from Varanasi t o  the 
* General Manuger, U.P.  State  Blurat Sewak Samaj, Vidhan 

Sabha Marg, L ' L L C ~ ~ O W .  

Ref: Your letter No. 69/BSS/(Const.) 65, dated 28-41W.  

We have to inform you that we organised the 'Construction Ser- 
vice Labour Contract Co-operative Society Limited, Varanasi' in 
1962. The Registration No. being 2730 and date of registration 8-2- 
1962. The Society has been registered by the Registrar Co-operative 
Societies U.P. Lucknow under Co-operative Societies Act. There are 
65 members in it. 

We have also organised the 'Bharat Sevak Samaj Housing Co- 
operative Society Limited, Varanasi' Registered No. 2864 dated 13th 
February, 1965. Besides the above we initiated the organisation of 
21 Labour Cooperative Societies in Varanasi district different De- 
velopment Blocks and also in Varanasi proper. These are all regis- 
tered under the same Act. 

I t  is further informed that we have constituted a federation of 
active Labour Co-operative Societies of the District. Its registered 
No. 2867 dated 11th March, 1965 address C/o Bharat Sevak Samaj, 
Kamlanagar, Varanasi. The above is based on facts and records 
and may be verified from Registrar Co-operative Societies, U.P. 
Lucknow. 

No. BSS/C-2/34 (i)  /64 od. 

Copy to Shri J. K. Khanna, Secretary 

Bharat Sewak Samaj,  CCS, New Dclhi for inforrnat~on with re- 
ference to above letter as well as in continuation to our previous 
correspondence in  ' he mattw 

Recommends tion 

( 1 )  I t  fm Fee71 vtated En a note that this :nformation abolct qrlalC 
t y  of work done bjf Labour Co-operatives 171 l!%3-64 had been asked 
for from the Mznlstry of Cmzmunitg Developwnt und Co-opercltion. 
The Committee usodd like the  submission of this informat~cm to be 
expedited. 



(ii) From the ev~clence placed before k e  Comrnitle~ b?g the Sec- 
retary, Planning Co~rt,r~ission, as also the evidence given by the Sec- 
retary, Ministrp of Works and Housing, it is clear that by the issue 
of the letter of the Planning Commission dated the 24th August, 1961 
which listed all the unust~nl facilities to be granted to voluntarq or- 
ganisations, the Plan,ning Commission had in mind only the Rharat 
Sevak Sanzaj as the Voluntaq~ Organisation to be encou~agecl. 

[S. No. 40, para. 54 of Appendix XLVlII to the 34th Report 
(1964) 1. 

(i) A Statement* giving the required information is enclosed 
herewith. (Annexure) . 

( i i )  At the time of the issue of the letter of 24th August, 1961, 
Bharat Sewak Samaj was the only voluntary organisation under- 
taking construction work on a worthwhile scale. These recommen- 
dations in their letter. however, applv to Labour Co-operatives a h .  

.N.B. The statement has not been vetted by Audit. 

Plan 11 I ng Commmion U.O. No. 24 (10) 165-Pub. Qted 20-5.1966. 







Ocher Non-Cdi t  Societiar 
I,abow Construction Socicriu for Excarlive of Wmks 

Position at the end of the year Operations during thc year 

Statc No. of No .of members Sham Re- Working No. of Value Wages Cost Societies in Societies in 
societies capital serve capi- societies of paid. of profit. 'loss 

'Total Actual S,ympa- and tnl actuaUy works ma- 
workers th~sers other working execu- nage- No. of Am- No. of Am- 

funds ted. ment sock- ount socie- ount 
ties ties 

Jammu Sr h s h m i r *  2 705 N.A. N.A. 0.02 N.A. 0.32 N.A. 0 .05  N.A. N.A. N.A. N.A. N.A. N.A. 



ta relate to 1962-63 
figure-as actual is not available 



A A'NEA URE I I I  
Othpr Notr-Credit Societies 

I.obaur (,'r,n:r.acr Sorietie.c for Lading Linloadit~g 01 Ciood~ crc. 
(State-wise details, 1963-64) 

(Rs. in Uhs) 

Pociticrn at the end (;f the year Operations during the year --- - - - -  
S t a t ~  No.  c s f  No. of members Share He- Wwking No. c, Value Wages Cost Societies in Societies in 

sncictim - -  capital serve capital societies of paid. of profit. loss 
Total Actual Synipa- and actually works mana- 

workers thisers othcr kvorking ereluted ge- No. of Am- No. of Am- 
fundc ment. societies. ount societies ount 

IIihrr . N l l  





Recommendation 

The Committee agree with the Secretary of the Planning C o w  
mission that it would be better if one could move away from the 
basis of negotiations to the open tender rates in the contracts. The 
Committee, therefore, consider it unfortunate that general instruc- 
tions should have been issued that contracts to voluntary organisa- 
t h  should be given on negotiated basis. The Committee desire 
that these instn~ctions should be rescinded and the normal healthy 
practice of giving contracts after inviting open tenders as laid down 
by Government should be invariably followed. 

[S. 46 (Para 60) of Appendix XLVIII to the 34th Report 1964-65.1 

The recommendations of the P.A.C. have been noted. 

2. The instructions contained in the Planning Commission letter 
of the 24th August, 1961 will be reviewed shortly and the decision of 
the Government will be intimated in a subsequent communication. 

3. Meanwhile the Ministry of Works, Housing and Urban Deve- 
lopment have advised wide their office Memorandum No. 8988/66/W, 
dated the 24th October, 1966 addressed to the Planning Commission 
that so far as they are concerned, the system of open tender is 
generally followed. 

The provisions contained in the Planning Commission letter of 
the 24th August, 1961 were reviewed by on Inter-Ministerial Com- 
mittee and the decision arrived at in regard to the above recommen- 
dation has been incorporated in para. 2 ( c )  of the Planning Commis- 
sion letter No. 19(4)/67-Pub, dated 29th May, 1967 which reads as 
follows: - 

"In regard to the tender system, it was not the intention that 
each and every work given to the Construction Service of 
Voluntary Organisations should be on a negotiated basis. 
The normal rule should be to proceed on an open tender 
basis, but in conditions under which negotiations are per- 
missible and are resorted to with other contractors, they 
need not be ruled out in the case of Construction Senices 
of Voluntary Orga* isations." 

p t e d  the 22nd February, 1967.5 

The Committee find it d i p u l t  to accept this method of calcula- 
tion which is hypothetical. Moreover, in the t e d *  system there 



always will be the lowest and the next higher tender. If therefore, 
this method of calculation is accepted, in all such cases of tender, the 
lowest tenderer will always claim the diflerence between his rates 
and next higher rate as saving to  the Exchequer. 

I t  has also to be borne in  mind that the Bharat Sevak Samaj 
enjoy facilities and concessions which are not available to other con- 
tractors and contracts are awarded to them mostly on negotiated 
basis. Further, contracts had also been awarded to Bharat Sewak 
Samaj even though they had quoted higher fates initially which 
were brought down to rates equal to those quoted by the lowest con- 
tractor. Therefore, normally if the Blzarat Sevak Samaj is in the 
field it would deter other contractors from quoting. Therefore, to 
cnlculnte saving in the manner drsclosed is neither rational nor justi- 
fiable. 

From the euLdence placed before the Committee, they are unable 
t o  accept the clatm that there has been saving of about Rs. 3 crores 
to the Exchequer as a result of the work done by the Bharat Sevak 
Sama j. 

The ~ornrnittee suggesr that the claim should be carefully exam- 
ined and assessed by an independent Government agency. 

As regards the claim that the Bharat Sevak Samaj had been able 
to  bring down the general level of rates, the Committee consider it 
hardly necessary to nrake any ohserzmtions after the Secretary, 
Planning Cornn~ission himself stated t h a t  'it tl?ould be too much o f  
a claimn for the Bhamr Sezmk Samnuj to sustain'. 

[S.No. 48 (Para 62) o f  Appendix XLVIII to 34th Report 1964651 

The Planning Commission agree with the Public Accounts Com- 
mittee that no claim should be made that Rs. 3 crores have been 
saved to  the Exchequer. They also agree that it may be difficult 
to make a precise estimate o f  the impact by the Samaj on the general 
level of rates. 

2. If this view is accepted it will no longer be necessary to &es 
the' matter to an independent agency. 



IS. No. !iO (Para 64) d Appendix -11 of the 34th Report 1964-65). 

The concessions given the Bharat Sevak Samaj have been with- 
drawn for future works. A copy of this Ministry's letter No. 32 (95) / 
5Wont.-WII dated the 9th May, 1965 is enclosed. (Annexure) 

ANNEXURE 

Copy of letter No. 32 (95) /!%-Cont./WII dated the 9th May, 1965. 
ad-ed to the Chief Engineer. C.P.W.D., Delhi. 

SUBJECT:-Award of works to the Bharat Sevak Samaj. 

I am directed to say that the Government of India have decided 
to discontinue, in respect of future works, the various concessions 
extended to the Bharat Sevak Sarnaj in terms of this Ministry's 
letter No. Cont. 32 (95) 158 dated the 9th November, 1961. For such 
works. the letter may be treated as cancelled However, the con- 
cessions, given or admissible to the Samaj in respect of works d- 
ready awarded to them, need not be withdrawn or denied. 

The Committee are surprised to find that quite a num'ber of 
dejects have been pointed out by the oficers of the C.P.W.D. For 
instance, tn the case of the Samadhi at Raj Ghat, it has been stcGted 
'what your are filling in earthen nwundr is no earth but at t ype  of 
soit which cOpLt4i.m a substccnttd pencentiagro of sand and a wry little 
percentage of clay', 'consolidation done is not at 4U sati#odort( 
and this can be found also frfm casual look of the area', Lit has been 
noticed that filling of earth in mounds i s  ping on in  a haphazatd 



manner without any refmmcr, to C.P.W.D. specijicatbtw'. In the 
cate of c w t n ~ c t i o n  of tuwk#&@& #he& fw Painhpcum-workshop 
~t &~fb-kCSarai use oj defective w t u r  was objected to it zmro 
qb q h t e a l  w that the p g r w  of w w k ' w  ~ y r y  slow. !t7w 
Comrniteq need )tor& emphasize that to award c&actr on new- 
rioted ba& ie itself not &drab@ and if on top of that $he qunlity'of 
y w b  done $8 atao below SF&&, if is &&able to co&u$er the 
tCw mutter afresh. The Conamittee fee2 th@ the w d i n q  of thc 
abpve passpa9 in para 7 of tke letter refewed to i6 #npreqise and it 
creates the bmpre38ion as if i t  was meant that the sub&&rd works 
might be accepted'. 

[S.  No. 51 (+ W) of Appendix XLVIIl to the 34th Report 
(lm-65) I 

The Committee's observations have, been noted. I t  was decided 
on 6.5.1965 that the Bharat Sevak Samgj would be treated on par 
with other contracors. They will be subjected to the same penalties 
and conditions as are imposed on any ordinary contractor. 

Recommendat ion 
The Committee woztlcl like Government to examine the sugges- 

tion of the Secretary. Plannlng Cmm~ssion. to assor5t.de State Ac- 
countants General with the auditing of the Accounts of the 
State units of the B.S.S.. i-n consultation with: the Ministry of 
Finance and C .  and A. C. and take suitable action. 

[S. No. 54 (Part 68) of Appendix XLVIIT to  the 34th Report 
( 1964-65 ) ] 

The recommendation has been considered by this Ministry in 
consultation with the Comptroller and Auditor General and the 
Planning Commission and i t  has been decided that a superimposed 
audit of the grants-in-aid either directly paid by the CentraI Gov- 
ernment to the State Units of Bharat Swak  Samaj or through the 
Central Organisation of Bharat Sevak Samaj may be conducted by 
the respective Accountants General on behalf of the Accountant 
General Central Revenucs, if t he  total grant-in-aid so paid exceeds 
Rs. 10,000 per annum. Suitable instructions in this regard have been 
issued by the C. and A.G. to all the Accountants General including 
the A.G.C.R. (v ide  copy enclosed of C. and A.G.'s letter 
No. 4458TAl / W 5 4  dated the 23rd December, 1966). 
[Ministry of Fin. U.O. No. F. 14 (65) -E (Coord) /a, dated 6th Jan., 

lOglJ 



FURTHER INFORMATION 
PLANNING COMMXSSION 

According to the reply given by the Ministry of Finance 
to recommendation No. 54 (Para 68) supe~imposed audit of the 
grants-in-aid whether directly paid by the Central Government to 
the State units of the Bharat Sevak Samaj or through the central 
wganisation of the Bharat Sevak Samaj may be conducted by the 
respective Accountants General on behalf of the Accountant 
Gene~al ,  Central Revenues, if the total grant-in-aid paid exceeds 
Rs. 10,000 per annum. 
The Planning Commission has given no grants dircctly to any 

%ate unit of -the Bharat Sevak Sarnaj. Details of the amounts given 
to the Central Bharat Sevak Samaj during 1966-67 arid distributrd 
by the Central Bharat Sevak Sarnaj to its State Uni.ts have been 
furnished to the A.G.C.R. No report has so far been received from 
the A.G.C.R. in regard to the audit of the accounts of the State units 
of the Bharat Sevak Samaj by the Accountants General of the 
States. 

A N N E X U R E  
Copy of letter No. 4458-TA1/684-54 dated 23-12-66 froni office 

of the Comptroller and Auditor General ~f India, New D l h i ,  addrcs- 
sed to all the State Accountants General. 

SU-:-Audit of the accounts of the State Units of the Bharat 
Sewak Samaj. 

Sir, 
The question of audit of the accounts of ;he Stale Units of the 

Bharat Sewak Sarnaj, as recommended by the Public Accounts 
Committee in para 68 of their 34th Report (Third Lok Sabha), has 
been under consideration of this office for some Itirne and it has since 
been decided in  consultation with the Govt. of India that a super- 
imposed audit of the grants-in-aid either directly paid by the 
Central Govt. to the State Units of the Bharat Sewak Samaj or 
cthrough the Central organisation of the Bharat Sewak Samaj may 
be conducted by the respective State Accountants General, on 
behalf of the Accountant General Central Revenues, if the total 
granbin-aid so paid exceeds Rs. 10,000 per annum. Suitable steps 
may, therefore, be taken for the audit of the State units of the  
Siamaj accordingly. The results of audit conducted by you should be 
repoded to the Accountant General Central Rwenues for further 
yroc-iW3. 

2. The Accountant General Central k n u e s  will collect the 
information regarding the details of grants-in-aid sanctioned and 



paid during a year to the State units directly by the Govt. of Indh 
and/or through the Central OiXce of the Samaj and furnish it to you 
by the 30th April of the following year, along with the terms and 
conditim, if any, attaching to the grants. 

3. The receipt of this letter may please be acknowledged. 
Sd/-. P. V. Vasudevan, 

Deputy Director (Tech. Adrnn.) 

Recommendation 

The  C m i t t e e  find from the  statement showing 45 items of 
work awarded to the Bharat Sevak Samaj that only items 4, 25, 37, 
38, 40, 44 and 45 were on the bhsis of tenders. (The Committee were 
however informed i n  evidence that there was a mistake in the stnte- 
ment  supplted as ltern 35 was also o n  the basis o f  tenders). I t  also 
appears from the note furnisltecl by  the M i t ~ ~ s t r g  oJ Health showing 
actton talcen on  the recommendut~ons o f  the Public Accounts Cnm- 
mittee that contl-acts wen. g w e n  to tlie R4arat Sewak Sumaj even 
though their rates were 110:  lowest or their rates were h ~ g h e r  than ' 
the estimated rates or rates quoted bll other coritractors. Therefore, 
the Committee find that zt is clearly established that- 

(i) Most of tJxe contracts awarded to the Bharat Sevak Sarnaj 
were on negotiated basis ( 8  out of 45 contracts were on 
tender basis). 

\ 

(ii) in some o f  the cdses atleast when the Bliarat Sevak S a m j  
failed to  do the work the other contractors did the  same 
work at cheaper rate. 

( i i i)  i n  other cases when tenders were invited, the contracts 
were given to the  Bharat Sevak Samaj eveit though their 
rates were not lowest ( the  lowest tenderer was not award- 
ed the contract) Bharat Sevak Sainaj were given the  con- 
tract at a price higher than the lowest quotations. 

In view o f  these facts the Committee do not appreciate the  justi- 
fication for awarding contracts to  the  Bluzrat Sevak Sarnaj mostly 
on negotiated basis, which is not a nornuzl or usual practice. Nor 
do these facts show that the  Exchequer benefitted in any way  by 
fhe award of these contracts t o  the Bharat Sevak Samaj. T h e  Com- 
mittee are constrained to observe that in all these cases the  sanctity 
oj the  tender system has been violated. Even if an immediate ad- 
vantage occurs by such violation, it tends to defeat t h e  long term 
objective. 
IS. No1 55 of Appendix XLVIII (Para 69) of the 34th Report 1964-653 



It rvsr d**l QP * = BdoX. %c! 9b5~r4$ 
%e treated in futun on par with op3nary mtrw13p al 
In view of this, the Sgmaj would ;be liable to the 
-canditiw ocr  re tr, &hw contrector. The dwt~at /9ns  
made by the P.A.C. eve ,  howwer, been. noted. 

That &hisky has been asked to confirm that necessary a d h  
will be taken by them. 
[Min .  of Works & Housing U.O. No. 12011 (20)/65-W, W e d  the 8th 

December, 19653. 

Recommendation 

In view of the facts disclosed, the Committee cannot but come 
to the conclusion that the task proposed to be allotted to the Bharat 
Sevak Samaj in the 4th Five Year Plan in the field of construction 

.actCuCties needs to be carefully sc7tLtinised and modif;ea. 
IS. No. 58 (Para 75) of Appendix XLVIII to 34th Report 196.1-651. 

The recommendation of the P.A.C. has been noted. 

The target for Construction activities of voluntary organisations, 
including the Bharat Sevak Samaj, has been reduced from Rs. 90 
erom to Rs. 30 crores in the Draft Outline d the Fourth Five Year 
Plan. 

[Dated. the 22nd February, 1967.1 

Recommendation 

The Cornrnittee would, however, like that in the  meanwhile, the  
following suggestwna should be implemented: 

(i) In view of the large traruractions and the amounts of Gov- 
esnment funds made avaWbk to the Bhcrrat SevaJc Samaj, 
preparation of consolidcrted annual accounts duly audited 



4 A*iso7 GlnrereL 
jiMncial p M o n  of the organirs- 
M=m. 

IS. No. 63(b) ( I ) ,  Pam 78 el Appendix XLVIII to the 34th Report 
~869ssI 

The preparation of the conso1ldated statement of accounts by the 
6 8 ~ 1 ,  givlag sx\ osre6a.H A n a W  pwitb of S$e agnnisatbq u re- 
~ & a d i n t h k , ~ W b e i ~ ~ b y t h e M n g  
coawlJa%iaol. 

2. In recent yeam, the AGCR deputes evwy year a special Audit 
party to audit the accounts of tbe Bharat Sevnk k a j .  'Qx! kff C R .  
will continue to depute such b d i t  party in future also. This special 
audit party at vetlent cxamfnes only We accounts of the schemes 
haaced by grql2&r anel loans tram the Ce&ral Goveznrae~lt. The 
quartioo wbbt;bas the audit partJlr d A.G.C.R. will be able to Wt 
the mllsoIi&ted statement oi accounts of the Bharat Sevak Gamaj 
will be considgred in detail after such accounts are formally present- 
ed for audit. & that stage a detailed procedure d audit may have 
to ,be worked out with the approval d the Comptroller and Auditor 
General, as the accounts the State Units of the Samaj (which re- 
ceive grarrts from State Gwenuneats, Local Bodies. etc and also 
have other eaurces of receipt) will be involved. 

[Planning Commission U.O. No. 24(1) 165-Pub., dated 2041966.1 

Recommendation 
Here the Committee would like to retterate the follotuing obser- 

m~tions made in para. 51 of their 8th Report (Third Lok Sabha): 

" l t  woutd be advisable for the Government to lay doum cer- 
tain broad and healthy conventions and formnlities to be 
observed by persons holding high official positions tohen 
they are either ~wt ic ipants  or patrons of n~n-o f ida l  otga- 
nisations which have any financial dealings with the Got?- 
ernment ." 

In this connection the Committee are of the  view that in order 
to  set up healthy conventions and traditions in administrative and 
finacial matters, it is desirable to lay down that: 

( i )  No Minister of the Central Government should be asso- 
ciated with a $&ate organbatiw which enters into con- 
tracts with Depart rnents of Central Government. 

(it) Same p4nciple should wmally  apply in the case of pi- 
vate organisations receiving grants. Zf any esceptions a+e 



to be made, they rrh4n~ld be made only with the approvat 
of the Cabinet in  very specid cases. 

The Committee suggest that these points may be suitably incor- 
porated in the Code of Conduct for the Ministers. 
[S. No. 63 (b) (2) , Para. 78 of Appendix XLVIII to the 34th Report 

1964-651. 

As the Coordinating Ministry incharge of the subject "Code of 
Conduct for the Ministers", the Home Ministry will send a reply to 
this recommendation. The views of the Planning Commission have 
already been communicated to that Ministry on 20th December 1965. 

[Planning Commission U.O. No. 24(1) /65-Pub. dated 204-1966.] 

Recommendation 

The fact that the Natzonal Advisory Committee did not meet after 
22nd Novem'ber 1961, would seem to indicate that two specific func- 
tions allotted to it, viz. 

(i) to receive reports from the Central Board of the Bharat 
Sevak Samaj and consider such specific matters cis may be 
referred to it for advice by the Central Board; and 

(ii) to make suggestions and recommendatiorls to the Central 
Board of the Bharat Sevak Samaj on ~ n a t t w s  of l;olicy and 
on programmes ~elatrng to public coope~atzon, 

were not carried out adequately. 
[S. No. 63 (b), (6),  Para 78 of Appendis XLVIII to the 34th Report 

1964-651. 

This recommendation is being brought to the notice of the Na- 
tional Advisory Committee on Public Cooperation in their next meet- 
ing which is .to be convened shortly. The Bharat Sevak Samaj and 
the N.A.C.P.C. will be requested to comply with this recommenda- 
tion in future. 

[Planning Commission U.O. No. 24 (1) 165-Pub. dated 204-1966.] 



APPENDIX IV 
Recmmendations/observations which the Committee do not de- 

sire to pursue in view of the GovernmenYs reply 

Recommendation 
The Committee were perturbed to Learn from the Secretary, Mi- 

nistry of Information and Broadcasting, who described the picture 
of B.S.S. as neither black nor white, but grey, tkat there had been 
defalcations and em'bezzlements also in certain areas. Sime the 
Bharat Sevak Samaj is a private body, the Committee did not consi- 
der it appropriate to p o b e  into these cases of dqfalcation and em- 
bezzlement in that ot'ganisation. However, keeping in view the fact 
that this organisation is financed by funds from th.e public exchequer 
the committee would like Government to examine tohetlzer it ss 
not necessary that all cases of defalcation and embezzlement are 
investigated property by an independent agency. 

IS. No. 22 (vi),  of Appendix No. XLVIII to 34th Report (1964-65) 1. 

The cases of embezzlement and defalcations that have come to the 
notice of this Ministry are very few. The matter was reported by 
the Bharat Sevak Samaj to the police, where necessary, and in one 
case an amount of Rs. 31,523 was fraudulantly drawn but was re- 
imbursed by the concerned bank. In another case which involved 
an amount of Rs. 7401-, a person other than an employee of Bharat 
Sevak Samaj was found guilty and was convicted by the court of 
Law. There were thrw other cases also whicn involved small 
amounts totalling to a figure of about Rs. 1,200/- only. They occur- 
red in the year 1959. In one case a sum of Rs. 76.80 has already been 
written off by the Bharat Sevak Samaj as being unaccounted for. 
With regard to the other two cases involving Rs. 276.01 and Rs. 830/- 
respectively, the Bharat Sevak Samaj have intimated that it has not 
been possible to account for or to recover them and that they are 
being referred to their Administrative Committee for being written 
off. In the circumstances a detailed investigation by an indepen- 
dent agency is.not considered necessary. 

Recommendation 

It is surprising that the 8uplication of w k  by both the Kendras 
watt not noticed earlier before it was pointed out by the programme 



Bvaluatioh Organisation in 1960, which shows tock of coordirurtian 
between the Planning Commksion and the Ministry of Informatiorc 
m d  BroadcastinLg. 

11, as stated the Samanta Cbnwnittce, the wwk ltad bLctr ha& 
ed over to h k  Katpla Section of tho i3ha+at Ssuak SaMj  in 1980, it 
is not clear why the Ministry of Infomtion and Brndcash~g COn- 
tinued to give grants for Jan Sahayog Kendras in 1961-62. (The 
amount of grants givers to Bharat Sevak Samaj) for Jan Sdhnyog 
Kenatras during 1961-62 was Rs. 89,559). It is aiso not Aeur why it 
tpok ?nore than a year to wind u p  the ban Sahuyog Kendrds. The 
C m d t e e  suggest that this matte+ may be investigated fur tk .  
IS. No. 25, of Appehdix n V I I I  to the 34th Report, 1964-65)]. 

In their Report submitted in May, 1960, the Programme Evaluation 
Organisation observed that the Lak Karya Kshetras (financed by 
the Planning Commission) and the Jan Sahayog Kendras (financed 
by the Ministry of Information and Brmdcasting) were aperating 
in the same &strids with much the same objectives. The Planning 
Commission to whom the report was submitted by the PEO, sent 
copies of the Report to the Bharat Sevak Samaj on the 26th July, 
1960, and called for their comments. According to the Planning 
Cammissim, W e  B.S.S. have stated that from the old records avail- 
able with the Samaj, it appears, that the question of conversion of 
Jan Sahayog Kendras as Lok Karya Kshetras had been under con- 
sideration for a long time as the general opinion of the Samaj was 
against the view that J.S. Kendras were a duplication af Lok Karya 
activity. However, the Working Committee of Jan Jagran Group 
appointed a high powered Committee in their meeting dated the 
3rd August, 1961 to define the functions of t6e Jan Sahyog Kendra.. 
and the Lok ~ a r y a  Ghetras. It was ultimately decided that the 
existing Jan Sahyog Kendras should work as full fledged h k  Karya 
Kshetras because the pattern of the organisation and the nature of 
4he activities were identical with those of the h k  Karya Kshetras. 
The decision of the Samaj was communicated to the Planning CW- 
mission in December, 1961 and the Samaj sought permission of the 
Planning Commission to convert 10 out of the 22 Jan Sahyog Kendras 
into Lok Karya Kshetras in the year 1961-62. The Planning Commis- 
sion gave sanction to the cotmetsibll of 10 Jan Sahyog Kendras into 
Lok #arya Kshetras with effect from the 1st November, 1961. The 
grant for the period 1st November, 1W1 onwards was given by the 
fianning Commission. The remaining 12 Jan Sahyog Kendras were 
converted into Lok Karya Kshetras w.e.f. 1st April, 1962. 



The pbapOrSal fdr conversion of the 3an Wyag Kesrdraa lab 
K a y a  Kshett- waer reoeived in W d  Mirbtrg from the P W -  

mkg Corxhhhsfan in Smmfy, 19@2 and this Mi* agreed to tbe 
conve~sion of the 10 Jan Sahyog Kendtas into Lok Kshetras Wti 
& e ~ t  from 1st November, 1961, the date upto which grant had al- 
M y  been released by this Ministry fbr Jan W y o g  Rendras. The 
remaining 12 Jan Sahyog Kendras were converted into Lok Karya 
Kshetras from 1st April 1962 This explains why the grant was 
&en by this M M i s t r y  for Jan Sahyog Kendras during the year 
196142. It will thus ba ubserved that there was no delay on the 

of this Ministry in agreeing to the Jan Sahyog Kendras being 
wound up by their convetsion into Lok Karya Kshetras, and the 
fhntinta Committee's statement that the Jan Sahyog Kendras were 
efmverted into Lok Karya Kshetras and handed over to the Ldk 
&rya Section of the Bharat Sevak Samaj in 1960, is not correct. 

MINISTRY OF WORKS, HOUSING AND URBAN DEVELOPMENT 
(WORKS DIVISION) 

Recommendation 

With regard to the contract for road work in the village Naraina 
near Delhi, the Committee are intrigued to find that the case is not 
such as i t  has been, made out to be. It has been argued thm the  
work was given to the Bharat Sewak Samaj not as a favour or con- 
cession but as it was thought t h d  without the cost of levelling of 
the hill area this work could be got done. 

The Committee, find, hc.~euer, that the acceptance oj the work 
b y  the Bharat Sevak Samaj was conditional in tlwt they stated in 
their letter dated the 6th December, 1962 that they proposed to do 
the  work at 40 per cent above the scheduled rates of the Central 
P.W.D. "provided the Narayana hill ts  open for use for qriany." The 
Bharat Sewak Samaj actually wanted to gain an advantage thereby 
as they  mfd not be required to bring the stone for toad b u i l d i w  
from a distance. But when this hope waa not reatised as the stone 
from the hfllock was found to  be too soft, the Bharat Sewak Sam$ 
gat the contract cancelled. L a t e  on the same tvork was done bg 
others at cheaper rates. This concession of getting the 8- ftwn 
ncrwby hiUock was not extended to any other contractor and inspitc 
oj these the Bharat Sevak Sunnag quoted rater which were higher. 
The Committee can find no justification fw this a p e d  treatment 

Bharat Seuak Smuaj. The Committee would like b)rir mttwr tcv 
be investigated and reopontibiiity &red. 



The Committee also find from a note read out by the Secretary, 
Ministry af Works and Housing that it did not bear out or jz~stify 
.the claim or reasons advanced by  the Secretary of the Mihistry in 
awarding this contract to Bharat Sevak Samaj. 
[S. No. 56 (Para 70) of Appendix XLVIII ,to 34th Report 1964651. 

The facts of this case have been re-checked from the records. The 
three road works fell in the development area of the village of 
Naraina. Adjacent to the site was hillock which was to be cut and 
lowered for development of the area as a park. To reduce expendi- 
ture on this work, the Central P.W.D. invited the Bharat Sewak 
Sarnaj to quote for the road works on the basis of quarrying stone 
and ballust in tile Naraina hillock for use Q-, the road works. Tend 
ers were not invited and the Bharat Sevak Samaj quoted 40 per 
cent above the estimated cost. 

2. At that time, the general level of tenders for similar road 
works in the neighbourhood was 30 per cent above. On the basis 
of the prevailing rates of materials and labour and the higher cost of 
operation of a new quarry by the Bharat Sewak Samaj, a rate o f '  
35 per cent above the estimated cost was considered reasonable. 

3. The offer of the Bharat Sewak Samaj for the works was con- 
sidered by the Works Advisory Committee of the Delhi Adminis- 
tration at a meeting under the chairmanship of the Chief Commis- 
sioner. The Committee's view was that the rate of Bharat Sewak 
Sarnaj was rather high. As the lead involved in the carriage of 
material from the quarry which was quite near the site of work did 
not justify the high rate, it was not accepted. The Committee de- 
cided that the Chief Commissioner should t ry b reduce the rate 
by discussion with Bharat Sewak Samaj and decide on the award 
of the work. 

4. The matter was considered at a meeting of all concerned pre- 
sided over by the Chief Commissioner. The Bharat Sewak Samaj 
could be persuaded to reduce their quotation only by 2 per cent. 
The  Chief Commissioner was of the view that the work should be 
awarded to the Sarnaj at  38 per cent above the estimated cost for 
the following reasons: - 

(i) It  was the policy of Government to encourage voluntary 
organisations like the Bharat Sewak Sarnaj in  the execu- 
tion of such works to foster healthy competition and to 
ensure the accrual of the profits to the community as a 
whole instead of to individual contractom. 



(ii) The standard of work 'of such organisations was expected 
to be higher than that of contradws. 

The meeting agreed that the work should be awarded to the 
Bharat Sewak Samaj a t  38 per cent above. 

5. As explained in para 1 above, the Samaj quoted, as desired by 
the Central P.W.D., on the basis of materids being quarried from 
the nearby hillock. There was no question of any undue advantage 
being gained by the Samaj in this regard Since hard stone was not 
found in the hillock in sufficient quantities, other contractors were 
not required to otrtain stone and ballast from there when tenders 
were called for the work after rescission of the contract with the 
Samaj. The reasons for the somewhat high quotation of the Samaf 
and the circumstances of its acceptance have already been explain- 
ed. No unusual concession was given to the Samaj. Nor was there 
any question of extending any similar concession to other contrac- 
tors. 

6. In all the circumstances, no special treatment was meted out 
to the Bharat Sewak Samaj. No question of fixing of responsibility 
should, therefore, arise. 

7. The work was au-arded to the Samaj because of the  p i i c y  of 
Governmen: a t  that time and on certain expectations about the 
t~me ly  completion and quality of the work. Unfortunately, the 
cbxpectations did not materialise but it was not possible for any one 
t o  visualise or anticipate the outcome. 

(Dated t h e  19th July, 1966). 

Recommendation 

A n  annual revleu? contutrlitlg an independeut evaluation on behalf 
of Government of the work done by voluntary Organisations 
which receive substantid grants-in-ad from Govenzmgot should be 
mode zn future and incltuied in the Annuul Reports of the Ministries 
presented to Parliament. 

[S. No. 63(b) (5) of Appendix XLVIII to 34th Report-1964-653. 
2082 (Aii) L S . 7 .  



With reference to a similar recommendation made by the Eatl- 
mabes Committee in para 17 of their 55tb Report (&cond Lok 
Sabha), instructim were issued to Ministries in 1959 requiring that 
bhe utilisation by the grantees of the grants-in-aid given by Gwern- 
merit should be annually reviewed &th the assistance of some lead- 
ing non-officials interested in the object of the particular grant and, 
the results of such reviews included in the Annual Reports of the 
Blinhtries. 

In the light of practical difficulties experienced by the Min~stries 
in complying with those instructions, the position has recently been 
neviewed by the Ministry of Finance in consultation with the Compt- 
roller and Auditor General and certain modifications in those orders 
have been proposed so as to make the review more purposeful and 
limited to important cases of grants-in-aid. A note on the subject 
has been r m t l y  submitted to the Estimates Commitftee and their 
reaction is being awaited. Revised instructions to be issued 
in that connection will take into consideration the recommendations 
of the Public Accounts Committee in their 34th Report which has 
been quoted above. A h a 1  decision when reached will be intimated 
to the Public Accounts Committee as early as possible. 

[Man. of Fin.  U.O. No. F.14(42)-E(Coot-d) 165. dated the 2212d March. 
l%6]. 

The recommendation has been carefully considered. Whereas the 
Gwernment is in broad agreement with the Public Accounts Com- 
mittee's recommendation in regard to the necessity for evaluation of 
the voluntary organisations' work in so far as it relates to substantial 
grants, in many cases a year is too short a period for ,the grant to 
register an inpact and produce appreciable benefits, specially when 
recurring grants are made. It is considered that a period of 3-5 
years or so should ordinarily be allowed before the achievements of 
a scheme or project can be usefully assessed. Moreover undertaking 
an evaluation once every year would prove costly and time-conaum- 
ing, and might even affect the smooth day to day functioning of the 
organisations. It  is, therefore, hoped that the Committee would on 
reconsideration, agree that it would essentially meet the point i f  a n  
independent evaluation, confined to the grants exceeding Rs. 1,00,000 
is undertaken once in three to five years. Instructions on these lines, 



providing also for inclusion in the Annual reports of the Ministries 
af their assessment of the achievements and performance of the 
grantee institutions, have been issued to all Ministries/Departments 
(vide O.M. No. F.14 (2) -E.II (A) /64 dated the 6th May, 1986. 

LMin. of Fin. U.O. No. F.14(42) -E (Coord) 165, dated the 16th May, 
19ssJ. 



APPENDIX V 

Recommendations/observat.i~~~ in respect of which replies of 
Government have not been accepted by the Committee and whtch 
require re-iteration. 

Recommendation 

The Committee are surprised that the Bharat Sevak Sarnnj it- 
self has never considered it necessary to prepare and submit a con- 
solidated account o f  their organisation in  any year from 1952 till 
now. The Committee are also surprised that in spite of the clear 
stipulation in  the GFR 149(3) the concerned Ministries have been 
giving grants to the Bharat Sevak Samaj year after year without 
realising tlmt this essential requirement was not being complied 
with. Each Ministry has a Financial Adviser attached to it. The 
Committee fail to undarstand how these financial Advisers in all the  
concerned Ministries could have over all these years failed to point 
out that the conditions laid down in Rule 149(3) were not being 
fulfilled. 

The Commzttee regret to note that the Commissio)r Itas adopted 
a complacent attitude In respect of the contravention of the pro& 
sions of Rule 149(3) in spite of the magnitude of the grants given 
year after year. The Commtttee cannot escape the conclusion thuf 
the  Plnnning Comtnzsswn has not exerczsed the financtal controls that 
the  rules prescribe and that whatever check lzas been e.rercised has 
been perfunctory and inadequate 

The Comnittee.  therefore. I-ecommend thut  the Planwing Com- 
mission should without any further delay insist on the sul~rnissioit 
of consolidated and dulg audited accounts of Bharat S e w k  Samaj 
showing the overall financial position of the organisation for ever& 
year since it started receiving grants front the Government. The 
Committee further recommend that no further grants should be 
?nude till the p-ovisions of Rule 149(3) are fully complied with. 
However, a time-limit of six months may be allowed to Bharat 
Sevak Sa-j for the of  consolidated Accounts irr respect 
of all the earlier years. 



ACTION TAKEN 

The Bharat Sevak Samaj have sent a detailed note on the 4th 
August 1965 which sets out the view point and the practical diffi- 
culties of the organisation in the preparation of the consolidated 
statement of accounts. 

2. However, in compliance with the recommendations of the 
public Accounts Committee, the Bharat Sevak Samaj have been 
requested to furnish their consolidated statement of accounts for 
all the previous years. To facilitate compilation of their accounts 
and later check by the Government, a proforrna has been prescribed 
in consultation with the Accountant General. Central Revenues. 
New Delhi, in which the consoljdated accounts arc to be maintained. 

3. The Bharat Sevak Samaj had been given time to submit the 
consolidated accounts by the 10th November, 1965. This marked the 
expiry of a period of 6 months since the Samaj were first invited to  
a meeting to discuss the recommendations of thd Public Accounta 
Committee. However, the Samaj have so far submitted their ac- 
counts for the years 1962-63, 1963-64 and 1964-65 only. These do 
not include the accounts of the construction service. Cer!ain gaps 
have been noted in  these accounts and the Samaj have been ad- 
vised to fill them. The accounts of the construction service are 
also awaited. 

4. The Samaj have since been allowed time to complete the ae- 
counts for the three years 1962-63, 1963-64 and 196463 upto 31at 
May. 1966 and to submit the accounts for the r~malnlng period since 
the Inception of the Samaj by the 30th September 1966. 

5. Meanwile, in order that the Government programmes which 
are being lmplrmented through the Samaj do not come to a stand- 
s t i l l  the grant due for 1965-66 was released to t he  Samaj. 

6. As regards the collection made by t h e  Bharat Sevak Sarna, 
from their own resources it may be pointed out that the proforma 
prescribed by the Government requires subm~ss~on of detailed in- 
formation separately about the grant received from the Cen.fral 
and State Governments and their own contribution in cash and kiad 
The consolidated statement of accounts will thus give separate in- 
formation about the total c o l l ~ o t l s  made by t h e  Samaj and the 
Governnwnt grants received by them. 

Planning Commission U.O. NO. 24 (1) 165-Pu b. dated 204-1.W. 



(i) The Bllarat Sevak Samaj has not yet furnished cmsolidated 
accounts including those of its Construction Service. It has sub- 
mitted the accounts for its general activities (i.e. other than its 
construction activities) for the years 1962-63 onwards. Jn respect 
of the earlier years it has produced accounts for activities supported 
by grants-in-aid from Central Government agencies only. These 
accounts have alreadv been audited by Chartered Accountants. 

(ii) In regard to the accounts of the Construction Service, the 
Samaj has furnished the audited accounts of its Central Construc- 
tion Service upto 31st July, 1963. It has also furnished the accounts 
of the Central Construction Service for the period ending 31-3-1%. 
But these have not been audited. It is understood from the Samaj 
that the audit of these accounts is in progress. It is further under- 
stood that the Bharat Sevak Samaj Central Office has received cons- 
truction accounts, some audited some unaudited, from several Pra- 
deesh/District units but it has not been able to furnish an integrated 
picture of such construction accounts because of gaps which have 
yet to be filled. 

(iii) Auditing and verification of the correctness of the accounts 
of the Samaj will be done when consolidated accounts arc received. 

(iv) An amount of Rs. 3,86,750 was released to the Bl~arat Sevak 
Samaj as grant-in-aid during 1966-67 with a stipulation that i t  should 
submit the consolidated accounts for the organisation as a whole 
and as recommended by the P.A.C. before the release of further 
instalments is considered. The above amount represented in ins- 
talment covering] apprbximately three months activities o f  the  
Samaj . 

(v) No further grant-in-aid was given to tlle Samaj during the 
year 1966-67 and none in 196748 so far. 

MINISTRY OF INFORMATION & BROADCASTING 

The Committee destre that the Mtnistry of Informateon und 
Broadcasting should also follow the same course of action as has. 
been wggested tn para 14 of this Report in  regard to zn,~urtifrg on 
the immediately submission. of consolidated and duly audited ac- 
Ccounk of the Samaj and the stoppage of grants till the prmj810~s 
of Rule 149(3) of thc General Financial Rules are full!! complied 
with. 

IS. No. Z(1) Appendix No. XLWII to 34th Report (196489) 1 



M e  Planning Commission had convened a meeting of the Sub- 
Commit tee of the Coordination Committee on Public Co-operation 
on 10th May, 1965 to  consider the proforma in which the Bharat 
Sevak Samaj may be requested to furnish the consolidated ac- 
counts as recommended by the Public Accounts Committee. This 
meeting was also attended by a representative of "&is Ministry. The 
draft proforma as prepared in the light of the discussion held at  
the said meeting was considered at a subsequent meeting held 
under the chairmanship of the Secretary, Planning Commission m 
24-7-1965 It was decided at that meeting that the Samaj may be 
requested to furnish the consolidated accounts In the prescribed ~ r o -  
i'orma by 10th November, 19s .  The Samaj was informed accord- 
ingly by the Planning Commission. The Bharat Sevak h a j  has 
since submitted statements of consolidated accounts for the y e a s  
1962-63. 1963-64 and 1964-65 to the Planning Conmussion. These ac- 
counts are, however. not complete in ce7 tain respects. The Plan- 
ning Commission allowed the Samaj to complete the accounts 
upto 31-5-1966 and to submit the accounts for the remaining years 
since the inception of the grant to the Samaj by the 30th Septm- 
ber, 1966 Meanwhile, in order that the Government publicity Pro- 
grammes which are being implemented through the Samaj do nd 
come to a Standstill. the grant due for 196566 was released to the 
Samaj. 

It is confirmed that no grant was released to Bharat Sevak 
Samaj by the Ministry of Information & Broadcasting during the 
years 1966-67 and 1967-68 (till date). 

[D.O. NO. 1/14/6!%PP (P&PC) 7-10-19673 

( I )  The Committee feel that the practice of utilising t k  
services of (;ovemment officers emlwiuely j o t  the wmk 
pertaining to a private organisation is improper. 

c i i )  The Committee would like to refer to the decisions t a k m  
at the meeting of the Working Group on Construction 
service of Voluntary Organisations and Lobour Contract 
and Construction Cwperatiues lzeld on the 2nd Manch, 
1964 t b  ?o meet the needs of technical and accounting 
personnel for the ~ t t u c t i o n  sewice OP plolrmtan! wvo- 
misations and the public Cwpo~d-ions. suitable increase ~ t z  



the cadres of the C.P.W.D. and other Departments o j  the 
Centre and S c t e s  might be made. The Cmmittee do not 
understand on oohnt hasis and under what procedure 
increase an the stag of Gmmnment Depurtnzents can be 
naade for meting the needs of technical personnel of a 
Vobtrntarg Organisation. This means in other words that 
Government should r e m i t  technical oficers for appoint- 
ment in Government Departments and thpn make them 
available to the voluntary organisations. ' '.e Committee 
are unable to appreciate the logic OY the desirability of 
introducing such a procedure. The Comn~ ' tor  are of t he  
view that the practice of deputing G o v e ~ ~ ~ ~ ? e n t  Ofjice~s 
m loan to private bodies who execute worlcs on contracts 
and earn profits is objectionable in  principle nnd should 
be discontinued. 

IS. No 45 of Appendix XLVIII (Para 59) to the ?l!h Report 
1964-651. 

In August, 1961, the Planning Commission wrote .,tter to the 
State Governments, with copies to concerned M : ics at the 
Centre, in which it was stated that the High Level ~mittee pre- 
sided over by Dr. A. N. Khosla, Member, Planninc- rlommissiun. 
made certain recommendations, one of which was tha nhnical per- 
sonnel may be made available on deputation by Sta' '7overnments 
and Central Rlinistries to work with and assist thc --!untary and 
cooperative organisations, to enable such organisatio to carry out 
the tasks entrusted to them in a satisfactory manner 

2. In August, 1963, the Director, Construction Ser;~ rns, Planning 
Commission approached the Chief Engmeer, Cent- - 7  P W.D. for 
deputation of 2 Superintending Engineers, 6 Execut 'v~ Engineers 
and 12 Assistant Engineers. The Executive Engineer? and Assistant 
Engineers were required to work with thc Bharat Sev'lk Samaj and 
the Superintending Engineers, were to be Planning Commission - 
based. h e  Ministry of Works and Housing approved the deputa- 
tion of 2 Superintending Engineers. Two Executive Engineers were 
also deputed to the Bharat Sevak Samaj. addition to these om- 
cers, 3 Section OfEicers were also &putred. The CM+crc; deputed to 
the Samaj were allowed the terms and conditions as on foreign 
seNice. 

3. Pursuant to the observations of the Piiblic Accounb Committee 
contained in para. 50 of the 34th Repprt it was decided on the 6th 
May, 1905 to withdraw C.P.W.D. Engmews from the Bharat Sevak 



Samaj. Subsequently at  the instance of the Bixrat Sevak Samej, it 
was decided to allow C.P.W.D. Engineers to remain with the Bharat 
SeMk Samaj till the wwks in hand were completed. At  present, 1 
Superintending Engineer, 1 Executive Engineer and 2 Section 0 6  
cers are on deputation with the Bharat Sevak Samaj, all of whom 
are to be withdra~rn after the 31st March, 1966. 

[F. NO. 13011 (1) /66-EW,Dt., 10-2-1966/ 

MINISTRY OF HOME AFFAIRS 

The Ministry of Works, Housing and Urban Development along 
with their 0.M. No. 5/10/65-Bt. dated 23rd February, 1966 addressed 
to the Lok Sabha Secretariat, had sent a note explaining the action 
taken or proposed to be taken by them in the light of the recom- 
mendations made by t ,  I Accounts Committee (quoted 
above). In thc present note. the action taken or proposed to be 

taken on the  general questions of principle raised in the above re- 
commendations is explained in the following paragraphs. 

2. Government have accepted the principle underlying the recom- 
mendation (i). 

Recomn~endation (ii) of the Public Accounts Committee 1s a 
comllary to recommendation ( I ) .  We agree that it is not correct 
for a Government servant remunerated by Government to work on 
behalf of voluntary and private organisations. It, therefore, goes 
without saying that Government Deptts. cannot be permitted LO 

augment their staff to provide the manpower for private and volun- 
tary organisations Government have, therefore, accepted this re- 
commendation also. 

3. Necessary instructions. giving effect to the above recommen- 
dations, have been issued by Government (copies enclosed at An- 
nexures I and XI). 

4. The recommendation ( 1 ) .  namely. that the practice of utilising 
the services of Government ofRcers ewclusively for the work pertain- 
ing to a private organisation is improper, a m  out of the appoint- 
ment of the Director Construction Senrice, and the Finandd Ad- 
viser attached to the National Advisory Committee an Publk CP- 
operation in the Plaming Cornmidon who d e v o t d  their time msio- 
)y b the Bharat Sevak Samaj (vide para 59 of the Report). So kr 
.s these two d e e r 8  are concerned. the matter h.p been =vie- 



by the Planning Commission and the folIowing deeifiions have beem 
taken:- 

(a) The Financial Adviser attached to bhe EJACPC will is 
future function as Internal Financial Adviser to the Plan- 
ning Commission not only for the grants given to the 
Bharat Sew& Samaj but also for (i) all Public Coopera- 
tion h-ograrnmeg which include other voluntary organi- 
sations and institutions such as the Bharatiya Grameen 
Mahila Sangh, Central Institute of -arch and Train- 
ing in Public Cooperation, Planning Forums, etc., and (ii) 
the Rural Industries Planning Committee of the Planning 
Commission. 

The quantum of grants disbursed under the various Public 
Cooperation scheme during the last two vears is as 
f 0Illcrws:- 

(i) 196546 . . Rs. 13.62 lakhs 
(ii) 1966-67 . . Rs. 6.47 lakhs 

The reduction in the quantum was mainly due to the curtail- 
ment of grants-in-aid to the Bharat Sewak Samaj. 

?here have, however, been additions to the responsibilities of the 
Financial Adviser during the period as shown below:- 

( i )  assessment of financial position of the Samaj as a whole. 
particularly construction service; 

(ii) watching and suggesting methods for recovery of loam 
given to the Construction Service of the ~a rna j ,  repay- 
mmt of which has been delayed by the Samaj ; 

( i i i )  advising the Central Institute of Research and Training in 
Public Cooperation; 

(iv) advising the Rural Industries Planning Committee which 
is handling grants and loans crf about two crores of rupees 
per annum. 

(b) The Director of Construction Services will in future sup- 
ervise and generally guide the working of (i) the Con- 
struction Service of alI voluntary organisation (and not 
Bharat Sevak Samaj alone) who come forward to under- 
take construction work and (ii) labour cooperatives 
whose activfties are proposed to be inkneiAed and ex- 
~ d d  in the Fourth PIan. He will a h  assist the Ekm 
nmy in Conetruditm Casts MvMm ta tho srkmt such 



economies are proposed to be achieved through the effartr, 
of voluntary organisations and labour cooperatives such 
as opening at brick kilns, quarrying of sand etc. 

The value of works done by the Bharat Sgvak Samaj Central 
Construction Service in 1965-66 was Rs. 260 lakhs (approx.). But 
during that year, as some sanctioned posts in the newly created Con- 
struction Economy Division of the manning ~ o d s s i o n  muld not 
be filled the Director (C.S.) had to perform substantial work in the 
Division. The post of Director (C.S.) fell vacant in June, 1966 and 
has not been filled so far. 

3. This note has been vetted by Audit. 
, 17-10-1967. 

[M.H.A. F. No. 14,/5/87-Eet. (A)? 

A N N E X U R E  I 
NO. lg(4) /67-Pub 

GOVERNMENT OF INDIA 

PLANNING COMMISSION 
Parliament Street 

Yojana Bhavan 

New Delhi, the 29th May, 1967. 

Bth Jyaistha: 1889. 

The Chief Secretaries of State. 

Governments and Administrations of 
Union Territories. 

Subject:-Review of the concessions given to  tile Construction Ser- 
vices of Voluntary Organisations and Labour Coopera- 
tives to undcrtnlir Construction Works. 

Sir. 

I am directed to refer to the Planning Commission's letter No. 
10 (10) /61-Pub.. dated the 24th August. 1961, (mpy enclosed) regard- 
Jlng facilities to voluntary and cooperative organbations to under- 
take construction works and to say that the provisions of that letter 
wvre wcnt lv  revicrw~d by an Inter-Ministerial Comatittw in t?tr 



light of certain observations and suggestions made by the Public 
Accounts Committee of the Parliament. 

2. Based on the recommendations of the Inter-Ministerial Coni- 
rnittee, the Government of India have come to the following con- 
clusions:- 

f a )  The Bhnrat Sevak Samaj or other voluntary organisations 
need not be given preferential treatment or any special 
concessions in respect of earnest money, security deposit, 
etc. They may,-however, be treated on par with any othe~ 
approved good contractor. 

(b) Jn making technical personnel available to such organisa- 
tions, the  normal rules on foreign service should be fol- 
lowed. However, this should not occasion any increase il: 

the cadres of the Public Works Department or any othel 
Department of the Government concerned. 

(c) In regard to the tender system, it was not the intention 
that each and every work given to the Construction Ser- 
vice of Voluntary Organisations should be on a negotiat- 
ed basis. The normal rule should be to proceed on an 
open tender basis, but in conditions under which negotia- 
tions are permissible and are resorted to with other con- 
tractors, they need not be ruled out in the case of Con- 
struction Services d Voluntary Organisations. 

(d) The intention of paragraph 7 of the Planning Commis- 
sion's letter dated the 24th August, 1961, mentioned above, 
was that there should be a better human relatiomhip and 
working understanding between the project authorities 
and the Construction Services of Voluntary Organisationx. 
as such relationship and understanding are necessary to 
facilitate matters like measurement of work without delay, 
pnwnpt payment of 'on account'  bill^ for work done a t  
regular fntrtrvds etc. It was not the intention that sub- 
standard work should be accepted without penalty. 

3. As recommended by the Inter-Ministerial Committee, it h s  
hem decided that subject to the observations contained in para. 2(d) 
above, the recommendations relating to catqpries 4 works and kci- 
litiff to be extended, as mentianed in para 3 and 4 aO the VLanDipg 
Cgnmitqioo's letter of the 24th Augwt 1M1, nu). conthw b appb 



to the l a b  cooperatives. If any other spedsl mweaabns. have 
been granted to the labour coaperat iw the ~ a m e  may mbinue! to 
apply to them as heretofore. 

4. The State Governments are requested to consider the decisions 
set out above and to take such further action, as they may consider 
necessary, in continuation of the action, if any, taken on the Plan- 
ning Commission's letter No. 19(10) /6l-Pub., dated the 24th August, 
1961. If there is no objection, a copy of the orders issued by the State 
Governments in this regard may be sent to the Planning Commission. 

Yours faithfuliy , 
(M. BUTT). 

Joint Secl?etary to the Govt. of India. 

Copy to:- 
(i) Ministry of Finance (Deptt. of Expenditure) --? copies. 
(ii) Ministry of Works, Housing and Urban Deve1q)ment. 

(iii) Ministry of Irrigation and Power. 
(iv) Ministry of Railways (25 copies). 
(v) Ministry of Transport and Shipping. 
(vi) Ministry nf Food, Agriculture, Community Development, 

and Cooperation (Deptt. of Cooperation). 

No. 19 (10) i61 -Pub.. Government of India Planning Co~nmission 
(Public Cooperation Division) 

Yojana Bhavan, 
New Delhi, the 24th August, 1961. 

From 

Shri J .  M. Kitchlu, Deputy Secretary, Planning Com~nission 

To 

The Chief Secretaries of all State Governments and Administra- 
tions of Union Territories. 
Subjcrt:-Facilities to voluntary and cooperative Organisations to 

undertake construction work. 
Sir. 

I atn drwctt~d to refer to Planning Cornmissinn's lcttel- No. 
PC (\'I) H 9(6) 58, dated the 24th OctoLcr, 1959 regarding measures 
for achieving economy in construction costs. In paragraph 10 of this 
letter it was suggested that (a) labour cooperatives should be 



eolcctumged and organised by giving them concessions in respec* of 
award of works at scheduled rates and in the matter of earnest 
money, security, etc.; and (b) that voluntary soda1 service agencies 
which were equipped for construction work might :be given special 
opportunities for participating in such work so that they could 
assist to some extent in reducing construction cost. 

Experience at Kosi, Nagarjunasagar and other projects has shown 
that voluntary organisations like the Bharat Sevak Samaj can plav 
a valuable part in construction activities, particularly for reducing 
costa by making purposeful use of the opportunities given them. In 
the Report on the Third Five Year Plan, attention has been drawn 
to this aspect in the following terms: 

"Construction activity in the bigger projects as well as smaller 

2. The 

and local works will remain the largest avenue f u r  
voluntary effort towards the utilisation of idle manpower. 
In villages, voluntary agencies will be encouraged and 
helped to take up construction work directly or through 
labour cooperatives. T h s  will lead to reduction of cost. 
observance of satisfactory standards of work. a better 
deal for the construction workers and the promotion of 
honest dealings in the working of the construction 
industry. Excessive dependence on contractors will be 
avoided and additional resources will become available 
for the programme of the voluntary organisations". 
role of voluntary organisations in construction activities. 

the works which they would ordinarily be best suited to carry out, 
and the prvcedural and other conditions necessary for their effcc- 
tive participation in construction work have been recentl). 
eonsidered by a high level committee set up by the Planning 
Commission. The Committee, whlch was presided over by Dr. A. N. 
Khosla, Member, Planning Commission, included representatives of 
several ministries, and a number of senior engmeers from the States 
were d s o  associated with its deliberations. 

3. The Committee has recommended that, subject to proper 
assessment of their objectives and capacity, voluntary and coopera- 
tive arganisations may be considered for works under the following 
categories:- 

(a) Earth-work of all types and imple masony works 
relating to:- 

(i) multi-purpose, major and medium irrigation projects 
and flood protection schemes; 



(ii) minor irrigation works; and 

(iii) Construction o f  roads. 

(b) Simple buildings undertaken by public Works Depart- 
ment such as:- 

(i) hostels, administrative blocks, workshops, etc., of the 
vocational training institutes; 

(ii) residential tenements under the slum clearance prog- 
rammes; and 

(iii) construction of school buildings and other local deve- 
lopment works in the rural areas. 

(c) Major structures only if the voluntary organisation con- 
cerned is adequately equipped with technical persmiwl 
and necessary mechanical equipment; and 

(d) Supply in bulk quantities of building materials, e.9.. 
stoncm stone blast. shingle (Bajri) and sand. In certain 
places, near-monopoly conditions prevail in the mattel. of' 
supply of such material. Voluntary organisations may. 
therefore. be given all possible encouragement to enter 
this field. Where possible, the  Administrations concerned 
should allow quarrying facilities to voluntary organisa- 
tions on payment of royalty. 

4. Among tlw conditions whlch the Committee considers esse!~-  
tial for enabling voluntaq and cooperative organisations to  carry 
out the tasks entrusted to them in a satisfactory manner 21.e t h e  
following:- 

( a )  It should be the effort of the official agencies to give the  
maximum assistance to voluntary and coopera t i w  organi- 
sations. As far as possible, a certain proportion :)I" the 
available work should be set apart for them and map I)e 
extended as their capacity develops; 

(b) Continuous flow of work should be ensured. Project 
authorities should indicate well in time the magnitudes, 
types and specific works that can be awarded to such 
organisations. Voluntarv and Cooperative Orgmis~tiolls 



should be given preference over private contractors and, 
where possible, they should be given works on a ne@- 
tiated basis; 

(c) Works may be awarded at 'Workable rates' an the bgsis 
of the schedule of rates increased or decreased by a per- 
centage to be decided by the competent authority. The? 
schedule of rates should 'be kept uptodate.  The work 
order system may be preferred. wherever possible; 

(d) To avoid delay and ensure prompt payments, powers may 
be delegated to the Superintending and Executive Engi- 
neers. 'On account' payments m y  be authorised for 
works completed; 

(e) Technical personnel may be made available on deputation 
by State Governments and Central Ministries to work 
with and assist voluntary and cooperative organisations; 
and 

(f)  Assistance by way of loans should be given for working 
capital and purchase of equipment. 

5. Where loans are advanced, reasonable safeguards should be 
provided for t h  recovery of such loans and advances which may be 
made and which are not specifically covered by standard terms and 
conditions of contract and devise a suitable machinery which will 
ensure Government against possible losses and breach of contract. 
What that machinery should h:. is a matter for the  authorities to 
consider. 

6. In order to encourage the growth of voIuntary and coopera- 
live organisations and enable them to function effectively, emphasis 
should be laid on proper training of personnel. Training prog- 
rammes should be arranged for selected groups of voluntary workers 
from the areas where public cooperation activities have a poten- 
tiality. Similarly training programme should also be arranged for 
unskilled and semi-skilled workers organised under voluntary and 
cooperative organisations in order to enable them to undertake con- 
struction activity efficiently and improve their earnings. 

7. State Governments are requested to consider the recomrnenda- 
tions set out above and to take such further action as may be necessary for enabling labour cooperatives and voluntary organisa- 
tions to take their due share in executing construction programmes 



under the Third Five Year Plan. It is realiscd that in the initial 
stages the services rendered by voluntary and cooperative con- 
struction organisations may have certain shortcomings and defi- 
ciencies. With greater experience on the part of these orgmisa- 
tions and with a sympathetic and helpful approach on the part of 
Government agencies at all levels, these shortcomings will be 
progressively overcome, and voluntary and cooperative organisa- 
tions will be able to serve the public interest more effectively. 
Stak Government will, no doubt ensure that the facilities proposed 
above are extended only to well-established and active organisa- 
tions and not misused. 

8. I t  is hoped that State Governments will be able to arrange 
for financial assistance to cooperative organiqations from within 
their Plans. For assisting voluntarv organisations which take u p  
construction work a provision of Rs. 10 lakhs has been made the 
Planning Commission for the year 1961-62, the loans for purchase 
of equipment and working c a ~ i t a l  in terms of the recommenda- 
tion in sub-para. 4(f) above can he provided to this extent. The 
amount required b!r each State Government during 1961-62 mav 
kindly be intimated at an early date. 

9. State Governments mav kindlv keep the Planninq Commis- 
sion informed of the action taken in pursuance of suggestions con- 
tained in this letter. 

Yours faithfully. 

Sd/- 
(J. M. Kitchlu) 

Deputy Secretary to the  Govt. of India. 

Copy to:- I 

Ministry of W.H.&S.. Ministry of I. 8: P.. Ministry of Railways, 
Ministry of Finance, Ministry of C.D. & Coop.. Ministry of Transport. 
Planning Commission. (COPP) . 

2082 (aii) LS--8. 



ANNEXURE 11 

No. 1415jS7-Ests. (A) 
GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIM 
New Delhi-1, the 11th September, 1967 

- -- 
20% ~ 6 6 d z .  -1.889- - 

OFFICE MEMORANDUM 
Subject:--Appointment of Government Miters exclusively to work 

for private organisationb-Recommcndations of the Pub- 
lic Accounts Committee made in 31th Report- 

In para 69 of their 34th Report (Third Lok Sabha), the Public 
Acxeunts Committee have made the following observations:- 

(i) the practice of utilismg the servlces of Government 
OfRcers exclusively for the work pertaining to a private 
organisation is improper; and 

(ii) the logic or desirability of increasing cadres of Central 
Public Works Department and other Departments of the 
Centre and States f o r  meeting the needs of the technical 
personnel of voluntary organisations is not dea r  mrl the 
practice of deputing Government Officers on loan to pri- 
vate bodies who execute works on contracts and  earn 
profits should be discontinued. 

2. Under the provision? of Fundamzntal Rule 111 transfer to 
foreign service is not admissible unless duties to be performed aftc; 
the transfer are such as should for publlc reasons, be rendered by ;I 

Government servant. It has also been emphasiscd i~ Government 
of India's Orders below the said rule that in a case wht~rt. a Gov- 
ernrqent servant's services are proposed to bc lent to a privatr 
undertaking it is necessary that the principles of F. R 11 1 should 
be applied most rigorously. The loan of a Gove~nment nfficer to n 
private undertaking should be regarded as a very exceptional case 
requiring special justification. Thus, the existing rules ynd orders 
are sufficiently stringent and if they are closelv followed no undc- 
sirable results are likely to ensue. 
' 3. The Ministry of M70rks, Housing and Supply etc., are, therefore, 
requested to ensure the observance of the above princiules and the 



rccornmendations of the Public Accounts Committee in this r egard  
An arrangement under which an offlcer is remunerated by Cfivern- 
ment but works un behalf of a voluntary organisation is nndesira- 
ble and should be avoided. If i t  is in public interest to lend the 
services of a Government servant to  a vdunta ry  or private organisa- 
t'ion, it should be only on foreign service terms. 

4. As a corollary to the above decision, the  strength of the various 
cadres of the Deparlments should not he augmented to meet the  
needs of vo lun taq~  organisations and other private bodies. 

5. Thc above ~nstructiorls may kindlv be brought to the notice 
8 , f  all concerned. 

6. In so far as  per:;ons serving in the Incban Audit and Accounts 
Depar, men t are concerned, these instructions issue in eonsult&ion 
\vith t he  C~)mp!roller and  Auditor General. 

P. S. VENKATESWARAN, 
Iir!dcr Swretary to  the Grwemmertt of India. 

( 1 ) All the  Ministries jDepartments of Government of India. 
(including Planning Commission. Deptt. of Atomic E n e r a .  
Dept t .  of Statistics). 

(3) Comptroller and Auditor General of India. 
( 3)  Union Public Service Commission. 

NO. 14/5/67-Ests. ( A )  
Dated, the 11th September, 1967 

20th Bhadra. 1889 
Copy lorwarded t o . - -  

( 1 )  Al! Union Territories 
( 2 )  All Attached and Subordinate Offices. Ministry of Home 

Affairs 
(3)  Con~in~ssloner for  L~nguistlc Minorities, Alfahabad. 
(4) Ac. I Ad. I Ad. 11 'AIS (1)'AIS (1I)'AIS (1II)'AIS (IV) AIS(V) 

,'ANL 'AVD 'B.S. (I) B.q. (11) C.S.(I),'C.S. (II),'Delhi D.H.S. 
E.O.IA) E.O.(B) E.R. 'E.R. (CD):Eqts. (Bj Ests. (C)'Estr. @) 
Ests. (E) Finance Sec. lF. I. {G.P. FLh1.l'. 'Hindi 1M.P. Dte. 
NEFA O.L. P. I P. 11 Y. III'P. IV Pub. lS .S .0 .1UTIJWelfarc  
Sect ion\. 

( 5 )  Central Vigilance Commission 
( 6 )  Deptt. of Administrative Reforms. 

(P. S .  VENKATESWARAN) 
[rttdur Sucretary t o  the Got?ernnent of India. 



APPENDIX VI 

Recommendations observations to which Government have furnished 
interim replies. 

PLANNING COMMISSION 

The Committee have not  been able t o  find any provision in the 
Societies Registrcrtion ,4ct 1860 uq~dcr which cr 1)odg registered under 
the Act has the oblign tion t o  preparc its annugl accounts. The Com- 
mittee st~ggfst t h n t  Gozwrnm~nf should e m n ~ i n ~  whether some suita- 
ble provisions should be incorporated in tlw Act to make i t  obliga- 
tory for the societies registered under the Act  to prepare and submit 
'their consolidated and audited accounts to the Registrar of Societies. 

[S. No. 5 (Para 15) of Appendix XLVIII to 34th Report 1964-65). 

The report on the action taken on this recommendation will be 
given by the Ministry of Law (Department of Company Affairs). 
In this connection attention may be invited to their letter No. 
2112!65- CL. V, dated 23-2-66 addressed to the State Governments 
and' Union Territories with legislature. (Annexure.) 

Planning Commission U.O. No.  24 (1) 165-Pub. 20th April, 1966. 

ANNEXURE 
No. 23'2165-CL. V. 

GOVERNMXNT OF INDIA 
MINISTRY OF LAW 

Department of Company Affairs, 
Reserve Bank Building, Parliament Street 

New Delhi-I, the 28th February, 1966. 

1. The Chief Secretaries to all the State Governments (ex- 
cepting Madhya Pradesh, Madras and West Bengal). 



2. The Chief Secretaries to the Governments of Union Terrf- 
tories of Goa, Daman and Diu, Himachal Pradesh, Mani- 
pur, Pondicherry and Tripura. 

S v n ~ ~ c ~ : - - T h e  Societies Registration Act, 1860-Public Accounts 
Committee's recommendation in its 34th Report for in- 
corporation of a provision to file audited accounts with 
the Registrar in- 

Sir, 

I am directed to state that the Public Accounts Committee of 
Parliament in its thirty-fourth Report on grants, loans, contracts 
and facilities given by the Ceqtral Government DepartmentsjMinis- 
tries, have observed that they were not able to find any provision 
in the Societies Registra:ion Act, 1860 under which a body registered 
thereunder has the obligation tu p r e p r e  its annual accounts. The 
Committee have, the;efore, su:;yested ?tiat Government should 
examine whether suitable  pro,:^-;iuns should bc incorporated in the 
Act to make it o b l ~ g a t o r ~  for socletics registered thereunder to pre- 
pare and sabmjt their consolidaicd and audi'crl accounts to the Re- 
gistrar of Socic! ics. 

The subject-matter of the Societies Registration Act now falls 
'exclusively within the State List vide entry 32 of List I1 of thg 
Seventh Schedule to the Constitution of India. It is understood 
that some States have already er;nctr-d or are contemplating to enact 
suitable amending Acts modifying the provisions of the Societies 
Regxtration Act in thp application of it:; provisions to their States. 
Some of thesc amending Acts provide inter cllia for the audit of the 
accounts of societies registcrcd u:~dcr the iic: as suggested by the 
Public Accounts Committee and for the regular filing of copies of 
such accounts with the Registrar of  Societies. However, precise in- 
formation in this behalf is not available with the Central Govern- 
ment in view of the administration of the Sxieties Registration 
Act being ves!ed in the State Gm.ernmen!s. It is, therefore, request- 
ed that if suitable ~:rovision  doc:^ not already exist in the State Act, 
necessary steps m:ly be taken tc, incorporate therein a! an early 
date appropriate provisions in this regard. In order to afford suit- 
able analogy in this regard, estracts of relevant provisions con- 
tained in the Madhya Pradesh Societies Registration Act, 1959 and 
the West Bengal Sxielies Registration Act, 1961 are enclosed. It 
may also be of some inkrest to  the State Governments etc. to know 
that the Madras Government shortly proposes to make a compre- 
hensive amendment of the Societies Registration Act in its applica- 



t i m  b #et State. An extract frm that Government's letter indcat- 
ing the sslkn featme6 of the proposed amendment and the justifica- 
tion therefor is also enclosed for your information. Further parti- 
culars regarding the provisions contained in the Amendment Bill of 
the State Government may. if required be obtained direct from 
that Government. 

3. If, however, suitable salutary provisions in this regard already 
exist in  the Act as modified and in force in the State, this Depart- 
ment would be grateful if an extract of the appropriate provisions 
is sent at  an early date. 

4. Receipt of this letter may please, be acknowledged. 

Yours faithfully. 
Sd - (M. K. BANERJEE). 

Under Seeretar?/ to the Government of Indzcc. 

No. 21tZpSCL. V. 28th February, 1966. 

C ~ p y  forwarded for information to:- 

1. Lok Sabha Secretariat (Shri H. N. Tr:vedl), New Ddhi. 
193ia has reference to recommendation No. 5 (para 15) of 
the 34th Report of the Public Accounts Committee 1964- 
65 (3rd Lok Sabha). Necessary action in regard to the 
amendment of the Societies Registration Act, 1860 o r  any 
corresponding Ac: in iorce in the remaining Union ter- 
ritories which have no legislatures would be taken by the 
-try of Home Affairs which 1s concerned in the 
matter . 

2. Phmmg Commission (Shri H. K. D. Tandon, llirttctor. 
Public Co-operation Division), New Delhi, with reference 
to their O.M. No. 24(2)/65-Puh., dated the 6th January, 
1966. 

3. Ministry of Home Affairs (Shrl K. R. Prabhu, Deputy 
Secretary) New Delhi. The correspondence resting with 
their U.O. Dy. No. 2004/65-UR, dated the 10th December, 
1966 refers. That Ministry may initiate necessary action 
for amending the provisions of the Act in its application 
to the remaining Union territories which have no legis- 
latures of their o w n  In this connection their U.O. No. 
$9Q/65-UTL, dated the 7th June, 1965 refers. 



4. Accountan4 General, Central Revenues (6hri Khanna), 
New Delh i . 

M. K. BANERJEE, 
Under Secretary to the Government of I-. 

Extracl from the West Bengal Societies aefistfathn Aat, 1- 

"I 5. Books of. accourrt and audit-  (1)  Every society shall mp 
at  its registered office proper books of account in which shall be 
entered accurately :- 

( a )  all sums of money received and the source there& and 
all sums of money expended by the society and the object 
or purpcx  for which such sums are expended; 

( b )  thc assets and liabilities of the society. 

(2) E1:ery society shall have its accounts audited once a par 
by a duly qualified auditor and have a balance sheet prepared by 
hiin. The auditor shall also submi: a report showing the exact 
state oi' the financial affairs of t;le soclety. Three c ~ p i e s  of the 
balance shee: and the auditor's report shall be certified by the 
auditor 

Eqlanat io  n.-A duly qualified auditor means a chartered ac- 
(.auntant withir? ;he meaning of the Charted Accountants Act, 
1949 or a psrson approved by the  Registrar in this behalf. 

(3) For any contravention of the provisions of subsection 
( 1 )  or subsection (2),  evcry officer in default shall be punishable 
with Ane which may extend to twenty rupees for every day after 
the detection of the default during which the default continues. 

17. Annual and oilier retunu to be f m a t d e d  to Re-r.- 
(1) Within thirty days after the holding of every annual general 
meeting there shall be filed with the Registrar- 

(c)  a copy each of the balance sheet and the auditor's r t m  
certified by the auditor under sub-section (2) of d r y ?  

15. 
I# * a 



(4) For ;my contravention of the provisions of * * * + * 
every officer in default shall be punishable with fine which may 
extend to two hundred and fifty rupees." 

Extract 6rom the Madhya Pradesh Societies Registration Act, 1959 
"24. Audit and inspection.-(1) At the end of every year a re- 

gistered society shall send the statements of income and expendi- 
ture with full particulars duly audited by its auditors to the Re- 
gistrar. On receipt of such statements the Registrar shall verify 
these statements with a view to see whether the funds have been 
utilised for the promotion of the society and its objects and he may 
think fit. 

(2) If the Registrar thinks necessary to undertake a special 
audit h e  may audit or cause to be audited by some person authori- 
sed by him by general or special order in writing in this behalf 
the accounts of any registered society. 

(3) Any person authorised by General 01. special order in writ- 
ing in this behalf by the Registrar shall at all times have access to 
all the books of accounts and other papers of a society and every 
9fficer of the society shall furnish such information in regard to 
the accounts and working of the society as the person making such 
inspection may require." 

An extwct from the Madras Societies Registration Bill, 1965 
"15. Accounts and audit.- (1) Every reg~stered society shall keep 

proper books of account and at the expiration of each financial 
year, prepare a receipts and expenditure account and a balance 
sheet and shall cause them to be audited by an auditor or by two 
o r  more members of the registered society (not being members of 
the committee), appointed by the registered society and possessing 
the prescribed qualifications. 

(2) The auditor or the member5 appointed under subsection 
(1) shall have access to all the books and accounts of the registered 
society, and shall examine the receipts and expenditure account 
and the balance sheet and verify them with the accounts and 
vouchers relating thereto, and shall either sign them as found by 
him or them to be correct, duly vouched, and in accordance with 
law, or specially report to the registered society in what respects 
he finds or they find them to be incorrect, unvouched, or not in 
accordance with law. 

(3) Every registered society shall, within six m o n t h  of the 
expiration of each financial year, place before the general meeting 



the receipts and expenditure account and the balance sheet toge- 
ther with the report referred to in sub-section (2) duly signed by 
the auditor or the members of the appointed under sub-section (I) 
and the members of the Committee and file with' the Registrar 
within Afteen days of the date of such general meeting an authenti- 
cated copy of such receipts and expenditure account, balance sheet 
and report and a statement of the names, addresses and occupa- 
tions of the persons who, at the expiry of the financial year, were 
members of the registered society, and also a declaration to the effect 
that the society has been carrying on business or has been 
in operation during the financial year." 

Extract from Madras Government letter referred to in para 2 of 
the circular 

I am to state that the Societies Registration Act, 1860 (Central 
Act XXI of 1860) was passed in 1860, when the law relating to 

societies was in its infancy in India. The actual working of the 
Act for the past several decades brought to light many defects, as 
for instance, there is no provision in the Act permitting change 
of name of a society, the alternation of by-laws, the keeping of a 
registered office, the maintenance of a register of members and 
Committee members, the holding of annual general meeting, the 
winding up of the societies under the orders of the Registrar, etc. 
The result is that much dlficulty has been felt by the public and 
by the administrative officers alike. The provisions, therefore, 
require to be amplified so as to meet the present day requirements. 
The question of amending the Act has been under consideration of 
Government for a very long time and it has now been decided to re- 
peal the Societies Registration Act, 1860, and any corresponding 
law in force in the transferred territory and to replace them by a 
more comprehensive legislation which wuuld apply throughout the 
State. 

2. Besides incorporating the provisions of the Act with slight 
modifications, wherever considered necessaq, the Bill introduces 
certain new provisions. The main features of the Bill are:- 

(i) The Societies Registration Act, 1860 provides for regis- 
tration of societies established for the promotion of lite- 
rature, science, or the fine arts or for the difision of useful 
knowledge, the diffusion of political education or  for 
charitable purposes. It  is now proposed to bring socie- 
ties for promotion of religion, social &form, improve- 
ment of crafts and cottage industries also within the 
scope of the proposed legislation. The registration of 
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societies fcrs diffusion of political education, provided for, 
in the existing Act has been excluded from its purview. 

According to clause 4 of the Bill every such society 
formed on or after the commencement of the proposed 
legislation which consists of not less than 20 members 
and whose annual gross income or expenditure in any 
financial year is not less than Rs. 2,500 is compulsorily 
registerable within four months from the date of e x p i v  
of that financial. year. The clause also provides for com- 
pulsory regislratlon of certain unregistered societies in 
esistance on the date of commencement of the proposed 
legislation. 

( i i i )  It is proposed to prohibit registration oi a society by a 
name which in the opinion of the Government is undesi- 
rable or which is identical with that of an existing regis- 
tered society in t he  same district c e r  so nearly resembling 
the same to be calculated to deceive, cxcept where thc 
existing registered society is in the course of being dis- 
solved and signifies in writing i:s consent to such regs-  
tration. 

Provlsmn has also been made prohibzting the use without the  
previous sanction in wrltlng of the Coverrlmeni, the id- 
lowlng words, nn~nely "Land Mortage" "Re.wrvt Bank" 
“Union or State" I)r any word expressrng or ~ m p l y n g  the 
sanclion, approval or patronage of the Central or any 
Siate Government . ~nd  "Municipal or Chnrter9d" 01  any 
word whlch sugges:~ or IS calculated to suggest connec- 
tlon wlth arv mun~c~pnl j ty  or other local authority - 
Clause t: 

( I V )  It is provided that every rcglstered society should have a 
registered officc and should m a ~ n ! a ~ n  J leglster of mem- 
bers of society. There should be a committee of not ks5 
than three members to manage thc affairs of the society. 
Clauses 12, 13 and 14 

fv)  A registered society is required to keep proper hooks of 
account and to prepare at the expiration of each financial 
year, a receipts and expenditure account and a balance 
sheet. The societ>- sha!l cause them to be audited by an 
auditor or by two or more members of the society having 
the prescribed qualificatiuns and place before a meeting 
of the General Body within six mcmths of thc expiration 
of each financial year--cIau.x I5 



(vi) Provision has been made for saving of rights of creditors, 
in tbe event of amalgamation or  division of wcieties. 
Particulars of mortagages and charges created on the 
property of a society are required to be filed with the 
Registrar. as also notice of fmal payrnent or satisfaction 
of any mortagaye etc. whereas h e  existing Act contains 
no such provisions-clauses 30, 31 and 32. 

(vii) Power is sought to be conferred on the Registrar to call 
tor any information or explanation I i l  connection with 
filing of a document by a registered society. It is also 
provided that Ihe Registrar may, or his own motion or 
on the application of a majority of the members of the 
Committee of a Registered society or on the application 
of not less than one third of the members of the society. 
of if so moved by the District Collector. held or dxect 
some person authorised by the Registrar to hold an in- 
quiry into lhe constitution, working acd financial con&- 
tion of a registered society-clauses 33 and 35. 

(viii) The existing Societies Ftegistration Act, provides for col- 
lection of fees for registration of a societv and inspection 
of documents filed with the Registrar It is proposed to 
levy fees for fillng documents, issue of certificates of 
registl.ation and also to enhance the fee for reqistratlon 
and irlspection of documents as in the Schedul:. tu the 
Bill. Power. is sought to be conferred on the Covern- 
ment to  remit any fee payable under the prop& lees- 
lat~on--clause 49 

rlx) Power is also sought to be conferred upon the ( h v e m -  
ment to exempi any society from the operation of all or 
any of the provisions of the proposed ?egislation- 
clause 52. 

( x )  The Bill introduces necessarj. penal provisions for rum- 
compliance with the provisions of the proposed legislation 
--clauses 44, 45, 46. 

The Cmmt t t e e  regret to learn that not only uqas the levei of edu- 
cation of the Suhnyugis and Up-Saiurgogis low. but also that thetr 
training was conducted by unqualified perso~rs who were too old. The 
Committee would like to be furnished with a copj  of the further report 
of the Prograwnu Evaluation Organmation on receipt. 

[S. No. 12, para 22 of Appendix XLVIII to 34th Report (1964-65) .] 



ACTION TAKEN 

The Bharat Sevak Samaj have advised that they have prescribed a 
general minimum standard of Matriculation or its equivalent for the 
whole time Sahyogies and Upsahyogies. But in certain States, where 
the general standard of education is not high, they have found it diffi- 
cult to get matriculates for work in the v~llages. In such cases non- 
matriculates were selected. But by doing 60, long experience of rural 
conditions, leadership and other capacity to exercise influence and to 
make an impact on the rural people were taken into account. Some 
general education was also imparted to them along with the other 
activities in  the training centres. In addition, the Bharat Sevak 
Samaj reveiw the result of the trained workers and their accompli- 
shments when they undergo and complete the training. Those that 
are found very backward are recommended for discharge. 

2. A statement is enclosed showing the age a ~ d  qualificatioiis of 
the training staff of the two centres as on the 1st December, 1965. 
The Bharat Sevak Sarnaj have terminated the services of the Prin- 
cipal, Kerala Training Centre and one of the Instructors of the 
Delhi Training Centre and are looking out for a younger substitute. 

3. The report of the Programme Evaluation Organisation has not 
been received so far. It will be furnished to the Public Accounts 
Committee when received. 

Planning Commission U.O. No. 24 (1) /65-Pub. 20-4-1966 

The final report of the Programme Evaluation Organisation has 
not yet been received. The P.E.O. have prepared a draft report and 
it will be finalised as soon as possible. 

(D.O. No. 24(6) /67-Pub. Dated 23/25-9-1367.) 

Statement showing the particulars of the training srujf of the Training Ccntres 
a Meharaali (Delhi) and Trivandrurn run by the Bharar Sevak Samaj as on 

1-12-1965. 

S. Name Designa- Age Qualification & other Remarks 
No. tion experience 

I. Shri P.R. Joshi Principal 44 M.A., L.L.B. He has 
( i )  Training in Co- since then 
mmunity Develop- resigned. :t i  
ment in the National A younger 
Institute of Comm- person will 
unity Development. be appoin- 

ted in his 
- -- - - place. 

a-- 

\ 



-.--- --- 
(ii) Training in All 

India National 
Cooperative Train- 
in g Centre, 
Gurgaon. 

(iii) Scouter Training. 
The Bharat Scouts 
& Guides Home- 
btead, Taradevi 
Simla. 

(iv) Family Planning 
Natioilal 
Training Insti- 
tute, New Delhi. 

2. Shri R m  Acharya Instructor 35 A1.A. B.T. 
(i) Research work in 

Gandhi Srnark 
Nidhi (2'years). 4 

(ii) Panchayati Raj 
Training All Indi 
Panchayat Pari- 
shad, New Delhi, 

(iii) Adult Literacy 
Literacy House 
Luckncw. 

3. Shri Satyandr'i 
Prakash. 

I. Shri R. Govinda 
Pillai 

2. Shri P.V. 
Sudarasanan 

Instructcrr 54 B.A. (Prabhakar\ His services 
(i) Teacher for 7 have since 

years. then k e n  
(ii) Social work orga- terminated. 

niser in Bharat A younger 
S a n k  Samaj and person will 
Gram UJyog be appoin- 
Samaj. ted in his 

(iii) Pmchayati Raj place. 
Training ,U India 
Panchuyat Pari- 
slmd New Delhi. 

Trivandrm 

Principal 61 ' FL.4. His en+ 
have 

. 1 since then 
, been ter- 
minated. 

- -3 Instructor 35 B.A. Diploma S.S.A. 



Recommendation , 

The Cmn~ntttee were informed that the State Units of the  Bharat 
EBV& Sam.uj are part of t h e  Central Unit, and are not separatelg) 
registered. The Committee aTe therefore. tlnable to appreciate the 
written repty furnished to  them viz;  

"The Plannzng Ccmzntzsszon zs not therelore zn a posttion to  
furnish any anfonnation zn regard to the grants given to , 
the Samaj by the  varims States. The administrative res- 
pmsihilrty of gmntslloans given by  the Stote Governments 
rests with  them. The actzvities for wh~t-lt the State Units 
of the Bharnt Ssvak S a m ]  recezvc gmnt-:n-a7d from tire 
State Governments they render thc  oc~c , r n t ~  therefor t r l  
r he State Coz.7ernment concenzed." 

Stnce the State U~t t t s  01 thc Blm-al Ser7ak Snmaj nre par1 ol thc 
Samaj it ts a l l  the more vecessar~l that Goz~ernrne~t  should insist on 
the preparatum and sub~nisston o f  consdtdnted acr.o?cnts, as wquired 
under G.F.R. 149 ( 3 )  

[ S .  No. 16 ( B r a  261 of Appendix XLVIII to the 311h Rep,,rt (Third 
I d k  Sahha] 

As explained in the reply  against recommendations Nos. 2 to  4 
the Bharat Sevak Samaj h a w  becn advised to prepare a consolidated 
statement of accounts for the Central and the State Units in com- 
pliance with the provisions o f  the GFR 149 

It must be stated that the present ~ g s t e m  o f  account& zs not qutte 
satisfactory and i t  does not disclose any real contribption or dona- 
tion More thatr that the Cornnltttee feel that the Government 
should be tn  a posztion to assess tn roncretp terms the extent to  
which the umount sanctzo~led jor s lum clearawe achieved the pur- 
pose in view Theye should be a clear dtstinction between the actt 
vi tks  of the Samaj and those of local bodies and other organisations 
urhich abo  receive assistunce front Government sowces for the 
same purpose If the Government yrrrnts to the Sawmi were spent 
only o n  salaries and establishment. tlle Mtnistr?! givrng the grant 
and the Finance Ministry sluxrld specifically consider how far this 
wo1t2d contribute touvrcls the arhrerement of  slum clcoritwe 



The Comw&tee would suggert that a m e h d  shovdd be deuisd 
to assess the contributions made by  the workers of t i e  Sanaj and 
the local slum dwellws in kirui und services in -financin,l terms and 
for this purpose some basis of standard norms shoufd be decided 
upon. Thereafter a summary shauld be appended to tke accounts 
$0 ~s to  make the picture wmplete.  

The Cornmiltee are not sure that there zs no d u p l w a t ~ o ~  of eflorts 
or of work in the matter of slum clearance. They wo:sld like this 
matter to 'be examined so a? to elzminate an9 d?iolicrrt~on of work. 

IS. No. 17, (para 27) of Appendix XLVIII to 34th Report (1964-651 ] 

ACTION TAKEN 

As mentioned in the reply to recon~mcnda!lons No:;. 2. 3 and 4 
the  proforma now prescribed for 111e preparation of the co~solidated 
accounts of the  Samaj requires su5rnissicm of detailed information 
separately about contribution and donatior! in cas!i and kind. A 
formal letter has also been sent to the Rharat Sevak Samaj on 
1-11-1965 with specific reference t.o this recommendation (copy at- 
tached Annexure). Thp Sama j  will he required to comply with 
this recnmmendation. 

2. The grant for tile Urban Lok Karyn Kshctros is not intended 
for slum clearance programmes as such bu: for providing a local 
agency for securing people's cooperstion and prt icipation and to 
ensure the fuller utilisation o f  ti;e civic facilities made avail2ble 
by Corporation/Municipal hod? in the area or ig  the locality. These 
are the main objectives of an Urhrrn Lok K a ~ y a  Kshetra. Thc 
Kshetra consists of 2 or 3 whole time trained urorker.;, supported by 
n larger number of voluntary part !imp !corkers Thc grant for thc 
Urban Lo]< Karya Kshctra i:; qi\rcn ir,r maint31ning whole-time and 
voluntary workers mentioned above. These ~l:c)rker;; act as catalytic 
agents in facilitating the s l u n ~  clearnncc p rugra~nme  as also in stimu- 
lating various self k l p  rrctivilics. Some of  thc main activities 
which have been organised as on a self !it?lp basis are given on 
pages 291-292 of thc P.A.C. Rcpnrt. 

3 The Plannlng Com~-nm;oti llss set u p  an Evaluat~on Comnlittee 
on 27-9-1965 inter alicl. ( i )  to assess the contribution made by the 
workers of the Samaj and thc local slum dwellers in kind and ser- 
vices in financial ttmls, ( i i )  to  ~ v o l \ ' c  out for this purpose some 
standard norms and (iii) to cnsurc that there is 110 duplication or 
overlapping of efforts or work h2tu1ecn the  Urban Lok Karye 
I<shthtras and Projects sanrtioned bv other authorities in t lw matter 



of slum clearance. A copy of the order setting up thin Evaluation 
Committee is enclosed. Further action in this matter will tie taken 
on the basis of the recommendations of this Committee and will be 
intimated to the P.A.C. in due course. 

Planning Commission U . 0  No. 24 ( 1 )  65/-Pub dated 20-4-1966. 

The 'waluation referred to in para 3 of the Report on the action 
taken on S1. No. 17 (para 27) of the P.A.C. report is not being made 
by the Programme Evaluation Organisation but by an ad-hoc Eva- 
luation Committee. The Committee has held several meetings and 
visited several Urban Lok Karya Kshetras. Recently it has given 
the guide-lines to P drafting committee for preparation of a draft 
report which will then be consider~d by the Committee as a whole. 
The draft is expected to bc readv by the end of October 1967. 

@.O. No. 24 (6 ) /67-Pub. Dated 23 ,'2>9-1967.) 
A N N E X U R E  

No. 24 ( 7 )  !65-PUB 
GOVQUVMENT OF INDIA 

PLANNING COMMISSION 
(Public Cooperation Division) 

New Delhi, 
Dated the November 1,  1965. 

From 
H. K. D. Tandon 
Director, Public Cooperation 

To 
The General Secretary, 
Bharat Sevak Samaj . 
New Delhi. 

SUBJECT:-Implementation of the Recommendations of the Public 
Accounts Committee, 1964-65 (34th Report) Third Lok ' 

Sabha. 
Sir, 

I am directed to invite your attention to recommendation a t  
serial No. 17 (para 27 of the report) of the summary of main con- 
clusions/recommendations in appendix XLVIII of the P.A.C. Report 
mentioned above relating to the preparation of consolidated state- 
ment of accounts and other connected matters in regard to the Urban 
Lok Karya Kshetras. 



2. The Bharat Sevak Samaj i,s requested to prepare their state- 
ment of accounts in  regard to the Urban Lok Karya Kshetras so as 
to comply with the following conditions laid down by the Public 
Accounts Committee: - 

(a) The accounts will be such that they enable the Govern- 
ment to assess the contribution made by the workers of 
the Samaj and local slum dwellers in kind and service in 
financial terms. and 

(b) For making this assessment some standard norms should 
be decided upon. 

3. The norms referred to in (b) above may be submitted to the 
Government for their approval. 

4. The Samaj should also be requested to ensure that there is no 
duplication or overlapping of efforts or work between the Urban 
Lok Karya Kshetras and the Project sanctioned by other autho- 
..;ties in the matter of slum clearance. 

5 The Samaj should also give in the annual progress report an 
assessment of the work of the Kshetras which will enable the Gov- 
ernment to assess in concrete terms the extent to which the grant 
for Urban Lok K a y a  Kshetras achieved the purpose for which it 
was sanctioned. 

6. It is requested that this letter may he acknowledged. 

Yours faithfully, 

Sd/-H. K. D. Tandon. 

Copy to the Ministry of Finance. Health Division, New Delhi for 
their information. b 

A NNEXURE 

PLANNING COMMISSION 
(PUBLIC COOPERATION DIVISION) 

CIRCULAR 
The Public Cooperation Division sponsored the scheme of Urban 

Lok Karya Kshetras in 1958, with 'the main object of mobilising 
people's active participation in slum clearance and slum improve- 
ment schemes and organising community development and welfare 
activities on self help basis. The total number of Kshetras func- 
tioning in different Statcs by the end of 31st March, 1965 was 50. 
2082 (Aii) LS-9. 



It has now been decided to set up an Evaluation Team to study the 
working of these Kshetras, with the following Terms of reference 
and Composition: 

Terms of Reference: 

(i) To study the working of the Kshetras and to suggest the 
nature of activities that may be undertaken by them 
during the Fourth Plan period. 

(ii) To suggest the nature of cooperation and collaboration 
between the voluntary organisations and the local bodies 
in the implementation of this programme. 

(iii) To study the financial pattern of the Kshetras and to 
- suggest suitable modifications, if necessary. 

(iv) To suggest suitable methodology. for inspecticl:~ and re- 
porting of the Kshetras. 

(v) To find out if there is any duplication or overlapping of 
efforts or of work between local bodies and the Bharat 
Sevak Samaj and other similar orgnnisations. 

(vi) To suggest methods and to lay down standard norms to 
assess the contribution mad? by the wcrkers of the Sama: 
and the local slum-dwellers in kind and services in finan- 
cial terms. 

Composition: 

1. Shri Krishna Prasad, Sxretary,  NACPC Chairman 

2. Shri Dev Raj, Ministry of Health Member 

3. Shri H. K. D. Tandon, Planning Cornrnission Member 

4. Shri Joh Barnabas Member 

5. Shri R. Subramaniam, F.A., NACPC Member 

6. Shri P. N. Bhucher, Planning Cornrnission Member-Secy. 

7. Major P. Ramachandra, BSS Member 

2. The Evaluation Team will draw up a questionnaire and visit 
selected Kshetras taking u p  a sample of about 15 per cent. 
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3. The Evaluation Team is expected to submit their report be- 
fore 31st March, 1966. 

Sd/-H. K. D. Tandon 
Director, PubEic Cooperation. 

Deputy Chairman 
Mwnbers/Minister (P) 
Secretary Advisers 
Additional Secy . Secretary, NACPC 
Joint Secretaries Ch ia s  
Deputy Secretaries Director/FA, NACPC 
Under Secretaries Asstt. Chiefs 
Accounts I Branch information Oficer 

[Planning Conrrnlssion U.O. No. 24 (1) /65- Pub. 20-4-19661 

to: - 
Ministry of Finance 
Ministry of Health 
OAD) 
also forwarded to: - 

(Shri K. P. Soni) 
(Shri K. P. Mathur) A.G.C.R. (DAG, 

All States Governments/Union Territories. 

Recomrnenda tion 
The Committee regret t o  note that no half-yearly reports about 

the physical availability of tools and equipment ss  prescribed by the 
Samaj were being received from the B.D.03 or Samaj functionaries. 

ACTION TAKEN 

[ S .  No. 18 (Para 28) of Appendix XLVIII to 34th Report 1964-651 

The Samaj addressed on 7-12-65 the Block Development Officers 
and their functionaries and requested them to submit half-yearly re- 
ports about the physical availability of tools and equipment in their 
possession. The Planning Commission have also addressed the State 
Government in the matter. 

The information, when received, will be furnished to the Public 
Accounts Commit.tee. 

[Plan.ning Commission U.O. No. 24(1) /65-PUB dated 20 April, 661 

INFORMATlON AND BROADCASTING 
Recommenda tion 

The Committee c m d e r  this to be a w m g  ptscetient and toaukJ 
&sire that no MinisttylDepartment of Government ahouM releare 



grant to privute bodies without satisfying themelves about the 
suitability and capacity to undertake the task allotted to them. 
This also leads the Committee to the conclusion that it would 'be 
advisable that grants to such bodies should be chunnelised through 
a single Ministry, as already recommended in para 69 of their 34th 
Report (2nd h k  Sabha). This Ministry so nominuted will of 
course, have to make arrangements for consultation with the other 
Ministries concerned with the different subjects. 

(S. No. 22 (ii), Appendix No. XLVIII of the 34th Report of 
the P.A.C. for the year 1964-65). 

The Planning Commission is examining this recommendation in 
consultation with the Ministries concerned. A reply to this recorn- 
mendation will be sent by the Commission. 

EDUCATION 

The recomrnendat.ion that no Ministry/Department of Govern- 
ment should release grants to private bodies without satisfying 
themselves about the suitability and capacity to undertake the task 
allotted to them has been noted for future guidance. 

As regards the recommendation about channelising the grants 
through a single Ministry, it will be for the Planning Commission 
to send a reply as it coordinates the release of grants-in-aid 'to 
Bharat Sevak Sama j . 

MINISTRY OF FINANCE 

The existing provisions contained ;n Government of India's deci- 
sion (2) below Rule 149 of the General Financial Rules, 1963, pro- 
vide that before sanctioning grants-in-aid to priva* institut~ons, 
the sanctioning authority concerned should examine whether the 
institution have the experience and managerial abllity to carry out 
the purposes assigned to them. Further, the sanctioning authority 
is required to devise a machinery to keep an effective and constant 
check to see that the money is utilised fruitfully and applied for f he 
purposes intended. However. the instructions have again been 
brought b the notice of all concerned for strict observance. A copy 
of this Ministry's OfRce Memorandum No F. 14 (8) -E.TI (A) /65. dated ' 

the 28th March. 1!%6, issued in this connection is enclosed. 

2. As regards the recommendation for channelising the grant 
through a single Ministry, the attention of the Committee is invited 
to the Finance Ministry's U.O. No. F.14(29)-E(Coord)/6S, dated the 



4th April, 1966, in regard to the similar recommendation made a t  
S. No. 2 (Para. 2) of Appendix XI1 to their 35th Report (Third 
Lok Sabha) . 

(Min .  of Fin. U.O. NO. 14 (42) -E ( C w d )  /65, dt .  4.4.66) . 

ANNEXURE 
NO. F.14 (8) -E.II (A) 165 

MINISTRY OF FINANCE 

New Delhi, the 28th March, 1966. 

OFFlCE MEMORANDUM 

SUBJECT: -Recommendat:ons of the Public Accounts Committee 
regarding financial control over bodies which receive 
grant-in-aid from Government in their 34th Report (3rd 
Lok Sabhu) on 117 of Audit Report (Civil), 1964 etc. 

The Public Accounts Committee have recommended that no 
MinistrylDepartrnent of Government should *lease grants to private 
bodies without satisfying themselves a b u t  the suitability and capa- 
city to undertake the !ask allotted to them. 

2. The Committee's recommendation IS unexceptionable and 
has been accepted. In t h ~ s  connection, attention also invited to the 
provisions contained in Government of India's decision (2) below 
Rule 149 of the General Financial Rulcs, 1963, according to which, 
before sanctioning grants-in-aid to private institutions, the sanction- 
ing authority concerned should examine whether the institutions 
have the experience and managerial ability to carry out the purpos- 
es assigned to them. The sanctioning authority is also required W 
devise a machinery to keep an effective and constant check to see 
that the money is utilised fruitfully and applied for the purpases 
intended. The Ministry of Home AfEairs etc. are q u e s t e d  to bring 
these instructions to the notice of all concerned for strict 0bSe~ance.  

(DEVINDER SINGH SANDHU) 
Under Secretary to the Gout. of India. 

To 
All Ministries of the Govt. of India etc. etc. 
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INFORMATION AND B R O A . D i = A S ~ G  

Recommendation 

The Sanwrnta Committee in their R e p - t  (Para 3.69) have stated 
as f 0 I ~ s : -  

"Among the vo2unl;crry organisations doing Plan Publicity 
work Bharat Sevak Samaj & the largest beneficiary re- 
ceiving. aid from the Ministry of Information and Broad- 
casting as much as 95 per cent of the total grants allotted 
for that purpose.'' 

The Committee feel that i n  view of tlw facts disclosed i n  this and 
subsequent paras relating to  Jan Jagrait Scheme, a review is ncces- 
sary to  decide upon the quantum of assistance t o  be given to B.S.S. 
and other voluntary organisations They consider that encoztrago- 
ment should be given to other voluntary organisations as well to 
take u p  programme of Plan Publicity and there should not be almost 
exclusive dependence on the B.S.S. 

[S. No. 22(iv) Appendix Nh XLVIII to the 34th Report 1964-653. 

The matter is under consideration in consultation with the Plan- 
ning Commission . 

EDUCATION 

Recommendation 
1 

The Committee desire that tire Ministry of Education should also 
fdlw the course o f  action as has been recommended for the Plan- 
&ng Commission and the Ministry of Znjormtion and Broadcasting 
in paras 14 and 32 of this Report, in  regard to seclrriny compliance 
with the provisions of Rule 149(3) of the General FinancraZ R ~ ~ l e s .  

[SL No. 29 and Para 39 of Appendix XLVIII to 34th Report 1W-65]. 

N d e d .  Necessary action is being taken in consultat~on with the 
manning Commission in the matter on the lines indicated against 
mras 14 and 32 of the Report. 



Recommenda tion 
(i) The Committee however feel that in the  absence of a perma- 

nent labour force, such facilities or amenities to labour would be of a 
very limitled duration. Besides, the  Committee are not convinced 
that the B.S.S. were foregoing their profits (as discussed in para 55 
o f  this report). 

(ii) The Committee feel that it  is dificult t o  accept t h e  claim 
that 95 per cent of earnings wcre paid to the labour w: th  no inter- 
mediary supervision charges unless the complek accounts of B.S.S. 
are available. 

(iii) I t  is not clear from the statement whether the  schoo!~, 
colleges, commzttees, hotcls, etc. were constructed entirely wi th  t h e  
money contrbbuted by the B.S.S. The  Committee would, therefore, 
like to be g:ven furthcr details about tlzcse we!fare znstitut~ons show- 
ing whether the  entzre cost was borne by the B.S.S. whether any 
recurring graxt lws been given to  them or whether a713 endowment 
has been started i n  ang part~cular case. 

[S. No. 49 (Para 63) of the Appnndix XLVIII to 34th Repcrt 1964-651. 

Wc agree with the observation of the Committee that in the 
absence o f  a permanent labour force the facilrties and ameni:ies to 
labour would be of a limited dur a t '  ]on. 

2. The information In regard to the observations in sub-paras 
( i ~ )  and (iii) of t h ~ s  rcctmrnendntlon hnc been callad for from the 
Samaj. As soon as it is rccc>Ived, i t  m4l  be farwarded to t he  Corn- 
mittee along with the comincnts o f  the Pl;r:n.ng Comm:s;ion. 

Dated 22nd Feb., 1967. 

Recomniendation 

T h e  Committce feel that in constmetioil works, defective or sub- 
standnrd work should lnvnriably be got rectified at the  cost of the  
contractor and i n  additlorr surtable penally imposed, wherever 
necessary. . 

The Committee would in these circumsta~zces Irke the  Planning 
Commission in consultat'on wi th  the M in'stry of Works and How-  
ing and others concerned to ~eviezo the question of varioxs facilities 
that are giv?n t n  Bhara? Sel9aTc Santnj i n  o ,drr  to see h m  r n g n ? ]  of 
these should still be continued, keeping in v ' e w  the  fact that  ?he 
construct:on service of the  Bharat Scvnk Samaj I~as noto the  experi- 
ence of nmre than 7 years, and that it has been mak:ng profit in this 



activity. The instructions contained in the letter of the Planning! 
Commission [No. 19 (10) 161-Pub, dated 24th August, 19611 should 
be modified accordingly. The Committee have no doubt that the 
vat.ious observations and suggestions made by them in thia Report. 
will be borne in mind while making the necessary modifications. 
[S. No. 52 (Para 66) of Appendix XLVIII to the 34th Report 1964-651. 

The recommendations of the P.A.C. have been noted. 

2. The instructions contained in the P laming Commission's letter 
of the 24th August, 1961, will be reviewed shortly and the decision 
of the Government will be intimated in a subsequent communica- 
tion. 

3. Meanwhile the Ithistry of Works, Housing and Urban Devc- 
lopment have also sent a report to the P.AC. indicating the action 
taken them, vide their O.M. No. 5/10,/65-Bt, dated the 2nd February, 
1966. 

(Dated the 22nd February, 1967) 

The provisions contained in the Planning Commission letter of 
the 24th August, 1961 were reviewed by an Inter-Ministerial Com- 
rnittee and the decisions arrived at in regard to the above recom- 
mendation have been incorporated in paras 2(a) and (d) of the 
Planning Commission letter No. 19(4)/67-Pub., dated 29th ~ a ~ ,  
1967 which read as follows:- 

" (a) The Bharat Sevak Sarnaj or other voluntary organisa- 
tions need not be given preferential treatment or any 
special concessions in respect of earnest money, security 
deposit, etc. They may, however, be treated on par with 
any other approved good contractor." 

"(d) The intention of paragraph 7 of the Planning Commis- 
sion's letter dated the 24th August, 1961 mentioned above, 
was that there should be a better human relationship and 
working understanding between the project authorities 
and the Construction Services of Voluntary Organisationa, 
as such relationship and understanding are necessary to 
facilitate matters like measurement of work without de- 
lay, prompt payment of 'on account' bills for work done 
at regular intervals etc. I t  was not the intenticnl that 
sub-standard work should be accepted without penalty. 

Dated the 2 3 d  September, 1967 
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ACTION TAKEN 

The Chief Engineer has issued instrudions from time to time 
that defective or sub-standard work carried out by a contractor 

*should be got rectified at his cost. However, in certain cases, when 
structurally it is not possible to get such work redone, it is accepted 
at reduced rates with the sanction of competent authority. Superin- 
tending Engineers have already been instructed to keep a record on 
the file in cases where sub-standard work has been accepted at re- 
duced rates together with their detailed analysis so that they could 
be made available to Audit, if required during inspections. A copy 
each of the following instructions issued on the subject is enclosed 
for the perusal of the Public Accounts Committee:- 

(i) Central P.W.D. Office Memo. No. CE,/Con/137 dated the 
15th October, 1957. 

(ii) Central P.W.D. Office Memo. No. CEjCon/lG'i dated the 
March, 1958. 

(iii) Central P.W.D. Office Memo. No. CE/Con/271 dated the 
21st August, 1961. 

(iv) Ministry of Works and Housing letter No. Cont. 12 (10); 
59-EW dated the 25th January, 1465. 

Provision already exists in the relevant clause of the Central 
P.W.D. Standard forms of contract for levy of penalty In cases where 
the contractor fails to rectify defects within a reasonable period 
from the date of notice given to  him by the Engineer-in-chargv. 

(ii) 30 far as thls Ministry is concerned, the concessions given to 
the Bharat Sevak Samaj were withdrawn vide this Ministry's letter 
No. 32(95)/59-Cont./WIl dated the 26th May, 1965. 
[Ministry of Works & Housing U.O. No. 9(19) /65-WII. dated the 28th 

January. 19661. 

A N N E X U R E  
Copy of Central P.W.D. m i c e  Memo. No. CE/Cw/137 dated the 

15th October 1957 to all the  Additional Chief Engtneers etc., etc. ) m e -  
garding acceptance of work below specifications and payment in par! 
rates-instructions regarding. 

No items of work should be accepted at part rates in any con- 
tract. Only those items of work which are executed satisfactorily 
should be accepted at full rates. If certain items are below specifi- 
cations, the contractor should be asked to redo them fully to satis- 
fy the spedflcations and after compliance by the contractor, pay- 
ment could be made at full rates. If the contractor does not rectify 
the defects, the work should be got redone or rectified department- 
ally at the contractor'a cost. 



2. Only for those items where structurally it is impossible to get 
the work re-done, should we #think of paying at reduced rates. Even 
here it is a deviation from the agreement and sanction of the com- 
patent authority should be obtained for acceptance of such deviat- 
ed  items of work. Competent authority in  this case will be the 
Superintendhg Engineer for all cases where tenders are accepted 
by him or officers below him. Where tenders are accepted by A.C.E., 
approval of the Additional Chief Engineer will be necessary. Even 
in such cases officers should see why timely action was not taken 
and if any disciplinary action is called for. 

3. This means that the system of payment by reduced rates should 
stop except in cases referred to in para 2,  a b ~ v e  which should be 
few and far between. 

Copy of Centrai P.W.D. OlJice Memo. No. CEICont.ll67 &xed 
the March, 1958 to all the A.C.Es. in Central P.W.D., New Delhi etc. 
etc. regardmg acceptance of below specifications and payment 
tn part rates-r~tstructzons rcyurdzng- 

A case has come to notice In which a sum of Rs. 600 was deduct- 
ed by the Executive Engineer frotn the bill of a contractor for defec- 
tive work but spec:fic defects were not pointed cut nor were the 
reduced rates at which the payment was to be made to the contrac- 
tor for such defects indicated. The amount dcducted was howcver, 
kept in deposi:. This ~ h o i ~ ;  that sc?me of the Execut~ve Engineers 
do not follow the correct procedure prescribed in the agreement i.e. 
either gett:ng the defeci; rcrnowd a?  t h ~ l  cost o i  the  cunlractol. or  
alternatively, if defective work is at all acccp!~d,  fixing the reduced 
rates for individual items under the orders of the competent autho- 
rity. Merely withholding tile amount and keeping it in Deposit 
indefinitely weakens the case of the Government. 

&tailed instruct~ons i~ this regard have already bcen issued 
vide this Office Memo. No. CE./Con/l37 dated 15:h October, 1957. 
The attention of all the Executive Engineers is again invited to thcse 
instructions for strict compliance. 

Copy of Central P.W.D. Ofce Memo. No. CE/Con/271 dated the 
21st August, 1961 re: Acceptance of work below specifications and 
payment in part rates-instructions regard;ng addressed to  all 
A.C.Es, C.P.W.D., etc. etc. 

According to Clause 14 of P.W.D. Farms 7 & 8, if the Engincaw-in- 
Charge or a subordinate Inchargc of a work Ands that any work has 
been executed with unsound, imperfect or unskilful workmanship, 
or matedale of any inferior descriptionr etc., the contractor shall 



on demand in writing from the Engineer-in-Charge rectify or re- 
move and re-construct the work so specified iS1 whole or in part, as 
the case may be. 

* It has, however, been reported by the Standing Ccunsel that no- 
tices of defective work are not being given by the Executive Engi- 
neers and has suggested that the Executive Engineer should be 
direckd to serve notice on the contractor for any work which is 
defective before claiming damages in the shape of reduction In rates. 

It is, therefore, enjoined on all concerned that they must m e  
a notice on the contractor for any work which is defective before 
claiming any damages in the shape of mduction in qates. These 
instructions should bc carefully followed by all concerned in future. 

Copy of Ministry of Works & Housing, letter No. Cont. 12(10)/ 
59-EWI, dated the 25th January, 1965, to the Chief Engineer, Cen- 
tral P.W.D., New Delhi, regarding acceptance of substandard works 
and determination of rates-Delegatzon of powers regarding- 

I am directed to convey the sanction of the President to the 
delegation of full pourers to  Supxintending Engineers of the Cen- 
tral Public Works Department for acceptance of sub-sandard works 
and determination of rates iherefor. In cases where sub-standard 
W O ~ K  has bcen acccptcd by the Superintending Engineer a rec~rci 
should be kept on the file on t!w basis of redu~tion in raies together 
with their det:liled analysis s:; that they are made available to Audit 
during their inspections, w!.lcn found necessary. 

2. This issues with the concurrence of the Ministry of Finance 
(Department of Espenditure), v.de their U.O. No. 395-W!65, dated 
the 15th January, 1965. 

hlINISTRY OF FINANCE 

(Deparrment oj Revenue) 

Recommendation 
On anexamination of the various matertals placed bejore the 

Committee relating to the exempt on f r o m  t a x  granted 111 respect of 
the profits from conrrc~cts, execlrted by t!le Bllarat Sezonk Si lw- i j ,  :ire 
Committee cannot escape llre feeling tirat the fact that $he Bharat 
Sevalc Sanmj zoas eizgi~g~d in u cornntercial activiry on a large scale 
was fitst lost s:ght of by the Inccime-tax Department for more than 
seven years and that when the Planning Cmnnaission was obliged 
to approach the Ministry of Finance for issue of tas clearance c e ~ t i -  
llcate on the basia that no tas was payable by the Samaj or ayr of 



its agencies, the Ministry had displayed an undue anxiety to deckre 
the Samaj as a charitable institution without calling fo7 and looking 
into the account books of the Samaj and even without examtning 
p?-operly and adequately the legal implications of the provisions re- 
lating to the charitable znst~tut~ons in the i'rlcome-tcu: Act. of 1961. 
The reference made to the Ministry of Law in 1964 was more full of 
assumptiens than a clear examinatron of the true facts and the Law 
Ministry guardedly gave the opnion that on the facts stated by the 
Ministry of Fimnce, the view cozdd be supported that the Bharat 
Sevak Samaj was a charitable institution. 

[S. No. 59 of Appendix XLVIII to 34th Report 1964-651. 

The Question that has troubled the Committee a good deal in 
the course of discussions was whether the Construction Service has 
no separate existence and is merely a convenient name to designate 
that part of the activity of  the Bharat Sevak Samaj relating to con- 
structlon works. 

To top it all the MmiStry of Finance is its note to the Law Minis- 
try have stated that the Construction Servtce IS properly held utrder- 
hus t  by t& Bharat Sevak Samaj for charitable purposes. T h e  
Committee are unable to  find any muterial to suppwt this assump- 
tion, nor has the Cornm~ttee been asslsted in the course of the evi- 
dence gwen by the Mznistry's ofl:czals in finding out the true nature 
of this Construction Service. 

However, examining the issue from each of these two positions, 
the Committee are of the view that the legality of exempting the 
profits from construction works under the Income-tax Act, 1961 is  
open to doubt. I f  the Construction Service is merely a part of the 
activities of the Bharat Sevak Samaj pursuant its objectives, the 
Samaj will not be eligible for the exemption provided under section 
I I  of the Income-taz Act, 1961 because of the altered definition oft 
*charitable purpose" in the new Under the new Act, i t  is not every 
object of gene~al public utility which will be regarded a charitable 
puq5ose but only those objects which do not involve the carrying on 
of an activity fw profit. 

In the opin)on given b y  the Counsel for the Bharat Sevak Samaj 
it is stated thut this qualification in the new Act, did not in any way 
alter the meaning and content of the defitcztion and merely erne#- 
aed what was implicit in the definition under the old Act. This mew 
does not appear to the Committee to have been baed on a correct 
appraisal of the intention of the Parliament. When this dflnltion 



was enacted, Parliament did not mean to bring out what waa impli- 
cit previously but definitely intended to restrict the scope of charit- 
able purposes only to those objects which did not involve any acti- 
vity for profit. This is clear from the following extract of the q e e c h  
of the Finance Minister while piloting the Income-tax Bill i n  the 
Rajyu Sabha on 4th September, 1961. 

"I shall now turn to another objection which has been raised 
questioning the necessity, in order to carry out Govern- 
ment's lntentwn of adding the words 'not involving the 
carrying on of any activity for profit in Z(15). The defi- 
nition of charitable purpose in  section 4(3) ( i )  of the elzrist- 
ing Act was originally based on the defin;tion given by 
Lord Macnaghton in what is known n , ~  the Pemser cnse 

He defined 'charitable purpose' as relief of poverty, advancement 
of education, advancement no falling under any of the preceding 
heads. But the Indian definition was w d e r  in that the words 'the 
advancement of an9 other object of general public utility' took the 
place of the words' other purposes beneficial to the community' wed  
b y  Lord Macnaghtinz. The eflect of these was that trusts whicht 
toere not in essence charitable and would have been excluded from 
the purview of charitable objects in England were allowed to be con- 
sidered as objects of general public utility in India. The proc~ss o f  
wtdening the scope of charitable purpose was aided bv another doc- 
trine evolved b y  the course that it is not a necessary element in a 
charitable purpose that is should provide something for nothinq or 
less than its cost or for less than the ord!nary price, that is. tt.0 
charitable element is not essential for a charitable purpose T h v ~ .  
running a newspaper itself was claimed to be a charitable ohjert of  
general public utility even thot~gh a nmospnper charged its readers 
and advertisers at the ordinaty commercial rates. This runs the raru 
laid down in the case o f  T m t e e s  of the 'Tnbune' referred to by Shr; 
Pathak. Bq gradual stages. a trust fm the maintmtance of a ptrhlic 
swimming pool and a Chamber o f  Commerce deriving income from 
house p?opert?l claimed as charitable institutions on the .p-ortnrl tha* 
their services are for the advancenent o f  an object of gen~rnl  v ~ h -  
lie utilitg. A bglcal extension of this toould be fat a hotel Fn arcrrte 
that it caters to the general public raithot~t an!/ distinction of cnstc 
or creed and, therefore, it subsewes an object of general puhlir tcti- 
lity. It is certainly not the intention that the expression "adt~ancc- 
menf  o f  an?/ other object o f  genwnl pvblic utility should cover rases 
nf such commercial activities and sho?tld lend to these nc-tivitics thml-  
selves being created /as "charitnhle activities'. It was. tberefwe.  



necessary to  state it clearly In the  taw that any activity fa+ proj6t 
shall not in itself be regarded as a charitable purpose" (R. S. Debate 
dated 4th September, 1%1, Column 2925, 2926). 

H e  also stated: - 
"Clause 2(15) says that the trust having derived its incorne 

from the business or the investment should spend it only 
on the purpose mentioned i.n that provis:on and not on 
furthering business interest. Thus  if a newspaper un- 

dertaking is placed under a Trust and the  income of t h e  
undertaking is required to be spent and is actually spent 
on, say, medical relief, its income is exempt from tax.  
However, i f  after earning the  income, it does nothing but 

.develop or carries on its business or the income is spent 
o n  s0m.e other zrtilitrarian purpose. it dqes n.ot qualitq for 
the exemption". 

From the  foregoing it seems clear that if the profits or any por- 
tion of it  arising from the  construction activity are spent o n  the con- 
struction activitg itself, the  purpose ceases to  be charitable. From 
the facts narrated in the preceding pnmgrap:ts it is clear that. the  
con~truction activity itself is claimed to  be a charitnbte activity pur- 
suant to the  objects of the Samsj and thefore the money spent on 
this n c t l ~ i t ! ~  h.as been claimed to be moneg s p m t  for charitable pur- 
poses. This claim does n,ot appear to  be ststained b y  t h e  definition 
of charitable purpose rrs set out above. 

Apart from this,  even as regards that portion of the  earnings 
which is placed i n  the general fund for be:ng spent on purposes 
other than the  construction work.  such amounts will qualify for 
exemption only i f  the income is derived from property held under 
trust or a business undertaking held under trust for charitable pur- 
poses. Whatever may be the position of Constructicn Servce tinder 
the  old Act, under the  n e w  Act a distinct classification is made bet- 
ween property held under trust and a business undertaking held 
under trust. The  Construction Service may, more appropriatel?l, he 
regarded as a business undertaking. 

Eren assuming that the  income derived from this blisiness t m  
dertaking is under the Zegal ob?:qatl:on im,plied f rom the recjstrat:on 
of  the  Bharat Sevak Samaj under the Societies R~qistration Act to 
be spent on charitahle purposes. no e s e m ~ t i r m  can be given unless: 

(i) there is cr claim for such an exemption; and ( i i )  the In- 
come-tar Of i rer  determines the  income of .wch U I I ~ C T -  

takin'gs i n  accordance wi th  the provisions of the  Income- 
t n r  Act ( h ? ~  calling for accounts etc.) and where the  in- 
c m  ao determined ir in e m e m  o f  tohat i.s shown in t h , ~  
accounts, such excess shall be chargeabl~ to  tar .  



I t  ts implied in these condi~ona that such a claim hcra to be node 
and such an examination has t o  ba conducted every year so that if 
in any particular year either the income is not applied to cho.rituble 
purpose or the  income determined is i n  excess of income shotm in 
account, necessary action to  bring such amounts t o  tax  is tnken. 

In thz: case, these conditions have not been complied wi th  and 
yet the exemption was given not only for the  year i n  respect o f  
which the Bharat Sevak Samnj asked for the tax  clearance certifi- 
cates but also in respec: of the earlier years as welT 

If the Construction Service is held to be a separate entity which 
because of its separate constitution, objccLs and powers it appears 
t o  be, not all the objects set out b y  it in  clause 4 of its objectives 
come within the legal mean'ng of charitable purpose vide for exam- 
ple objects (iii) and ( v ) .  Even if one object is non-charitable and 
i f  the income of the institution 07 trust can be spent o n  any one o j  
the objects at the discretion of the persons mnnaging the  institution 
Or the trustees as the case mag be, the institution censes to be a ch.5 
ritable institution under the law. In this connection the Committee 
would like to inoite a4tcnt on to the following decision taken b y  the  
Planning Commis:;ion i n  its m e e t i ~ g  held orl. 27th Aagust, 1963 about 
loan ass:st.ance to volzrntnry organisation f o ~  the ronstr~rction of  
comm.ercial buildings: 

Thirdly, thc Constrtlc: o ~ t  Scrmce has to plact. its ftinds nt the 
disposal of the A d m l n : ? t r - ~ t . ~ ~ e  Commit'ct- o f  tl:c Bhara? Sevak 
Samnj after allocating t?lc m o ~ i > ! r  to its olon wserves for pirgoss.c).s 
b ~ i n g  spent on the r.rpn!r.ciort o f  its nctiq'ities 

The Constntction S ~ r v i c ~  hns, t h u s ,  no control ovcr the ft/vd,. 
which it hands over to i h c  ildrnirlistrnt Ice Conzmitttye n,td th lLs  is 
not in a position to ensnrc ?ohether the tnoner/ is s p e ~ ~ t  0 7 1  ~ i l ~ r i t ~ b ! ~  
purposes as known to law 



All these would disentitle the Construction Service to be re- 
garded as charitable institution. 

Although the Construction Service was started in 1955, the In- 
come-tax/Department did not take any steps to ascertain the nature 
of  the activities of  the Construction Service for the purpose of find- 
ing out the assessability or otherwise of the income till 1962 when 
the Planning Commission and the Bharat Sevak Samaj were oblig- 
ed to approach the Department for a tax  clearance certificate. The 
actual certificate was issued somewhere after August 1964. In each 
o f  these years from 1955 to 1964, the Income-tax Officer should have 
called for the account books of the Construction Service. The  reo- 
son for the failure to do so is not clear to the Committee. 

Further, the whole procedure adopted In this case for Tssve of a 
tax clearance certificate appears to the Committee to be rather ex- 
traordinary. Normally, when any person requires a tax  clearance 
certificate he has to noroach the Inconte-tax Officer having jurisd~c- 
tion over the area i n  whzch thot person resides or carries on bus - 
ness for the issue o f  the certzficnte. The Income-tax Officer issues: 
such certifkate after v e r i f y ~ n g  whether all tares that are due from 
the tax payer have been paid or whether satisfactory arrnngmzents 
have been made for the payment of such taxes. I f  the nssesxee r 
not borne on the file, the I n c m e - t a x  Ofllcer calls for the acco~mts,  
scrutlnises them to find out whether any tax  7s pmlable on the i x -  
come earned b y  the assessee. I f  it ts found that the  assessee ha.? 
earned chargeable income. the assessment proceedings are immp- 
diately started and only on completion of such assessment proceed- 
ings or on the  msessee furnishinq adequate securltv for ilze pn7p 
menC of tax  likehl to arise as a r ~ s u l t  o f  the completion o f  the uss~ss-  
ment  proceedings. the t a r  clearance certificate is ~ssued.  In this 
particular case, admittedly the Bharat Sevak Samnj o f  the Con- 
struction Service were unable to produce the accounts and t lwv 
adopted the rather e.rtraordinarg procedure o f  wrlttng to ~ F P  Cen- 
tral Board o f  Revenue keeping its interveiltion f o ~  tssuing i m t r ~ t c -  
tions to the Commssioner of Income-tar for the profits acctiri?tg t q  
it from the  Constrrlctwn Service. W h e n  the Commiss ,on~r  nf 171- 

come-tax mas asked b ~ y  the Central Board o f  Revenue to report on 
this reqttest, the Commissioner o f  Income-tar informed the Rnard 
in September 1963 that it cannot he said with certaint~l chnt 1114 
Constnlction ~ o o r k  itself is held under "Trzlst" simplg hecivrro ~ F P  
construction service has been sponsored b?/ the Rharat S m a k  Snmoi 
Howener. he was directing t h ~  isaw o f  the t a r  clearance ct-rtificatc 
pending final decision in the i s m e  raised ht, him In Octoher. 1963 
the  Bonrd asked the Commissioner o f  1ncomt.-tor to q:iw n f rrr th~r  
report and his specific finding on the facts o f  the  case. 1n rep171 tn  



$his he injomned the  Board, in Januarg, 1964 that he was satisfied 
that the  Bharat Sevak Samaj was a charitable institution. 

O n  the  basis of this report from the  Commissioner and on the 
basis of an incomplete statement of receipts and expenses which did 
not reflect; all the transact~ons. of the Construction Service, and 
which were unaudited, the Board came to t h e  decision that the Con- 
structio?~ Scrvlce was a property held under trust. The  Committee 
cannot but express surjwrse at the way the normal procedure had 
been deviated from tn  this case and a drczsloit arrtved at based cn 
incomplete and ~nadcquate data. 
[S. No. 60 of Appendlx XLVIII  to  34th Report, 1964653. 

What  the Committee are unable to understand is how talc clear- 
ance certificate could be dzrected to be issued in September, 196# 
when  the  audited accounts had not been submitted and when the 
question whether ihe Samaj was liable t o  t a x  on construction work8 
had not get been deczded. Moreover the Minrstry of Finance (De- 
partnwnt oj Re: enue) in their note have stated that "the Income- 
Xar Officer will nmu v e r ~ f y  whether the requirements of law in 
other respwts nre sat~sfied or not Accordingly, steps are already 
being taken to obtain the audited accounts of the Samaj for ascer- 
taining the appiications of zts income". The  Committee do not ap- 
preciate this departure from nornml procedure, in issuing t a x  clear- 
ance certificate, even before sattsfymg whether the  requirements of 
law are' salisfied or not. 

I n  tiles4 circumstances rlze Committee suggest that the Board 
should zmwediatelll call for the accounts and satisjy itself. 
that 0 7 1  the facts emerging from the  examination of such accounts, 
all the requwements o f  the law are, zn fact, ful ly and completely 
satisfied to oarn the esemption in respect of every one of the assess- 
ment years inaolz7ed. 

As the Bharnt Sevak Samaj has not so far produced the accounts, 
the Committee would suggest that pending production o f  the  ac- 
counts the tax clearance cert;ficates may  be withdrawn. I j  on an 
*exarninatzo?~ of  the accounts i t  is found that no tan  is recoverable 
from the Sumaj. the tax  clearance certificates may be reissued. 
IS. No. 61 o f  Appendix XLVII to 34th Report, 1964-65). 

In the recommendations at Serial Nos. 59-61, the Public Ac- 
counts Committee had desired the whole legal position regarding 
exemption from income-tax of  the "construction service of  Bharat 
2082 (aii)  -10. 



Sevak Samaj to be re-examined in the light of the observations made. 
by the Committee. The whole question is under examination and 
a report in the matter will be submitted to the Committee after the 
views of the Ministry of Law are received. 

2. Recommendations in S. N. 61 werc in the nature of interim and 
immediate measures to be taken in the case. The position in res- 
pect of the points made In this recommendation is as under:- 

It  has been ascertained that no tax clearance certificate as 
such was issued in this case in September, 1963. In Srp 
tember, 1964, after receiving Board's letter, the Income- 
tax Officer had provisionally issued an esemption certili- 
cate stating that the income of Bharat Sevak Samaj will 
be exempt subject to the conditions of Section I I hwng 
satisfied. The Income-tax Oficer had zlso stattbd in his 
letter that if the accounts werc not produced before him, 
he would cancel this exemption certificate. Bharat Selvak 
Samaj has been c a l l ~ d  upon to p:.oduce 1 ' s  conso.~d ~ l c d  
accounts for all the years, but uptil no\% 1 :  has not been 
possible to get the consolidated statcmcnts In rcspcct of 
all the branches of the Samaj. The assessment proceed- 
ings have been re-opened for earlier year; and. pcrlding 
the examination of the whole matter, the prov!siond 
exemption cert~ficate granted hv the Incomc-tax Ofiicer 
has been w~thdrawn. 

[Duly vetred bg Aud't D.O. K t  I 43',--Re~ ' A  lid71 /6l-66--o"rr?ed 
15-4-1966]. 

[Ministry of Fznance (Depart men? o f  R ~ e n u e )  . F 50. 36/l  i65-IT 
(AI), da t td  14-7-1966]. 

FURTHER TNF'ORMATION 
The whole question relating to the exemption of the incam:, of 

Bharat Sevak Samaj from its construction Service Department is 
still under examination of the Central Board of Direct Taxes in con- 
sultation with the Ministq of Law and a final decision has not yet 
been taken. Tho Ministry of Law had requlred certain factual In- 
formation on some points and this is being obtained. As already 
mentioned in this Ministry's Note of 14th July, 1966, assessmen's for 
the years 1956-57 onwards have already been re-opcnr>J hv thp In- 
come-tax Officer under section 147 of the Incomc-lax Act, 1963. As  
m n  as a decision IS taken. a further report will be sent to  the Pub- 
Uc Accounts Committee and the w-opened assossmen4s will he 
Rnalised. 
[Note F No. 36/1/65-11 (AT) dated the 28th September, 19673. 

Recommendation 
The Committee are not convinced with the arguments given b?! 

the Secretary, Planning Commission that it was within the scope 



and functions of the Plannin,g Commission (a)  to have set up an 
agency like the Bharat Sevak Samaj, and ( b )  to  have given grants/ 
loans/other facilities to that body from year to year. The9 feel 
that work of this nature should more appropriately have been cn- 
trusted to one of the Ministries of the Government of India. 
[S. No. 62, para 77 of Appendix XLVIII to 34th Report 1964-65). 

The full facts regarding the setting up of the Bharat S e ~ r a k  
Samaj have been stated on pages 118-120 of the Report. The Plan- 
ning Commission have no  other comments to offer. 

2. The financial as~:stance by the Planning C o r ~ m ~ s s i o n  to the 
Bharat Sevak Samaj is given for such programme:, which are be- 
ing administered by the Commissirln and which bave been en- 
trusted to thc Samaj for implemcntatlon. There are 2iven 1)elow: 

(i) Rural and Urban Lok Knrya Kshriras 
(i i)  Training Centres at Deihi and r\'Ie!-irau!i ! Grants 
(i i i)  National Consumer Service L O : ~ ~ S  

I 
(ilr) Construction Service of E3.S.S. , 

3. The Plannmg Comrn~ssion rtvici\  from time to time ;he 
schen~es whlch are to be administered bv :hem. The last review 
took place a t  the time of tile reorgauiiatlun of Planning Comrnls- 
sion in May 1964. As a result of th s revltllv it was decided to trans- 
fer  certain schenles to other Mini ,tr:t \ tA g Educa t io~a l  Work Ltn 
Prohibition to  Home Min is t~y ,  Rural M'o~ks programme t i ,  thc  311- 
nlstry of C.D. & C., ctc In  th.? r(.v:cn :t  \vds decldccl that the 
schemes rnent~oned above may con:inut. +o be hanclled b the  P!an- 
ning Commission. 

4. T h r  Planning Commission have noiv set up .i Cornm~t tw L ~ I I  

19466 to review again tile pos:tion in the light 4 this recornmen- 
datiorl. Thc final dccls~on will be taken on receipr oi the recom- 
mcndatlor~ of this Committee. 

The Committee appointed by the Planning Commission to re- 
view the  position regarding transfer of work of the Puhi~c Coope- 
ration Division to an  appropriate Ministry of *he Government (,I' 
India met on the 20th November 1966. I t  was to meet again to  con- 
aider the matter further. Meanwhile the Administrative Reforms 



Cornmission examined the internal organisation of the Planning 
Commission and based on the interim report of their Study Team, 
they have also recommended in their interim report on the Machi- 
nery for Planning that functions of purely executive nature such a! 
the responsibilities relating to the public Cooperation Division be left 
to the Ministry concerned. The Planning Commission at its meeting 
held on the 5th September, 1967 and presided over by the Prjme 
Minister considered the recommendations of the P.A.C. and Adpi- 
nistrative Reforms Co:n:nission and has decided that such func- 
tions of Public Cooperation Division as are of an executive nature 
should be transferred to the Ministries concerned. The administra- 
tive arrangements for the transfer of work are under way. 

Recommendation 

The idea about setting u p  the Bharat Sevak Sainaj took shape and 
~ L W :  spowored in the Commission: i t  derived strength jrom the Com- 
mission at whose instance facilities. concessions and financial assisl- 
ance in the shape of grants and loans have been allowed to it till that 
'body ;has developed into a huge organisation which is sustained 
mainly by the loans and grants given from the Public exchequer. 

Th.e Planning Commission. being a Government Organisation 
whose accounts and finances are subject to proper scrutiny. is subject 
to normal rules and procedures and financial discipline and is finally 
accountable to Parliament. But the Bharat Sevak Samaj has not so 
far  been subjected to th.e control required to be exercised by the 
Ministries and Departments of Goz:ernment which give it large grants 
and loans and wnusual concessions: its consolidated uccmnts which 
alone could give a complete and overall financial position ard not pre- 
pared: the complete accounts are not brought under the audit scru- 
tiny of the Comptroller and Auditor General of India though the 
transactions run into mores of rupees. According to present indica- 
tions the  transaction^ of the Construction Service itself may run into 
Rs. 90 crores by the end of the Fourth Plan. 

The Committee have not. inspite of their best efforts, been able to 
p b e  the Bharat Sevak Samaj in any known category of organisa- 
tions. It is stated to be a private society registered under the Socie- 
t i e s  Registration Act. but its most important office-bearers have been 
Ministers of the Union Government and several of Government offi- 
cers have been sent on deputation to that Organisation. It is not 
Government Orpnisatiun and vet i t  is considered under Government 
orders as a "limb of the Planning Commission", it is given fadties  
in constructional activities which are not availcrble to Gwernment 



Corporation like the NBCC and NPCC and Hindustan Housing F'ac- 
bory Ltd., the case for exen~ptzng it from the payment of zrlcorrle-tax 
is sponsored by the Governinent itself; it earns profzts w h i ~ h  are 
exempt front tax and w h ~ c h  are clul~r~ecl to be spent for the b e ~ ~ e f i t  of 
the Co nsmunity. 

Whlle the Commzttee are zn enLlTe agreement wtth the phzlosopliy 
and economzcs behznd the scheme for voluntary cooperatzve organzw- 
tzor~s for publzc cooperation, they cannot vzew with equanzmlly t/ie 
dimenstons to w h x h  the Bharat Sevak Samal LS depend en^ on Gov- 
ernment asszstance zn the shape of loans and grants and other factll- 
ttes. Irr thzs r , 1  nectzon the Committee would agaln arrvzte attentwn 
to the follounny clectszons taken b y  the Plannzng Commzsszon them- 
selves zn thezr meetmng held on the 27th August, 1963 :- 

"The main object of the scheme was to assist the volunlary 
organisations to l~uve  un  ! udepende t ~ ;  permunett t recurring 
sotircc of income and thus reduczng their dependence on 
Government grants." 

The Committee would also like in this connect:on to  quote in ex- 
tenso from the observations made by the Chairman at the meeting 
of the National Advisory Committee on Ptiblic Cooperation held on 
27th and 28th August, 1960:- 

"Chairman sald that the questton of enabllng voluntary OT- 
ganisatzons to have an adequate admznlstratiue structure 
was very ~mportant. I t  I ~ U S  good that Flnance Ministry 
zoas also there when they upere dtscussing t h ~ s  questton. 
They should not approach t h u  questzon from the point of 
view o f  doing something for the sake o f  voluntary agencies. 
lnstead they should teal~se that in otir cotintry voluntary 
arflt. t y ,  service and publzc particpation had to be mobilis- 
ed on a scale which was incomparable to what was now 
obtaming, for the overall purpose of implementmg the pro- 
gramme of national development. The paramount question 
was how this could be accomplished? I f  giving grants to 
voluntary agencies was likel!~ to have a depressing eiqlect. 
then the very object would be defeated. But, on the other 
hand, meeting a certain proportion of the expenditure by 
way o f  grants or some help, for a tempwary period was 
considered to  be useful in securing the owerail objective 
then. that could be consicked favourably. His own ex- 
pwience in trying to  raise contribrrtions for the Bhavat 
Sevak Samaj was that small contributions could be raised 



by these were imuljiczent to keep pacc with the  expansion 
of the actzv&es and the  growing needs to  have some full- 
trtne workers. Most of the voluntciry workers developed 
a feel ilg d l  thew tirt~e was beirig t ~ t i l w d  in ratsing 
contribut~ons. The  result was tlint their work of mobzli- 
siilg the  people szijJered. They  sIiould, therefow, approach 
this question front the point of view of how far and to 
t ~ ; h a t  pcrlod. some k m d  o f  assistance mtght he extended to  
voluntary organzsations to ttde o m r  :he zn~f in l  dzlficultzes, 
without tn  any wag crentzng 7 n  ilte117 a feelmg 05 depen- 
dence on governm cnt grants. Mrhatezw might be the  qunn- 
tuin of assfstance. ~t sl~ould he onlg for n pcrlod and the  
proportwn also should no? be large." 

The Comm:ttee are zn agreement with the above viettls esprcswd 
by the Chatrman of the Natmnal Advzsorjl Commlitee on Plrbllc 
Co-operatzon t h a ?  whatever mishr be the  quantum o f  nsslrtance 
p t v n  to  a rolrlz:ary o i . g a ~ , s a ? ~ m  It should be onl?/ for a ltmitrd 
pertod and the propor!zon also sho~iid not be large The  Conlrr~~tlce 
arc dotrbtful z ~ * h t f  h t r  f h~ ?C c'riferza hnntr been made appllccrblc to 
the Bhartrt Sct-ak Sama: The  hlstor!/ o f  that or!~anwatzon diir1ng 
the Iasi 12 ycurs u lo~ t ld  ~nd lca*c  that ( t s  depcndrnce on go~wrnment  
gra?,t s f loans, t,iltcr fac l l~ :  icy ha\ been Incrcastng ~n $1 cad of d m : n ~ s h -  
7 The charclr:cr o f  tha! orpan~scrt~on has also some what chanried 
sincc . t  s tar t~t i  71  tdcrtnklno con~tr1rrt1on ~ c t i l ? l i y  11-tJ: the  o b j ~ c t  n f  
'makmrr prof~t  ' 

Sereral 71. ~ T : F ~ , c ,  depri p-7 bcfore i1.r Cr T ? - , , ~ : C P  that thc R ? t ( ~ ~ c ~ f  
Sevnh- Sama) 1 , q i  n~.r,-n' a r l , ~ r - . r n t c ~  ' r : n  , t r  r ~ t d l t  In thc flclc! o f  
tn l ic f lnq  p b l  :' r.7 r r j v b .  - , , I ,  ( ' 1  17a7. ~ I C ' I T  i 7 ' f l ~  Cofnnll t ir t  
ha7-e no 7 7 2 1 ( 2 7 7 f , 0 1 1  o f  L ic!r T-PC! m r : t z ~  r; :liesc nc h)r: .cmcnfs Thml 
h a w .  liolcyez.~r folind thut  cr7lrrnl -la .in i , ~ :  ' c  on hcficirf o f  the 
Bharat ST,; 01: Sarnaj coqilri not be ',ill 11 i l i r l t f ~ 4  bii Furf a n d  f l c r t i . ~ \  

The C~t .nm: f ' ep  canno? oixrloo! :' r a ~ ~ ~ ~ a l n ~ ~ ~  ~ ? f i l ' l l t o n  1't .r; l l1~2 

by/ :Ite contin9ir ' n < ~ ~ c t a n c c  rjz?-pr, : ( J  + I I P  Riiczmt Sv'11- Samnj {?.ow 
t l ip  1:ar1011~ po?.orn.nent source< 7777.  tho1 on  thr n n ~  ' ~ I I T I ~  11 1s garen 
yeur after gear ( i t  ircststancc jrom the pub11c ~ r c h ~ q 7 i ~ t  l n  rhe shape 
o f  huge gr.nnt';/lr>an. ( i t )  go?-erxmtnt  accontmodatznn either frcr o f  
rent or tr: concess~onal rent  (er?en w h e n  th trc  I S  conttnued sirortagc 
of accomrnodntzon fnr government req~~1rernent.c) (ziz) loan of  technl- 
cal government personnel on deputatton, and ( l a )  several orher facl- 
lities which are not available to  government corporations like the 
NBCC atc. On the other hand, this arganisation is not  under any 
financial discipline; (i) zt Ims not prepared consolidated accounts for 
any year since i ts  inception, w i th  t h e  result that a clear piclt~re o f  
its overall financial position is not available; (ii) its annual accounts 



ure not subject to scrutiny by the C & A.G.; (iii) its activities a re  
not subject to overall review by any government machinery; and 
(iv) parliamentary control over the huge funads placed at its disposal 
f ro~rt  the Consolidated Fund of India is feeble. In order to resolve 
this anomalous situation and in view of the task proposed to be 
allotted to the Construction Service of the Bharat Sevak Samaj in  
Follrth Plan, the Committee are of the view that it is desirable to 
convert the B,harat Sevak Samaj into an  organisation set u p  under 
a separate legislation that clearly defined objectives with the re- 
quired f l e~ ib i l ' t y  in tile dn! j  to clay working and obligation to pre- 
pare consolidnt~d annual accounts and their audit by C & A.G. 

IS. No. 63(a) para 78 Appendix XLVIII to 34th Report (1964-65)]. 

The Planning Comm~ssion have carefully examined the recom- 
mendation in consultation with the Law Ministry. That Ministry 
h a w  advised on 30th June  1965 that the activities of the Samaj and 
its Sta te  Units  are varied. They are not confined to subjects which 
can bc set u p  under  the legislative competence of the  Parliament 
aionc>. M ; ~ n y  o f  ~ t s  aclivitics \vould fall under the !cgislative com- 
peterice o f  t he  Str!tt. 1,egislaturcs. They  hnve added that under the 
proposed statutes the scope and the language of the statutes would 
fu r t hc r  t.estr;ct thc activities of ?he Snmaj. A copy of t h c  Law 
Min i s~ ry ' s  note is attachcxd a t  Annesu1.c. I. 

3 Tn the mean tinw, thc Finance Ministry has separnttblv ad\-:std 
that they thcmsclves had a proposal under con=ideration some tlme 
nqo to sponsor a legislation to provide for audit by Comptroller and 
Auditor General and certain other essential financial controls over 



' 

autonomous organisations set up by executive orders or Resolutions 
and financed through grants-in-aid. Later on? it was decided to hold 
it in suspense for the time being, pending the enactment of another 
Bill proposed to be promoted by Government defining the duties and 
powers of the Comptroller and Auditor General, as the latter Bill is 
likely to provide for audit by the Comptroller and Auditor General 
for transactions financed by loans and grants from Consolidated 
Fund of India. The proposal under consideration in the Finance. 
Ministry will have to be coordinated with the other proposals men- 
tioned in para 2 above. The final decieion taken in this connection 
in consultation with the Finance Ministry will be intimated ?I, the, 
Lok Sabha Secretariat separately. 

[Planning Commission U.O. No. 24(1)/65-Pub. doted 20 April. 661. 

ANNEXURE I 
[Reply to S. No. 63 (a) p a x  781. 

MINISTRY OF LAW 

(Department of Legal Ma i r s )  
Shri Stevenson's D.O. letter No. 19(20)/65-Pub dated 3rd June 

1965 placed below was discussed with Shri Tandon and Shri Subra- 
maniam of the Planning Commission today. The recommendation 
of the P.A.C. is that the Bharat Sevak Samaj should become a statu- 
tory body for achieving certain objectives, namely, (1) Its activities 
should be subject to overall review by some Government machinery; 
(2) There should be Parliamentary control over the funds placed at 
its disposal from the Consolidated Fund of India; (3) The Samaj 
should be under obligation to prepare consolidated annual account; 
and (4) This account should be audited by the Comptroller & Audi- 
tor-General. 

2. The P.A.C. has also stressed that the Samaj should have clear- 
ly defined objectives and the required flexibility in its day-today 
working. The activities of the Samaj and its State units are ex- 
tremely varied. For instance, the Samaj in Gujrat is concentrating 
on supply of drinking water to the rural areas. In Kerala the Samaj 
is sponsoring and conducting a large number of Bal-vadis. The 
Samaj is also organising a large number of family planning centres 
all over India. The Samaj has a Construction Service which has 
undertaken Construction work of various kinds. It would be seen 
that the activities of the Samaj are not confined to subjects which 
can be said to be in the legislative competence of Parliament alone. 
Many of its activities would fall under the legislative competence of 



State Legislatures. If the Samaj were to function under a Parlia- 
mentary statute, its activities would be subject to two limits. First- 
ly, they must fall under the Union List or the Concurrent List of the 
Seventh schedule of the Constitution, 3.; Pa~liament cannot legslate 
in respect of the activitjes of the Samaj which are conccmed with 
the subjects which fall in the State List. Secondly, if the Sarnaj 
were to be a slatutory body, the scope and language of the statute 
would further restrict the actrvities of the Sarnaj. Samaj would not 
be able to carry cm activities or even enter into contracts which are 
totally beyorid the objects 01 the statute and the purposes for which 
the statuto:.~ body was regulated by the statute. 

3. On the other hand, the maximum iiexibility could be asscred 
in the day-to-day working of the Samaj, if the Samaj were to con- 
tinue to be a society regisicr'cd under the Societies Registration Act. 
Under the Societies Registration Act, 1960, a society could be regis- 
tered ir" it is for the promotion of literature, science, fine arts or for 
the diffusion of useful knowledge, political education, or for chari- 
table purposes. As the essential purpose of the Samaj is to work 
for public well-being and not to make any profit, it would appe-lr 
that all the activities, which it. presently undertakes and intends to 
undertake in future, woulc! be comprised in the purposes above men- 
tioned for wh~ch a society can be ~,rqistcred under the Societies 
Registration Act. If the Samaj makes any profit in a particu!ar 
undertakine. such as particular piece of construction. then the 
money so en!-ned has to be utilised for the objects of the Samaj. 
Shri N. C. Sctalvad, Counsel of the Sarnaj has expressed the same 
view in his legal opinion which is annexed to the report of the 
P.A.C. as Appendix XLIT. 

4. It  is true that the Societies Reglstratlon Act. 1860 does not 
provide that the accounts of the society should be subject to public 
audit. This is because the accounts of the most of the societies are 
not of such importance. The respective constitutions and rules of 
the societies provide for such auditing of their accounts as would be 
acceptable to their members. Even if a provision for compulsory 
audit of the accounts of the society registered thereunder is made 
by amending the Societies Registration Act, 1860, the audit will not, 
in every case, be made by the Comptroller & Auditor-General. The 
audit by the Auditor-General should naturally be restricted to such 
important bodies as the Bharat Sevak Samaj. It  is worth while 
considering whether a Central statute should be enacted which will 
provide for the necessary measure of Parliamentary control over the 
funds, financial review over expenditure and the audit of the ac- 
eollnb by the Auditor-General in case of such institutions and 



vo1unt;ary organisations, as may be listed by the Central Govern- 
ment in the schedule attached to the Act o r  as may be notified by 
the Central Government for inclusion in the Schedule. Actually 
legislation would appear to be inevitable only for the purpose of 
audit or̂  the accou:lts of the Samaj by the Auditor-General in view 
of Article 149 of the Constitution. Other types of Government con- 
trol couid perhaps be secured even without legislation. The enact- 
ment of such a statute would satisfy the four reasons stated above 
which Ied to the present recommendation of the P.A.C. I t  would 
also enscrc. cnlnplete flcsibi!ity in the working of the Bharat Sevak 
Samaj as before. 

5. Regarding the preparation of consolidated accounts, it was 
pointed out that the activities of the Samaj are so decentralised and 
so wide-spread in the different States of India that it would take an 
enormous effort tr, conlolidate the accounts of income and expendi- 
ture incurred by the different units of the Bharat Sevak Samaj in 
different undcr tak in~s  and activities in different States. It may 
perhaps be considrred n-heth.7 +he S! ,'r units of the Bharat Sevak 
S a r m j  .shou!d h3..-n ;i ? r  :~x:-!?(. ~?sti?utiori  and should br sewaratc.ly 
rc.<:is:e:-ed as such i ~ n i t s  undcr : h ~  Societies Regi:.Isation A d  in 
diffc!: nt S t a t ~ s  for the purpose of carryinq :~r: 'he activities limitcd 
tn 3 t?a:.t i ~ i i : i r  State. Pc*j,haps !!I<, constitutim of the Bharat Sevak 
Sa:naj and  +h{:= r l f  the State m i t s  can provide for the preservat;on 
r)f thr  crrrnti:ii ::nity of !!IF. ?r:anisation as a v:hole and the nature 
of the ri,!,:tir)r! : h i p  h v t x c r r  "ir> C,,nlr-:il 07-ran!~ation a n d  its State 
units. Tf ih.1 ct:ltc. i:::its h ~ ~ - c .  honrever. a wparatr .  lcsal cxistcnce 
fa:- c.t-rt;~ir! P:ii.pi:r.i'S. cuch as ~aintcnancc.  and  a u d i t  of accounts. 
t h - ~ i  rv!hapi  t h e  d i f ~ c u l t y  en;'isarcd in th r  preparxttion of  the con- 
so!idatc.d accounts \vnuld be overcome. In this respect i t  is relcval~t 
t r '  wwtion ?hat thc  P.A.C have> thernsrlve: rcmmrncndcd that !tic 
~.l.:~~cs!inn o f  the Sccrc:a:-y. Planning Covmirsion to  nssociatr~ the 
A ~ ~ r . ~ ~ l . ~ f i t a n ? s  G ~ n r r a l  of t h p  l i f f ~ l - c n ?  Statcc w i t h  ;hc  auditing of the 
n c c ~ u r l t ~  of tho State l~nify in consultntion with thc C & A. C. and 
t h ~  ??inistrv o f  F ~ a r i r c  chot~ld hp considcrcd. 

6 In  considc-rrrg .i*:hether thrl Bharat Scvak %ma] shollld br 
p l a c d  o- a :tat:]; Irv ~ S I S .  the Planning Commiss~on ha.; sugcc.~ted 
iv+er c17ia. the model of the Khadi and Village Industries, Commis- 
sion Act, 19.56 T4 ma:: Itc mentioned that  recently the said Commis- 
sion expressed a desire to cxtend its activities to certain r c w  indus- 
trlcq and proposed that thev should b~ included in the  Schedule to 
tho c s ~ d  Act. In considerine this suggestion, this Ministry had to 
p o h t  out that the Commission was subject to the  two-fold limita- 
t ims  in extending its activitiec to new industries, namely, (1) that 



the  subject of the industry must be within the legislative compe- 
tence of the Parliament; and (2) that the activities must not be be- 
yound the stop,? of the statute which created the Commission. It 
should be our endeavour to save the Bharat Sevak Samaj from being 
made subject to such limitations. This consideration is particularly 
important, because the activities of the Samaj are much more varied 
than that of the Khadi &. Village Industries Commission. This sup- 
ports the trend of thinking above that  a statutory basis may not 
perhaps be suitable for Rharat Sevak Sanlaj if  the result would be 
to rcstrict the activities of the Samaj. It is hoped that the above 
discussion would pcrhaps be useful i;l considering how best the 
recommendations of the P.A.C. could be given effect to, whether 
and to what extent with or without !egislation and if legislation is 
neccxary. for what purnow i t  should be enacted. 

Sd/- V. S. DESHPANDE. 
Joint Secretary & Legal Adz:i.~er 

26-6-1965. 
Deplitjj Minisf er 

1 ap-ep. 
Sd!- JAGANr\THA R.40. 

Depxty Minister. 
30-6-1965. 

Thc matter is unclcr csnminntlon. The Pinnnmg Commrssion 
ha\.( sct up a Committet. on 19-4-1966 to reviev- the position in the 
I;cht of this rccornmendation. The final decision v:i11 be takft-i on 
receipt of the I-ccommcndation of this C o m m i t t ~ c  

Planning Commission U.O. No. 24(1)/65-Pub. dated 20-4-66. 

Thc Committee appointed by the Planning Commission to  review 
the position regarding transfer of work of the  Public Coopel-atim 
Division to an appropriate Ministry of the  Government of India met 



on the 29th November, 1966. I t  was to meet again tc, consider t h e  
ne t te r  further. Meanwhile the Administrative Reforms Comnlission 
esarnined the internal organisation of the P l a n n i q  Commission and 
based on the interim report of their Study Team, they have also 
recommended in their interim report on tile Machinery for Plnnn- 
ing that functions of purely executive nature such as the respon- 
sibilities relating to the Public cooperation Di~.islon be left to the 
Ministry concerned. The Planning Commission at its meeting held 
on the 5th September, 1967 and presided over by the Prime Minister 
considered the recommendations of the P.A.G. and Administrative 
Reforms Commission and has decided that such functions 01 Public 
Cooperation Division as are of an executive nature should be trans- 
ferred to the Ministries concerned. The administrative arrangcmcnts 
for the transfer of work are under way. 

The Public Accounts Committee had recommended in pa? u. 69 
of their 34th Report (2nd Lok Sabha) that an early decision should 
be taken on the question of chun~elising all the grants given by Go- 
vernment to the Bhnrat Sevak Samaj through a single Ministry. 
Details showing action taken in the matter have been furnished in 
reply to questionnaire, para. X. The Cornmittee,'however, feel that 
in view of the facts disclosed and the opinion expressed by the Secre- 
tary, Ministrg of Information and Broadcasting, the question needs 
to be re-examined. 

[S. No. 63(b)(4), para. 78 of Appendix XLVIII to 
34th Report 1964-651. 

A c n o ~  TAKEN 
Attention is invited to Recommendation No. 22 (ii) in Appendix 

XLVIII of the 34th Report and to the reply under Ministry of Finan- 
ce (Department of Expenditure) U.O. No. 1442-E Coord)/65, dated 
4-4-1966. 

Planning Commission U.O. No. 24(1)/65-Pub. dated 204-1966. 

Action taken by the 

MINISTRY OF HOME AFFAIRS 

A circular was issued to all Ministries/Departments on the 10th 
May, 1966, containing instructions regarding broad and healthy con- 
ventions to be observed by? persons holding high omcia1 position, 
when they are participants or patrons of non-omcia1 organisations 
having financial dealings with Government. Copies of this circular 



(copy enclosed again for ready reference) have already been wnt 
to the Lok Sabha Secretariat (Public Accounts Committee Branch) 
under this Ministry's Office Memorandum No. 103/42/65-AVD dated 
5th July, 1966. 

The circular of 10th May, 1966 IS already applicable to Ministers. 
As such, amending the Codc is more or less of formality. In order 
to avoid piecemeal amendments to the Code, it is proposed to ir- 
corporate these amendments in the Code when it becomes necessary 
to amend it on the next occasion. 



A N N E X U R E  I 

GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 
N e w  De!hz-11, the  10th May ,  19G6 

20ti1, Vaisakhu,  1888 ( S a k n )  
OFFICE MEMORANDUM 

SUBJECT:--~?~S~ rli(:t i o l s  r C g ( o d o l  y 1)routi a I I ~  hc.uli!i c:onveittio)cs to 
be  observed b ~ /  persot~s I z o l d i ~ ~ g  liigh oflicial position 
whetr the!! nl-e pctr!lcipat~ts or putro?!s of 1lo7~-0l)icial o ~ g a -  
?:is[!tio~?.? \!cfv;ng / ; ? I C I ( C ~ C I ~  w i t h  G o I T I - I ! ? ~ I ~ ~ : ! ? .  

In paragraph 51 of their 8th Report (Third Lok Sabha),  the Pub- 
lic Xccou~ils C,,n~mittc;> made the fo!lc\vil; . sul;rgc.stion: 

"It would be advisable for the Governmcnt to lay down cer- 
tain broad and healthy conventions and formalities to 
be observed by persons holding high official position 
when they are either participants clr patrons of non- 
official organisations Lvhich have any financial dcalings 
~ v i t h  the Governmcnt." 

2. This suggestion was again mentioned as follows by the Pr.:hlic 
Accounts Comrnittec in para 13 of their 26th Iicport: 

"As regards observa!ions of the Committce that  i t  would be 
advisahlc. fo!, t he  Governmevt to lay down ccrtain )>road 
and healthv cocventions and f'ormaJities to  btt obscrvryi by 
persons holding high official position when they are either 
particinants or patrons of non-official org;nisations which 
haw. anv financial dealings wit.h the Government, the 
Committee have bccn informed by the Ministry of Home 
Affairs. .  . . . .thrlt some instructi!)ns in this  regard have 
already hcen issued for the guidance of the State Govern- 
ments (copies o f  which were also endorsed to all the Minis- 
tries). However, the question of issuing further instruc- 
tions on the subject was stated to be 11nder consideration. 
The cornkit tee would like the  Ministry to expedite this 
matter and to apprise them of the instructions issued." 



3. In para 63 of their 34th Repozt, the Public Accounts Committee 
have reproduccl the observations quoted in paragraph 1 above and  
have also made the  following specific suggestions: 

(1) No Minister of the Central Government should be asso- 
ciated with a private organisation which enters into con- 
tracts with Departments of Central Government. 

(2) Same 'principle should normally a ~ p l y  in the case of pri- 
vat? organlsatlons receiving grmtb. I f  any exceptlon. dre 
to be made they should bc made only with the approval 
of the Cabinet in very special cases. 

(3) These poilltj may bc suitably incorporated in the Code of 
Conduct for Ministers. 

The essence of thesc rccommcndations of the Public Accounts 
Committee is that I:;ilh rankl:n;! offici:ilr; or ?.lini:-::crs s!~rilrlcl no! i jc 
connc~cled with c~rgnnisntion; M-hich h3r.c. !iri?ncial d e ~ l i ~ g s  n-ith 
Goverr:nr.nt. Csistinq Govcrnmcnt i,,structions r\n this s1lh:ecl are  
conl:titlcd i n  t hc  following documents: 

(1) Home Ministrv's circular No. 5!/92/50-Public dated i9th 
June. 1950 to all Statc Governmc3nt.s saying that i t  ~vould 
be desirable to ~ s t a h l i s h  a convention whereby on appoint- 
ment to the hieh oflice of N1inisti.r. v:hcther a t  the Centre 
or in one of the Siates, the incumbent should ci8ase t o  
hold any ofices he may previously have held in other 
organisations c.q.  dircctorship or active nlembershius in 
private companies or public corpmations, trade unions. 
lorn1 sclf-governing institutions and  so on. ( t i n n e s i ~ ~ ?  1, 

(3) Home M~nlstry's circular No 51/92 ' . i t)-Publ~c dated 30th 
January, 1951 clarifving that the circular at  (1) above 
does not draw anv distinction br.fri,Lvn honorary and re- 
munerative directorship or active membwship of any 
organisation or institution. (Anncuure 11) 

( 3 )  Code of Conduct for Min~strrs.  made puhlic on 29th Octn- 
bcr. 1963. stipulating inter alicr that a person beforr t ~ k -  
i n e  office as a Mlniqter shall sever all connections, shnrt  
of divesting himself of the ownership, with the  condi~ct  
and management of any business in which h e  was in- 
terested before his appointment as Minister and divest 
himself of all his interests and also of the management 
with regard to business concerns which supply goods or 
services to Government or to Government ur!dertakings 



(excepting in the usual course of trade or business or a t  
standard or market rates) or whose business primarily 
depends on licences, permits, quotas, leases etc. received 
or to be received from Government. (Annexure 111). 

(4) Home Ministry's O.M. No. 43/60/64-AVD dated 18th Jan- 
uary, 1965 to all Ministries of the Central Government 
impressing on all Government servants that it is essential 
to avoid familiarity arising out of private hospitality. 

(5) Finance Ministry's O.M. No. l4(Q)E.II(A) 164 dated 2nd 
April, 1965 emphasising that care should be taken to see 
that non-official institutions which receive grants from 
Government function properly and that measures includ- 
ing audit should be devised to  ensure that non-official 
organisations receiving assistance from Government are 
free from any corrupt practices. (Annexure VI). 

5. The matter has been carefully considered and it has been de- 
cided that Ministers and high Government officials should not have 
anything to do with voluntary organisations which execute con- 
tracts for Government. The same objections, however, do not apply 
to  institutions which receive grants-in-aid. They are usually en- 
gaged in work of social welfare a public benefit, and it would hurt 
them if they are deprived of the association and guidance of impor- 
tant public men like Ministers, or even of high oficials. On the 
other hand there is certainly some risk that if such institutions are 
not well-managed, Ministers or high officials, cmnected with them, 
might get drawn in &- nvolved. It s therefore for individual con- 
cerned to decide in his discretion whethrr he should associate even 
with voluntary- organisations which receive grants-in-aid from Gov- 
ernment. 

6. When Ministers or high Government officials associate them- 
selves in their discretion. with voluntary organisations receiving 
grants-in-aid from Government, they should ensure that the orga- 
nisations have a high standing and a proper system of accounts and 
audit. They themselves should not have any direct hand in operat- 
ing funds or in the maintenance of accounts. They should also 

.ensuer that their official position or name is not mis-utilised by 
the organisation so as to derive any undue advantage. 

7. For purposes of this circular. persons holding high official 
positions would include persons equivalent to the rank of a Deputy 
'Secretary to the Government of India or abcve. The contents of 
-this circular may please be brought to the notice of all such pcr- 
-sons 
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8. The question of suitably amending the Code of Conduct for 

Ministers will be examined in due course. 
9. Receipt of this communication may kindly be acknowledged. 

AUTHORISED FOR ISSUE 
Sd/- A. P. VEE.RA RAGHAVAN, 

Deputy Secretary to the Government of India. 
(G. R. GROVER) 
Section Officer. 

T o  
The Chief Vigilance Officers of all Ministries/Departments of 
the Government of India. 

No. 103/42/65-AVD, dated the 10th May, 1966120th Vaisakha, 1888. 
Copy forwarded to: 

(1) AII attached and subordinate offices of the Ministry of 
Home AfTairs. 

(2) Director, C.B.I. (50 copies) 
(3) Secretary, C.V.C. (5 copies) 
(4) Chief Secretaries, All Union Territories/Administrations. 

Sd/- A. P. VEERA RAGHAVAN, 
Deputy Secretary to the Government of India. 

Copy to: 
(1) PS to H.M., P.S. to M.M.H.A., P.S. to D . M . ( S )  and P.S:  

to D.M.(N). 
(2) All officers of the Ministry of Home Affairs. 
(3) All Sections of the Ministry of Home Affairs. 



ANNEXURE N 
No. 51/92/%Public 
Go- OF INDU 

' MINISTRY OF HOME AFFAIRS 
Rom 

Sardar Fateh Singh, 
Deputy Secretary to the Government of India. 

3% 
The Secretary to the Government of West Bengal, 
Home Deptt. (Constitution & Elections). 

New Delhi, the 19th June, 1950. 
3ir, 

With reference to Mr. Basu's letter No. 715-A.R./RIM-10/48. 
dated the 2nd May, 1950, I am directed to say that the G~vernment 
of India are of the view that it would be desirable to establish a 
convention, whereby on appointment to the high office of Minister, 
whether at the Centre or in one of the States, the incumbent should 
eease to hold any offices he may previously have held in other orga- 
nisations e.g. directorships or active memberships in private com- 
panies or public corporations, trade unions, local self-governing insti- 
tutions, and so on. There would, however, be no objection to an 
Hon'ble Minister holding ex-officio membership of such bodies as 
Senate/Syndicate/Court of a University or Committees or local self- 
governing institutions etc. 

Yours faithfully, 
Sd/- FATBH SINGH, 

Deputy Secretary to the Government of India. 
No. 51/92/50-Public, New Delhi3, the 19th June, 1950. 

A copy, with a copy of the letter replied to, is forwarded to: 
(1) all other part A State Governments for information and 

guidance; 
(2) all Ministries of the Government of India (for necessary 

action in so far as Part B States are concerned). 

By order, 
&I/- A. V. RAMAN, 

Under Secy. to the Gwetnment of Indk. 



Copy of letter No. 716-AR./RIlK10/48, dated 2nd PJIay 1950, frwn 
Government of West Bengal, Home Department, Constitution and 
Elections, to the Joint Secretary to the Government of India, Minis- 
try of Home AfPairs, New Delhi. 

I am directed to request that, if there be no objection, the State 
Government be informed if there is any convention under which 
the Hon'ble Ministers of the Union Government are debarred from 
retaining (1) membership of the Senate/Court of a University save 
in the case of ex-offlcio membership and/or Life Membership 
respectively and holding (2) office in Trade Union executives, or 
membership of local self-governing bodies simultaneously with 
offices in the Ministry. 

2. An early reply will be very much appreciated 

ANNEXURE III 
Copy of the letter No. 51/92/50-Public, dated 30th January 1951, 

from Sardar Fateh Singh, Deputy Secretary to the Government of 
India, Ministry of Home AfTairs, New Delhi, addressed to the Chief 
Secy. to the GL :erxntnt of Bombay, (Political and Services Depart- 
ment), Bombay, and copy endorsed to all other State Governments 
and all Ministenes of the Goevrnrnent of India. 

Sm~m:-Convention to be followed in ,regard to appointme~t of 
Ministers. 

With reference to your letter No. 9721134-E, dated the 20th 
December, 1950, on the above subject, I am d~rected to say that the 
Government of India did not purposely draw any distinction bet- 
ween honorary and remunerative dlrectorship or active membership 
of any organisation or institution. Their intention is that on appoint- 
ment to the high offlce of Minister, whether at the Centre or in one 
of the States, the incumbent should cease to hold any office he may 
previously have held in other organisations. e.g. directorship, 
honorary or remunerative, or active membership in private com- 
panies or public corporations, trade unions local self-governing 
institutions, and so on. 

2. There is, however, no objection to an Hon'ble Minister holding 
an honoraw appointment of ofAce bearer of a philanthropic organisa- 



tion. This i s  in fact covered by the exceptions mentioned in the 
Last sentence of $his Ministry's letter of even number dated the 
19th June, 1950. 

Copy of letter No. 9721/34-3, dated the 20th December, 1950 from 
the Government of Bombay, to the Ministry of Home Affairs, Gov- 
ernment of India, New Delhi. 

S u m : - C o n v e n t i o n  to be followed in regard to appointment of 
Ministers. 

I am directed to refer to the correspondence resting with Shri 
Fateh Singh's endorsement to Part A State Governments No. 51/92/ 
50-Public, dated the 25th October, 1950, on the subject mentioned 
above, and to state that the Government of India do not seem to 
have drawn any distinction between honorary and renumerative 
directorship or active membership of any organisation or institu- 
tions. It is also not clear whether the Government of India have 
considered the question of honorary appointment of an honorable 
Minister as an office bearer (either as a Trustee or as a Director or 
as President or Chairman or Secretary) of a philanthropic organisa- 

- tion. I am to request that the Government of India may kindly be 
moved to clarify these points, and also to state whether they have 
any objection to an Honourable Minister working as  a Trustee of a 
purely philanthropic organisation e.g. Nature Cure Hospital Trust 
at  Uruli Kanchan or Adivasi Seva Mandal. 



ANNEXURE ZV 

MINISTRY OF HOME AFFAIRS 

CODE OF CONDUCT FOR MINISTERS 

(Both Central and State) 

In addition to the observance of the provisions of the Constitu- 
tion, the Representation of the People Act, 1951, and any other law 
for the time being in force, a person, before taking office as a Min- 
ister shall: 

(a) d i sdov tc. thr, Primp h'linjster, or the Chief Minister as 
the case may be, details of the assets and liabilities, and 
of business interests, of himself and of members of his 
family. The details to  be disclosed shall consist of parti- 
culars of all immovable property and the total approxi- 
mate value of ( i )  shares and debentures, (ii) cash hold- 
ings and (iii) jewellery; 

(b) sever all conqections, short of divesting himself of the 
ournwship. with thc. condu:t and management of any 
business in which hc was interested before his appoint- 
ment as llinistcr; and 

(c) with rcpi,lrd to a huiintqs c?i,cern which supplies goods 
or scrviccs tt? thc Cn\--r:~:ncrlt concerned or to undertak- 
ings of that Government (cscepting in the usual course 
of tradc or hasinesc: and a t  standard or. market rates) or 
whose busine.;s primarily depwds on licences, permits, 
quotas, leases, etc received or to be received from the 
Govc~rnlnrnt conccrncd.., dives; himself of all his interests 
in the said business and also of the management thereof. 

Provided, howevcr, that he may transfcr ln the case of (b) his 
interest in thc management. and  in thc case of (c) both ownership 
and management, to any adult member of his family or adult rela- 
tive, other than his wife (or husband as the case may be), who was 
prior to his appointment as Minister associated with the conduct or 
management or ownership of the said business. The question of 
divesting himself of his interests would not arise in case of holding 



of shares in public limited companies except where the Prime Min- 
ster, or  the Chief Minister as the case may be, considers that the 
nature or extent of his holding is such that it is likely to embarrass 
him in the discharge of his official duties. 

2. After taking office, and so long as he remains in office, the 
Minister shall 

(a) furnish annually by the 31st March to the Prime Minis- 
ter, or the Chief Minister as the case may be, a declara- 
tion regarding his assets and liabi,lities; 

(b) refrain from buying from or selling to, the Government 
any immovable property except where such property is 
compulsorily acquired by the Government in the usud 
course; 

(c) refrain from starting, or joining, any business; 

(d) ensure that the members of his family do not start, or 
participate in, business concerns engaged in supplying 
goods or services to that Government or to undertakings 
under that Government (excepting in the usual course 
of trade or business and at standard) market rates or 
dependent primarily on grant of licences, permits, quotas, 
leases. etc. from that Government; and 

(e) report the matter to the Prime Minister, or the Chief 
Minister as the case may be, if any member of his family 
sets up, or joins in the conduct and management of, any 
other business. 

3. No Minister should 

(a) permally,  or through a member of his family, accept 
contributions for any purpose, whether political, charit- 
able or  otherwise if any purse or cheque intended for a 
registered society, or a charitable body, or an institution 
recognised by a public authority, or a political party irr 
presented to him, he should pass it on as soon as possible 
to the organisation for which it is intended; 

(b) associate hixr~& with the raising of funds except for the 
benefit of (i) a mgis*red society, or a charitable body, or 
an institution recognised by a public authority and (ii) a 
political party. W e  should, however, ensure that such 
contributions are sent to a specified oflicebearer, etc. of 
the  society or body or inditution or party concerned and 



not to him. Nothing hereinbefore shall prevent a M i .  
ter from being associated with the operation or disburse- 
ment & funds raised as above. 

4. A Minister should 

(a) not accept valuable gLfts except from close relatives, and 
he or members of his family should not accept any gifto 
at all from any person with whom he may have offfcid 
dealings; 

(b) not, nor permit a member of his family, to contract debt. 
of a nature likely to embarrass or influence him in the 
discharge of his official duties. 

5. A Minister should 

(a) while on official tour, as far as practicable, stay in accam- 
modation belonging to himself or maintained by Govern- 
ment, Government undertakings, public bodies or institu- 
tions (such as circuit houses, dak bungalows, etc.) or in 
recognised hotels; and 

(b) discourage ostentation or lavishness in parties given to 
him. 

6. The authority for ensuring the observance of the Code of 
Conduct will be the Prime Minister in the case of Central Ministers, 
the Prime Minister and the Union Home Minister in the case of 
Chief Ministers, and the Union Home Mlnister and the Chief Min- 
ister concerned in the case of State Ministers. The said authority 
would follow such procedure as it might deem fit. accordmg to the 
facts and circumstances of each case, for dealing with or determining 
any alleged or suspected breach of this Code. 

E.tplanatio~c.-In this Code, a Minister's family shall include his 
wife (or the husband as the case may be) ncrt legally separated h-on 
him (or her), minor children. and any other person related by blood 
.or marriage to, and wholly dependent, on the Minister. 



ANNEXURE V 
Copy, 01 the letter No. 14154164-Pub. I, dated End April, 1965, 

jm Shri R. A. S. Manl, Under Secy. to  the Government of India, 
Ministry of Home Aflairs, New Delhi, addressed to the Chief Secre- 
tary to the Government of Punjab, Chandigarh, and copy endorsed 
to the Chief Secretaries of all the State Governments for i n f o r m  
tion and guidance. 

SUBJECT:-Convention to be followed in regwd to appointment of 
Minist ms. 

With reference to the State Government's letter No. 9250-PCM- 
64125265. dated the 13th November, 1964, I am directed to say that 
the instructions contained in this Ministry's letters No. 51 192150-Publ, 
dated the 19th June, 1950 and 30th January, 1961, do not cover the 
same ground as the Code of Conduct for Ministers, although there 
may be some similarity. The Code of Conduct for Ministers covers, 
at present matters mainly relating to ownership conduct and man- 
agement of business raising of funds, acceptance of gifts, joining of 
business by family members, furnishing of returns of property etc. 
It does not cover all aspects of the conduct which Ministers are 
expected to follow. In the circumstances, the instructions contain- 
ed in this Ministry's letters cited above. still hold good. 

Copy of letter No. 9250-PCM/64/25265, daeed the 13th November, 
1964, from Sardar Gyan Singh Kalzlon, ICS, Chief Secretary to 
Government of Punjab, addressed to the Secretary to the Govern- 
ment of ?ndia, Ministry of Home Aflairs, New Delhi. 

SUBJECT:-Convention to be followed in regard to appointn~ent of 
Minist ers. 

I am directed to invite a reference to your letter No. F. 14154164- 
Pub. I, dated the 29th September, 1964, on the subject noted above, 
and to say that before the instructions contained in the Ministry of 
Home Affairs letter No. 51192!50-Public, dated the 19th June, 1950 
and even No., dated the 30th January, 1951, could be brought to  
the  notice of the members of the new Ministry formed in July, 
1964, in this State. the Code of Conduct for Ministers issued by the 
Ministry of Home Affairs has been adopted by the State Govern- 
ment since the Code of Conduct for Ministers contains somewhat 
similar provisions, it may kindly be clarified if there is still the 
need of enforcing the  instructions contained in the said two letters. 



ANNEXURE VI 

Copy of the Oflice Memorandum No. 43/60/64-AVD, clated 18th. 
January, 1965, f r m  Shri A. P.  Veera Raghavan, Deputy Secretary; 
to tke  Government of India, Ministry of Home Afiairs, New Delhi, 
t o  all Vigilance Officers of all MinistrieslDepartments of the Gov- 
ernment of India. 

SUBJECT: -Recommendation No. 24 of the Committee on Prevention 
of Corruption. 

The undersig~tcl is directed to say that recommendation No. 24, 
contained in paragraph 6.11 of the report of the committee on PIP- 
vention of Corruption, has been carefully considered in the light 
of the comments received from the MinistriesjDepartments. T h e  
following decisions were reached in regard to this recommenda- 
tion:- 

(i) The d~stinction between Economic Ministries and other 
Ministries may not serve any useful purpose as officers 
were liable to transfer and a business h o u x  may find i t  
wo~-:hwhjle to  invcbt on an officer e\yn though he were 
in a non-E~onomic Ministry, in :he hope that this invest- 
ment would be useful later on; and 

(ii) I t  is essential to avoid the familiarity arising out of pri- 
vate hospitality. When in doubt, an officer should abstain 
from accepting an invitation ai:d he should not accept 
invitations particular1 y from persons who have cases 
pending before him. 

2. Attention of the Ministries etc. is also invited to the provisions 
contained in Rule 13 of the Central Civil Services (Conduct) Rules. 
1964, issued in Ministry of Home Affairs Notification No. 2511163 
Ests (A),  dated 30th November, 1964, particularly to Note (11) under 
the said Rule. 

3. A doubt was also expressed whether if a Minister accepts an 
invitation i t  should be incumbent on the offlcial to accept it. Tt 
has been decided that in  such cases i t  would not be incumbent on  
the official to accept the invitation. 



4. The MinistrieslDepartxnents are requested to bring this to the 
motice of all concerned. 

Copy forwarded to:- 
All attached and subordinate &ces of a e  Ministry of Home 

&!£airs. 
Diredor, Central Bureau of Investigation. 
Secretary, Central Vigilance Commission. 
Chief Secretaries, All Union TerritorieslAdrninistration. 



ANNEXURE Vl? 

Copy of the O#ice Memorandzem No. 14(4)E.II(A) (64, dated 2nd 
&mil, 1965, fim Shri D. S. Sandhu, Under Secretary to the Gcru- 
ernment of India, Ministry of Home Aflairs, New Delhi, addressed 
to all the MinistriesIDepadments of  the Central Government etc. 
etc. 

S ~ ~ ~ ~ c ~ : - R e c o m r n e n d a t i o ? ~  of the Committee on Prevention of Cor- 
ruption-Need for ensuring that the non-official bodies 
receiving assistance from the Government are free from 
corruption. 

The following recommendation have been made by the Com- 
mittee on Prevention of conuption:- 

(a) Care should be taken to see that non-official institutions 
which receive grants from Government function properly. 
These institutions should submit annual reports and 
audited accounts and i t  should be the responsibility of 
some specified officer to certify proper utilisatim of 
Government grants. 

(b) An important condition ob assistance to nomf3ciaI 
organisations should be that these bodies are free from 
any corrupt practices and measures, including audit, 
should be devised to enforce this condition. 

2. The recommendation at (a) above is adequately covered al- 
ready by the provisions contained in Rules, 148 to 150 of the GFRo 
1963 and Government of India's decisions thereunder. The Minis- 
try of Home Ma i r s  etc. are requested to kindly take steps to 
ensure that these instructions are observed by all authorities while 
sanctioning grants-in-aid to non-official institutions. 

C - 
3. The recommendation at (b) above also appears to be sound in 

principle. The Ministry of Home Affairs etc. are requested to take 
step to ensure that no grants are sanctioned in cases where there 



is a reasonable suspicion ar suggestion of corrupt practices-unless 
the bodies concerned are cleared of the allegations. With a view 
to ensure that the sanctioning authorities appreciate their respon- 
sibility in this respect, it is requested that in each case it may be 
certified that this aspect has been considered before sanctioning the 
grant and that there is no reason to believe that grantee institutions 
are involved in corrupt practice. Such a certificate signed by the 
oflicer on whose signature or counter-signature the grant-in-aid bill 
is drawn should be attached with the grant-in-aid bill. 



APPENDIX MI 

Summary of main C~t~Iusionr/RecMmnendations 

S1. Para No. of Ministry/Deptt. Conclusions/Rccommen- 
No. Report Concerned dations 

-- -- 
I 2  3 4 

I 1 - 5  Works & Housing The Committee are glad to note 
that replies to almost all the 
recommendations have since 
been received, though the 
time taken by the Ministries 
to fu rnish them was unduly 
long. 

Planning Commission The Committee would like that 
- - - - - - -- - 
Information & the Government should fur- 
Broadcasting, ni: h the replies to outstsnding 

--- 
Education recommenQtionslfurther in- 

- - formation where required t 
Deptt. of Revenue -- -- an early date. 
works and Housing 
L a w 7  - 

Planning Commission The Committee are constrained 
to note th t' wen afie 8 
lapse of more than two yeam 
since the presentation of the 
34th Report of the P.A.C. 
in April, 1965, the Bharat 
Serak Samaj have not been 
able to submit their cons&- 
dated accounts (inclusive of 
construction sexvia), even 
though the timelimit far 
submission of these accounts 
was extended by Government 
from time to time. The Co- 
mmittee would like to know 



the action taken by the Govern- 
ment on the consolidated accou- 
nts when received from Bharat 
Sevak Samaj. 

4 2 ' 5  Planning Commission The Committee are not happy 
over the manner in which 
the Government have extended 
the time limit far submiss oa 
of the consolidated accounts 
by Bharat Savak Samaj. The 
Committee also regret to note 
that the graats for the year 
1965-66 and partly for the 
year 1966-67 were released to 
the Bharat Sevak Samaj with- 
out furnishing of the consoli- 
dated accounts. The Co- 
mmittee note that no further 
grant-in-aid was given to the 
Bharat Sevak Samaj in the 
year 1967-68 so far. They 
would also like to reiterate 
the observation contained in 
para 14 of their 34th Report 
Regarding submission of the 
consolidated and duly audited 
accounts of the Bharat Sevak 
Samaj . 

Do. 

h 2-10 Information & 
Broadcasting 

The Committee hope that the 
Government will strictly ad- 
here to the provision of 

'man- Rule (149) 3 of General T' 
cia1 Rules in future in such 
cases. 

The Committee regret to note 
that the Ministry of Infor- 
mation & Broadcasting released 
grant to the Bharat Sevak 
Samaj for the year 196566 
without insi ting on the receipt 
of consolidatd and duly audit- 
ed accounts from the Samaj. 
Fumishig of consolidatd t he 
accounts by the Samaj' the 
Committee feel, was a 
precondition for the release 
of g m w  and should have baen 
insisted upon. 



The Committee hope that the 
Government will strictly adhere 
to the provision of Rule 149 
(3) of General Financial Rules 
in future in such cases. 

8 2.14 Homc Maim The Committee have no doubt 
that, having regard to the 

Planning Commission acceptance of the afore-men- 
tioned principles, the transfer 
of executive functions from 
the Planning Commission to 
Central Ministries and the 
need for observing the utmost 
economy, Government would 
review further the question of 
retention of the two posts of 
Financial Adviser and Direc- 
tor (Construction Services), the 
incumbents of which were 
working hitherto exclusively for 
the Bhmt  Sevak Samaj. 
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